
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH AT KOLKATA

o.A. NO. 172 ^016 F-

IN THE MATTER OF:

SAJAY LALOO

....APPLICANT

-Versus-

STATE OF MEGHALAYA & ORS.

..O'RESPONDENTS

REPORT ON BEHALF OF THE RESPONDENT NO. 1 IN FURTHERANCE

OF THE ORDER DATED MARCH 7 2o.22

I, Sh. Manjunatha C., s/o Channabasappa T., aged about 43 years, being

the Secretary to the Government of Meghalaya, Forest and Environment

Department having its office at Secretariat, Shillong - 793001 do hereby

solemnly affirm and state as follows:

1. That I am the Secretary to the Government of Meghalaya, Forest and

Environment Department and as such in my official capacity I am well

conversant with the facts and circumstances of the case and

competent and authorized to swear this affidavit on behalf of the

Respondent No. 1 who have been impleaded in the present

proceeding.

at this Honble Tribunal vide its order dated March 7, 2022 was

Sqd to inter-alia to issue directions upon the Chief Secretary to
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Jowai Municipal Board and other statutory regulators and to prepare

a remedial action plan for inter-alia dealing with the issues in respect

of the Myntdu river which have been assailed in the present

application by the Applicant herein and duly file a report with the

Registrar of the Honble Tribunal reflecting the status of compliance as

on June 30,2022.

A copy of the order dated March 7, 2022

marked with the letter uA'.
is annexed hereto and
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3. I state that it is pursuant to

Tribunal, that I am filing the

the aforesaid directions of this Honble

present report on affidavit to bring on

record the status as on date in regards to the aforesaid remedial

action plan in compliance of the directions of this Hon'ble Tribunal.

I state that pursuant to the order date March 7, 2022 the Chief

Secretary had also called for an explanation from the CEO, Jowai

Municipal Board calling upon her to furnish an explanation as to why

she was not present for the said hearing despite the previous order

dated January 19, 2022. Such explanation was duly provided by the

CEO, Jowai Municipal Board vide her letter dated March L9,2022 and

the basic reason as stated for her non-appeara.nce was the

miscommunication andf or lack of communication with the Learned

Advocate appearing for the Jowai Municipal Board.

of the letter dated March 19, 2022 sent to the Chief

the CEO, Jowai Municipal Board is annexed hereto and

the letter "B".
\
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was

the

I state that pursuant to the order dated March 7, 2022 a meeting

duly convened by the Chief Secretary on March 22, 2022 and

following decisions were adopted in respect of the issues

highlighted and identified by this Honble Tribunal in respect of

Myntdu river and the steps to be taken in respect thereof:
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S.No. Issue Action to be taken by

and by whom

Timeline

1 Establishment of

Bioremediation Plant

and FSSM plant

Work Orders to be

issued by

Urban Affairs

Department

Two Weeks

from the

meeting

2 Establishment of

Composting Plant and

Waste Recovery Centre

Estimates to be

prepared by

Urban Affairs

Department

One Week

from the

meeting

3 Remedial Action Plan To be prepared by

Urban Affairs

Department

15 days

from the

meeting

4 Compensation payment

in terms of the order

N.A N.A

5 Check on dumping of

solid waste, waste and

muck during road

construction

Personal Inspections to

be conducted by DC,

West Jaintia Hills and

a senior state official

Before next

meeting

6 Encroachments in

catchment and flood

plain zor.e and their

removal

Personal Inspections to

be conducted by DC,

West Jaintia Hills

N.A.

7 Issuance of necessary To be issued by DC, N.A.
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prohibitory order for

prevention of dumping

and solid waste

West Jaintia Hills

Water Quality Checks MSPCB to perform

tests of main rivers

and subsidiaries and

provide bench-mark

for each parameter

tested

Prevention of mining of

minor minerals along

banks and catchment

area of the river

DFO Territorial

Division Jowai to

ensure prevention of

the same and file an

Action Taken Report

15 days

from the

meeting

Non-compliances made

by Jowai Municipal

Board in respect of the

orders of this Honble

Tribunal

CEO, Jowai Municipal

Board to furnish

reasoned explanations

Thereafter the meeting was concluded after adopting the aforesaid

resolutions as tabulate and the meeting was to be reconvened two

weeks thereafter to check the status of each and every resolution.

of the minutes of the meeting dated March 22, 2022

Chief Secretary is annexed hereto and marked with the

8 N.A.

9

10 N.A.
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In terms of the aforesaid

orders under Section 144

on:-

a) Felling of trees

meeting dated March

CrPC were issued for

22, 2022 prohibitory

complete restrictions

t
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b) Sand Mining and stone quarries

c) Washing of clothes and vehicles

d) Dumping of spoils and waste

e) Dumping of muck and constmction waste

near or in the vicinity of the Myntdu River on April 4, 2022 and

signboards indicating the same have also been installed on the Jowai-

Amlarem Road on May 26,2022.

A copy of the prohibitory orders under Sectionl44 CrPC issued

and photographs of the signboards indicating the same are annexed

hereto and marked with the letter "D".

7. In furtherance of the aforesaid meeting dated March 22, 2022 the
Divsional Forest Officer, Jaintia Hills Division completed inspections

on March 74, 2022 and March 28, 2022 to veriff the status of mining

no illegal mining was detected. Further, it was informed vide an

n Taken Report dated April 8,2022 that intensive patrolling was

,,/ cted and flexes and signboards indicating penalties were

t
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A copy of the Action Taken Report dated April 8, 2022 is
annexed hereto and marked with the letter "E".

In pursuance of the aforesaid meeting dated March 22, 2022 the

Urban Affairs Department vide a letter dated April lg, 2022 has

prepared the Remedial Action Plan as indicated in the aforesaid

meeting and the following inter-alia were the key areas identifie
where work was required to be done in terms of the strict timelines
specified hereinbelow:

T fl,

affitlLL

ne : l, S. L. lvlew,

a: East Khasi H

rd. No. : 004 / 16

S.No. Main

Category of
Work

Sub-Category of Work Timeline for
Completion

1 Sewage

Management

a) Nallah waste water

treatment for bio-

remediation measures

8-L2 months

b) FSSM plant 6 months

c) Cesspool Vehicle 4-6 months

2

\

Solid Waste

Management

a) Construction of aSolid

Waste Processing and

Disposal Plant of 10

TPD.

8-I2 months.

b) Scientific Waste

Processing Facility

Contingent on

lands identified

and acquisition

proceedings.

c) Waste Collection outlets

at outfalls of Myntdu

River.

6-8 monthss
/
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A copy of the Remedial Action Plan dated April 19, 2022 as

prepared by the urban Affairs Department is annexed hereto and

marked with the letter "F".

I state that pursuant to the orders passed by this Hon'lcle Tribunal
and in terms of the resolution dated March 22,2022 the Urban Affairs

Department transferred Rs. 2.5 Crores to the Government of
Meghalaya, Forests and Environment and the same is being utilised to
implement the remedial action plan prepared with respect to the

Myntdu River. For the ends of such utilization the Government of
Meghalaya, Forests and Environment formulated Guidelines dated

May 25, 2022 for the purposes of utilisation of the aforesaid funds in
fficient, transparent and effective measure.

River Front

Development

Tobeautify stretches of

MyntduRiver where land is
availablewith provision of

embankments, landsc&pe,

street furniture andlighting

etc.

8-L2 months.

IEC Activities IEC Activities will be

conducted under SBM 2.O.

Action Plan is currently

being

6 months

Affairs Department work was commenced by the urban Affairs

A copy of the Guideline's dated May 25, 2O22is annexed hereto

ked with the letter ccc"
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Department and thereafter a Progress Report on the aforesaid

Remedial Action Plan was prepared wherein inter-alia the following

progress made in terms of the work to be done under the Remedial

Action Plan as prepared were highlighted: t
o

,EE

diI
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Main

Category of
Work

Sub-Category of
Work

Work Progress Update

e
awPhlang
i Hills Distri

Sewage

Management

Nallah waste water

treatment for bio-

remediation

measures

LoA awarded with

total project cost bf
L9.42 Crores.

o RENEU system

being adopted.

LOo/o i.e. work related

to 3 out of the 11

drains completed.

Remaining to be

done post monsoon

due to rise in river

water levels.

Rs. 1 Crore has been

released towards the

same. Rs. 1.08

Crores still in

pipeline and further

funds to be obtained

from Ministry ofArea : East Kha

\ nego. No': oo4

c-\

S.No.

I

I

1
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Ganga and Jal

Shakti.

FSSM plant 55 KLD Septage

Plant to be

constructed at

Sabah Muswang

Total Project Cost is

Rs. 2.50 Crores

LoA awarded and

25% of work

completed

Rs. 45 Lakhs

released and balance

funds being explored

Cesspool Vehicle o DPR being prepared

and moved for

sanction

Completion period

within 2 months.

{? ;.

vohlang
litts Dittrict

Solid Waste

Management

Constmction of a

Solid Waste

Processing and

Disposal Plant of 10

TPD.

o Project Cost of 13.37

Crores

o Work is approving

sanction

o Grants under the

15th Finance

iu
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'phlang
ills District

Commission Grant

with a limitation of

90, 15,339

during the current

financial year

MSPCB and Forests

and Environmen

Department

explore alternate

sources for funding.

Waste

Centre

Recovery Objective to

locality

processing

to convert

degradable

into compost

set up

waste

centres

bio-

waster

Government

sanction awaited

under the 15th

Finance Commission

Grant

Land for permanent

scientific waste

processing facility.

o Taskforce Committee

has been setup and

the facility is to cater

for at least 30 years.

o Lands have been

Trtr(
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identified and

environmental

clearance to be

taken.

. Consultant for
preparation of E

and EMP engaged.

River Front

Development

To beautify stretches

of Myntdu River

where land is

availablewith

provision of

embankments,

landscape, street

furniture andlighting

etc.

Concept Plan hds

been prepared

targeting flood

protection at

vulnerable stretches

of the river.

o Detailed

including river front

development to be

completed within 2

months.

IEC Activities IEC Activities will be

conducted under

SBM 2.O. Action Plan

is currently being

IEC materials are

being developed for

intensive programme

in the educational

institutions as well

as through print and

digital medial to

public

behavioural change.H

6

\

3

plan

4

bring

4
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A copy of the Progress Report on Remedial Action Plan as

prepared by the Urban Affairs Department is annexed hereto and

marked with the letter "H".

I state that pursuant to the meeting dated March 22, 2022 once-again

a meeting was called for on May 26, 2022 and in light of the status
reports as filed and the departmental progress as made the following

resolutions in respect of each individual department were adopted and

are as tabulated hereinbelow:

11.

Meetings held with

various stake

holders and

community

organtzations , for

awareness

campaigns.

Schedule

Program

awareness

prepared

\

I
ht

ls

S.No. Department Action taken and/or resolutions adopted

1 Urban Affairs

Department

a) The Department was directed to closely

monitor the work related to

bioremediation and the timelines thereto

and ensure completion within the

prescribed time.

<.:\-
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Department was directed

the 50 KLD Septage plant

as per timelines.

to ensure that

be established

The Jowai town Cesspool Vehicle was to

be procured in an expedited manner.

I

The feasibility of financing the project foh,

the Solid Waste Processing and Disposal

Plant by multiple departments was to be

examined so that the process may be

expedited.

The DPR for waste collection outlets at

outfalls of Myntdu needs to be

completed and finalized within 2

months.

The river front development needs to be

expedited and finalized within 6 months.

IEC activities towards riverfront

development would be undertaken

under SBM 2.O.

3

)

Rrblic Works

Department

The PwD shall ensure that no constmction

wasteldebris are being dumped in
Myntduriver. This has to be ensured on

regular intervals. The PWD should submit

regular reports alongrvith photos on this

aspect.

{
re?.(Drb

i$



A copy of the minutes

chaired by the Chief Secretary

letter uI" 
.
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of the meeting dated May 31 , 2O?2

is annexed hereto and marked with th

I state that pursuant to such meetings dated March 22, 2022 and May

31, 2022 the DC, West Jaintia Hills took necessary steps in terms of
the aforesaid resolutions and furnished an Action Taken Report dated

May 3L, 2022 wherein inter-alia the following steps taken by him were

inter-alia highlighted and recorded:

a) Personal inspections were conducted by him on May 26,2022
and May 30,2022 to ensure that there is no dumping of solid

waste, waste and muck during road construction and the

following areas were looked into in furtherance of the steps

already being taken

12.

b)

I Weekly Inspections by Additional Deputy Commissioner of

Kft Revenue and Extra Assistant Commissioner of Revenue are

, ,11:',e; j. ,S. L. ;'vi.:l ;'
I ,,,.;o ; Easl /(h.rsi
yilcgd. No.: 004 / 1

)\.a\.

4 MSPCB MSPCB is to conduct a suruey to identify the

source of pollution f contamination of the

tributaries and initiate immediate corrective

action in thisregard.
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being conducted with regards

waste and muck.

d) Necessary steps for prevention

due to heary Landslides and

being addressed

to dumping of solid waste,

During the personal inspection conducted by him on May 2

2022 it was found that one house which is under

construction appears to be within 50 metres from the river.

Accordingly, it was decided to conduct survey along with the

E.A.C (Revenue) and Enforcement staff for taking detailed

measurement which was also done on May 30, 2022 at 9:OO

A.M. The district urban planner was instructed to furnish

detailed of inventory of existing structures within 50 metres

before the date of inspection. Inspection and measurement of

the house under constmction was conducted on May 30,

2022 at 9:OO A.M.

Prohibitory orders under Section 144 as stated hereinabove

had already been passed.

A copy of the Action Taken Report dated May 31, 2022

furnished by the DC West Jaintia Hills is annexed hereto and marked

with the letter "J".

13. I state that pursuant to the Action Taken Report dated May 31,2022
the DC, West Jaintia Hills took necessary steps in terms of the

nished another Action Taken Report

r-alia the following steps taken by him

in the Action Taken Report dated May

of waste and muck disposal

incessant rainfall were also

e)

0

bt ,2 22 were highlighted and recorded:

\
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For prevention of dumping of solid waste, waste and muck
during road the Executive Engineer PWD (Roads) Central

Division Jowai submitted an action report dated May 12,

2022 and June 21, 2022 clari$ring that that excavation

activities have been stopped and the balance works dfe

provision of signages,delineators, centre lines, edge tined,

etc. were also being completed.

Illegal encroachments in the catchment and flood plain zorLe

of the river had been identified and pursuant to the

observations as recorded in the previous inspections 8(eight)

show cause notices had been issued to the illegal

encroachers for their immediate removal. Further, the land

holding certificates of the people living along the river
Myntdu have also been called for so as to ascertain their
status i.e. whether they are encroachers or have some title to
their aforesaid occupations.

To prevent illegal mining along Myntdu river the Chief Forest

Officer, Jaintia Hills Autonomous District Council, Jowai has

deputed staff for weekly patrolling duty along the river and

as such upon field inspections the same were not found.

b)

c)

d)

and for establishing the same Environmental Clearance has

been applied for.
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A copy of the Action Taken Report dated July 6, 2022 furnished

by the DC West Jaintia Hills is annexed hereto and marked with the

letter "K".

L4. I therefore state that in terms of the Resolutions adopted on March

22, 2022 in the meeting chaired by the Chief Secretary as on datelof

affirmation of this affidavit the following on ground measures ha

been taken:

Present Status

ohlang \
tttr oitttitt 1

Bioremediation Plant

and FSSM Plant

Bio-Remediation

For all 11 drains work orders have

been issued and work has already

started on 3 drains for in situ bio

remediation. 'Work is being closely

monitored to ensure completion on or

before October, 2023.

FSSM Plant

Work orders for setting up of 50 KLD

Septage plant has been issued and will

be completed before M"y, 2023 and

25o/o of the work has been completed.

Cesspool Vehicle

As part of the FSSM project a Jowai

town Cesspool Vehicle has been sent

for approval the National River

Conservation Directorate, Ministry of

Jal Shakti and the DPR is under

preparation. The aforesaid is expected
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to be completed within 2 months as

directed in the last meeting.
G

\

E

2 Establishment of

Composting Plant

and Waste Recovery

Centre and setting

up scientific waste

processing facility

Waste Pro and

Plant of 10 the

cost of Rs. 'ore '\t
\

being The Plant wil\
serve and Khliehriat \

towns. id is expected to

be completed within one year.

2) A Waste Recovery Centre proposed

at Sabah Muswang and Kiang

Nangbah College is awaiting

sanctions under the 15th Finance

Commission Grants.

3) Environmental Clearances for land

identified for permanent scientific

waste processing facility has been

applied for. A consultant for

preparation of EIA and EMP has

been engaged.

1)

3 Remedial Action Plan Already provided as appended

hereinabove.

4 Compensation

payment in terms of

the order

Payment of Rs. 2.5 Crores has been

made.

Check on dumping of

solid waste, waste

1) Has been stopped as per action

taken reports furnished by DC West

#
gF- ffi
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and muck during

road construction

Jaintia Hills and frequent weekly

inspections are being conducted to

keep a check on the same.

2) Further PWD has also

directed to ensure that

construction waste I debris

being dumped in Myntdu river

Encroachments in

catchment and flood

plain zotae and their

removal

Show Causes Notices to encroachers

have been issued. A11 encroachers are

to be removed in accordance with law.

Issuance of

necessary prohibitory

order for prevention

of dumping and solid

waste

Prohibitory orders under Section I44
CrPC issued and various signboards

posted. Frequent weekly inspections

being conducted to keep check on the

same.

Water Quality
Checks

MSPCB has been instmcted to provide

the source of pollution f contamination

of the tributaries and corrective action

in thisregard.

ills District

River Front

Development

A DPR is being prepared for the

aforesaid with the objective to beautify

stretches of Myntdu River where land is

availablewith provision of

embankments, landscape, street

furniture and lighting etc. Detailed

plan including river front development

to be completed withing 2 months.It is



submit that the

taken on record

this regard.

20

aforesaid facts

in respect and

and information may thus,

appropriate orders may be

T
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expected to be completed within 8-I2
months.

1

10 IEC Activities IEC Activities will be conductedunder

SBM 2.O. Action Plan iscurrently being

formulated andwill be submitted to
theMinistry for approval and sanctiorr.\

It is expected to be completed within 6

months. ;

11 Prevention of mining

of minor minerals

along banks and

catchment area of

the river

Has been stopped and to prevent illegal

mining along Myntdu river, the Chief

Forest Officer, Jaintia Hills

Autonomous District Council, Jowai

has deputed staff for weekly patrolling

duty along the river. Intensive

patrolling is being conducted and

flexes and signboards indicating

penalties were also erected by DFO

Janitia Hills Division.

I2 Non-compliances

made by CEO, Jowai

Municipal Board in

respect of the orders

of this Honble

Tribunal

CEO, Jowai Municipal Board has

provided the explanation.
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16. That the statements contained in paragraph3 of the foregoing Affidavit
including the cause title thereof are true to the best of my knowledge

and those made in and those made in 1, 2,4, 5, 6,7, 8, 9, 10, 11, 12,

13 and 14 are as per the records maintained by the Respondent No. 1

and the rest thereof are my humble submissions before this Honble
Tribunal.

Solemnly affirmed by the

said Shri Manjunatha C.

at Shillong, Meghalaya on

this 15th day of July,
20/22.

BEFORE ME,

DEPONENT
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Item No.01        (Court No. 1) 

BEFORE THE NATIONAL GREEN TRIBUNAL  
SPECIAL BENCH 

(By Video Conferencing) 

Original Application No. 172/2016/EZ  
(with M.A 01/2017/EZ M.A 124/2017/EZ 
 I.A. No. 59/2021/EZ I.A. No. 60/2021/EZ) 

Sajay Laloo     Applicant 

Versus 

State of Meghalaya & Ors.        Respondent(s) 

Date of hearing: 07.03.2022 

         CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE B. AMIT STHALEKAR JUDICIAL MEMBER 
HON’BLE MR. SAIBAL DASGUPTA EXPERT MEMBER 
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 

Applicant:  Mr.Vivek Singh, Advocate 

Respondent(s): Mr. Surendra Kumar, Advocate for R-10 
Mr. Anirudh Bhattacharya, Advocate for R-1, 4, 6, 8 & 9 
Dr. Ankit Todi, Advocate for R-2,3 & 5 

ORDER 

[ 

1. Prayer in this application is against failure of the State authorities 

in preventing pollution of river Myntdu in Meghalya by discharge of 

sewage/garbage/muck, removing unauthorized encroachment from its 

flood plains and stopping illegal sand and stone mining activities in and 

around the river. 

2. According to the applicant, the river is of great significance for 

Meghalaya.It encircles Jowai on three sides and flows across Jowai and 

then through Leshka (where a Hydro Project Dam is being constructed) 

to reach a village Borghat, within Jaintia Hills, before finally entering 

ANNEXURE A

22 
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Bangladesh. The river is subjected to heavy pollution. The pollution was 

highlighted in 2007 due to heavy acid content. Human waste and 

effluents from mines are regularly dumped into the river. Cars are 

washed beside the river. The media reports to that effect have been 

annexed. It is further stated that the Central Pollution Control Board 

(CPCB) published status of water quality in India which also confirms 

pollution of the river in question. This polluted river stretch is falling in 

priority V with BOD ranging from 3.0 to 6.0 mg/l. The water also 

contains heavy metals. Pollution level is continuously increasing due to 

inaction of the Municipal Board Jowai as well the State PCB and other 

State authorities in breach of public trust doctrine. The applicant has 

also annexed photographs and a copy of representation calling upon the 

authorities to take further action. Media reports show that the colour of 

the river had turned dark due to pollution. There was heavy amount of 

fecal coliform and heavy metals.

3. The application was filed on 30.11.2016. It first came up for 

hearing before the Eastern Zone Bench on 21.12.2016 when notice was 

issued to the respondents - the authorities of State of Meghalaya i.e. 

State PCB, Forest Department, Tourism Department, Jowai Municipal 

Board and also CPCB. Some of the respondents have filed their 

respective affidavits. The State PCB acknowledges that there is organic 

pollution due to discharge of untreated sewage and trade effluents but 

the affidavit does not indicate any action taken. The Forest Department 

has submitted that open mines are located within a span of less than 

200 meters from the river but direction has been issued to ensure ban on 

mining. CPCB has stated that the authorities in State have to take 

remedial action as follows:

23 
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“a. Untreated wastewater should not be discharged into river 
system. 

b. Sewage collection should be done through a proper 
conveyance system so that the entire sewage is collected 
and treated. 

c. Sewage Treatment plan shall be equipped with D.G. set 
which can be used in case of power failure, to ensure that 
the treatment is not interrupted. 

d. Suitable treatment shall be given so that treated effluent 
meets the prescribed standard as notified in General 
Standards for Discharge of Environmental Pollutants into 
inland surface, public sewers, land for irrigation, marine 
coastal areas under Schedule-VI of The Environment 
(Protection) Rules, 1986. 

e. Bio - medical rules should be implemented for prevention 
of discharge of hospital related waste into the river 
system. 

f. To prevent illegal encroachment all stakeholder agencies, 
make mechanism. 

g. Guidelines issued on idol immersion must be 
implemented by SPCBs and local authorities. 

h. Mass awareness programme should be organized to 
make the masses aware on maintaining the quality of the 
river water.” 

4. The Jowai Municipal Board has stated that it has practically no 

source of income to remedy the situation. Its garbage dumping ground 

has already reached saturation point. Waste management treatment 

plant to be funded by the Central Government is to be set up for which 

DPR was prepared. Similarly, CETP is to be set up. The Board has issued 

order under Section 144 Cr.P.C, prohibiting dumping of waste in the 

river. Directions have also been issued to stop car washing. The 

autonomous District Council has also been asked to take measures to 

protect the river. 

5. The State of Meghalaya in its reply has acknowledged that waste is 

being dumped into the river and illegal mining is being conducted. The 

urban planning is poor and hygienic conditions are not ensured. There 

are rampant unauthorized constructions. Industries have been set up 

close to the river bed as there is no policy of the State on the subject. No 
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treatment plants to check pollution have been set up, as directed by the 

Hon’ble Supreme Court in Paryavaran Suraksha Samiti & Anr. vs. Union 

of India &Ors.1The autonomous District Council, which is the competent 

authority, has been asked to take further measures. By affidavit filed on 

16.08.2021, State has mentioned constitution of RRC and preparation of 

action plan for remedying the pollution of the river as per orders of this 

Tribunal in OA No. 673/2018. According to later affidavit of State PCB, 

quality of river water is satisfactory.

6. The matter has been taken up on several occasions and continued 

violations of law have been recorded inter-alia in orders dated 

27.02.2017, 10.04.2017, 04.09.2017, 26.10.2017, 27.11.2017, 

19.01.2018, 07.07.2021, 17.08.2021, 24.09.2021, 24.11.2021 and 

finally on 19.01.2022. Noticing the violations, the Tribunal directed 

remedial measures. Some of the specific directions may be referred to.

7. Vide order dated 24.11.2021, the Tribunal noted that as per earlier 

orders of this Tribunal, referred to in the said order, the Municipal Board 

was required to pay compensation of Rs. 10 lac per month for not setting 

up of STP and Rs. 5 lac per month for not taking interim remedial 

measures with effect from 01.04.2020, apart from stopping the pollution. 

The compensation amount was to be credited to a separate account with 

the Environment Department for restoration of the environment. The 

Tribunal also noted that other steps for setting up requisite STPs and 

waste management systems were required to be taken to enforce the 

right of citizens to clean environment under the Constitution. The 

Tribunal directed the State to ensure that there is no unscientific 

dumping of garbage into the river. District Magistrate was directed to 

1(2017) 5 SCC 236
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visit the site and ensure that no muck dumping is done by the 

contractors of PWD. 

8. In the last order dated 19.01.2022, the Tribunal noted the affidavit 

of Jowai Municipal Board and issued directions to the Deputy 

Commissioner, West Jaintia Hills, Principal Secretary, Urban Affairs 

Department, Govt. of Meghalaya to take remedial measures. CEO Jowai 

Municipal Board was directed to remain present in person. 

9. In above background, we have heard learned Counsel for the 

appearing parties and duly considered the matter for further orders. 

10. According to learned Counsel for the applicant, there is not much 

improvement in the ground situation. Pollution of the river is still taking 

place by dumping of waste and muck during road construction. Illegal 

mining and encroachments are also continuing.

11. There is no satisfactory rebuttal of the above stand. Thus, the 

situation is far from satisfactory. There can be no two views about need 

for protection of the river by preventing dumping of waste, muck, mined 

material, and untreated sewage in violation of Water Act, 1974 and 

binding orders of Hon’ble Supreme Court inter alia in Paryavaran 

Suraksha, supra and orders of this Tribunal inter alia in OA 597/2017 

and OA 673/2018. Sewage has to be treated and the treated water to be 

utilized for suitable non-drinking purposes. Waste has to be properly 

remediated. Mining being hazardous has to be with due safeguards and 

due permissions. Encroachments are to be removed. Failure to do so is 

breach of public trust doctrine obligating the State authorities to protect 

environment and public health. Failure of such duties affects water 

quality and contaminated water may be consumed by living beings and 
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also used for irrigation, affecting food safety. Continued failure requires a 

coordinated approach, which is not visible from the stand of different 

authorities in the present case. There is nothing to show any 

coordination meetings at the level of Chief Secretary in terms of 

directions of this Tribunal in OA No. 606/2018.Leisurely process of DPR 

etc. is said to be pending without any accountability and adverse action 

against erring irresponsible officers, even though the deadline of 

31.03.2018 fixed by the Hon’ble Supreme Court in Paryavaran Suraksha 

(supra) has long gone by. Similarly, all statutory timelines for solid waste 

management have long expired. To uphold rule of law and right to clean 

environment and public health, accountability for failure has to be fixed, 

particularly when the proceedings have been pending before this 

Tribunal for more than five years and several directions have been issued 

by the Tribunal in the last five years, yet there is continued violation of 

law. 

12. The results of water sample analysis filed by the CPCB and the 

State PCB indicate that the tributaries of Myntdu river are highly 

polluted in terms of BOD and Fecal Coliform and Total Coliform. 

However, there is no clear gap analysis on sewage and solid waste 

management nor a clear road map to control discharge of effluents, 

including acidic effluents, regulation of mining activities and removal of 

encroachment in the catchment and flood plain zone of the river. 

Estimated sewage generation in Jowai is reported to be 3.0 MLD with 

zero treatment. Merely acquiring more land for dumping of solid waste is 

no solution. Instead, emphasis has to be on processing the same, rejects 

being managed with zero or minimal landfilling. There is no mention 

about legacy waste and its remediation which cannot be wished away.  
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13. Accordingly, we direct the Chief Secretary, Meghalaya to forthwith 

hold a meeting with all concerned departments, including Urban Affairs 

Department, Environment Department, Mining Department, District 

Magistrate and Jowai Municipal Board. Interaction may also be held with 

the statutory regulators – State PCB, SEIAA and Regional Officer of CPCB 

to take stock of the situation and to prepare remedial action plan. 

Compensation directed to be paid may be credited to a separate account 

and utilized as per action plan. Coercive action be taken against erring 

officers in terms of judgement of the Hon’ble Supreme Court and orders 

of this Tribunal. 

14. Though this Tribunal, vide order dated 19.01.2022 had directed 

the CEO, Jowai Municipal Board to remain present in person but today 

neither he is present nor any explanation has been given by him 

explaining his absence. We, therefore, require the CEO, Jowai Municipal 

Board to furnish his explanation through the Chief Secretary, 

Meghalaya, for such default. 

15. We expect a tangible action on the ground within next three 

months considering that reasonable timelines are already over with 

integration of all aspects, including the budgetary support. The process 

may be monitored at the level of the Chief Secretary and a report of 

status of compliance as on 30.06.2022 be filed before the Registrar, 

Eastern Zone Bench of NGT at Kolkata by 15.07.2022 by e-mail. The 

matter will now be listed for further hearing on 18.07.2022 when Chief 

Secretary, Meghalaya along with other concerned officers, including 

CEO, Jowai Municipal Board may remain present before the Tribunal, by 

video conferencing for further interaction.

List for further consideration on 18.07.2022.
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A copy of this order be forwarded to the Chief Secretary, Meghalaya 

and CEO, Jowai Municipal Board by e-mail for compliance.

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

B. Amit Sthalekar, JM 

Saibal Dasgupta, EM 

Prof. A. Senthil Vel, EM 

March 07, 2022 
Original Application No. 172/2016/EZ  
DV 
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filiOFFICE OF THE

JOWAI MUNICIPAL BOARD, JOWAI

WEST JAINTIA HILLS DISTRICT, MEGHALAYA

No. JI fBlicenl-4 61202l-221 67

To,

Dated Jowai, the d*arch 2022.

the cose before the

Original APPlication
I'{o 59/2021/EZ, I.A.

The Chief Secretary to the
Government of Meghalaya,shillong.

Through
The Director Urban Affairs
Meghalaya, Shillong.

written Explanation in the matters relating to

Hon'ble ttittonal Green Tribunal Special Bench

I'{o 172/2016/EZ (with M.A. 124/2017/EZ, I.A.

I,{o/60/202 1/EZ) Order dated 7.03.2022.

Subject: -

Sir,

with reference to the subject cited above, I have the honour to

submit herewith the written explanation in compliance to the direction of the

Hon'ble NGT order dated 07/il3/2022, ditecting the Chief Executive Officer, Jowai

Municipal Board to furnished the explanation through the Chief Secretary'

Meghalaya on the matter.

This is for your kind information.

Chief E i{e Officer
Jowai icipal Board,

Yours faithfully,

wal.

ANNEXURE B 30 
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To,

The Chief Secretarl' to the

Government of Meghalaya,Shillong.

|Yrittet $xplanation in tlte matters relating to the 99:.|{9* the Hon,ble National Green

Tribundt Spccial Bench originat,tppti:oion No 172/2OiOnz @ith M'A' 124/2017/EZ' I'A'

No 59/202inz,I.A. No/60/1021/EZ) Order dated 7.03.2022.

with reference to the subject cited above, I humbly submit the written explanation regarding my

absence as cEo, Jowai Municipar Board, west Jaintia Hills from the Hon'ble NGT hearing on

the matter original Application No 172120l,lEz(with M.A . l24l2ol7lEZ,l'A' No 59/202llEZ'

I.A. No/60 l2o2ltEz)that was listed on the 4.03.2022 which was postponed to the 7 '03'2022 as

orderedbytheHon'bleNationalGreenTribunalvideorderdatedlg'01'2022'

1. Madam, the office of the Jowai Municipal Board has been informed by the Director urban

Affairs, Government of Meghal aya vii letter No D,NPllzlzo2llS dated 29'll,021 to

submit and affidavit as directed by the Hon'bre Tribunar through its order dated 24'll'2021

and the follow up meeting reviewed by the Chief Secretary' Govemment of Meghalaya'

(CopY enclosed at Annexure I)

2. Madam, the Advocate Shri L.D. Chowdhury, who had appeared on behalf of the Jowai

Municipal Board since 2016 on the matter was contacted to prepare the affidavit and appear

on behalf of the Jowai Municipal Board on the date of hearing listed by the Hon'ble

Tribunal. Thereafter, the Affidavit was prepared and signed so as to enable the Advocate to

submitthesamebeforethesetdateforhearingonthe|9.01.2022.

3. Madam, the Advocate Shri L.D. Chowdhury, informed the undersigned only after the

lg.ol.zozzthat he was unable to appear before the court on the lg'ol'2022 and has directed

his Junior Advocate, Ms P. ghafiacharjee to file the affrdavit and appear on his behalf' The

affidavit was also accepted by the court'

4. Madam, no further communication was received by the undersigned regarding the Hon'ble

Tribunal,s court order dated lg.ol.2oz2directing the cEo, Jowai Municipal Board to remain

present in person and no website link was communicated for appearance on the matter' The

Advocate, ShIi L.D. Chowdhury also assured over the phone that he will be appear

personally on behalf of the Jowai Municipal Board on the next hearing dated 4'03'2022'

5. Madam, I am to report that immediate action on the matter was taken by the undersigned

when the order of the Hon',ble Tribunal dated 7 .03.2022 was brought to my notice on the

10103.2022 as below:

Cont Page.2
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A letter calling for explanation was issued to the Advocated Shri L.D. Chowdhury
regarding the hearing listed on the 4.03.2022 and which was postponed to the7.03.2022
via letter No JMB/Genl-4612021-22165 dated 1110312022, and the reply by the Advocate
v"ia letter No Nil dated Nil received on the t5.03.2022 is also enclosed herewith at
Aru:?.xure II & IIL
The matter was also reported to the Director Urban Affairs Department, Government of
Meghalaya, seeking advice and permission regarding the appointment of another
Advocate to represent the Jowai Municipal Board, West Jaintia Hills via letter
No'JMB/Genl-3612016-17145 dated 11.03.2022.(Copy of the order at Annexure IV)

6. Madam, I humbly submit that due to the litigation processes that I personally was party to, in
the matters regarding my promotion via Order no PER.99l9}tPtlll57 dated,23.l2.202l and
subsequently government order No.PER/99l90lPtJll88 dated 28.0.2022 and cases in the
Hon'ble High Court in W.A. No.8 of 2019, W.A. No.9 of 2019, W.A. No.10 of 2019 and
WP(C) No 39 of 2022,I have proceeded on leave since the 3.02.2022 tiL|27.03.2022. In this
regards therefore was not able to follow up the matter.

Madam, I would like to bring to you kind attention that the date listed for the hearing of the
case WP(C) No 39 of 2022 deciding on the matter regarding my career was also listed on the
7.03.2022. (Copy of the order at Annexure 

'V)

Madam, I re-joined back to duty on 28.03.2022 due to the ongoing agitation with regards to
the waste collection and processes to acquire the permanent landfill site.

Madam, I am to report that the 4.03.2022 is the date fixed for the Public Hearing for
acquiring the landfill site at lt{ooshutsdai, West Jaintia Hills which is as per the Public Notice
order issued by Deputy Commissioner, West Jaintia Hills via order
No REV/LA-7312022198 date 22.02.2022. Also via letter No Gen.242lDPR/SWIv{/20191252
dated 2.03.3022 the Deputy Commissioner, West Jaintia Hills has instructed the undersigned
attend the meeting. Thereafter, I attended the meeting which was held in the remote area at
Mooshutsdai, West Jaintia Hills which is the site of the proposed scientific landfill. (Copy
enclosed at Annexure VI & WD.

10. Madan, I humbly submit my explanation with an apology on the matter and pray to be
pardon and I assure that such action will not be repeated and will be more vigilance on all
Court related matters especially on the Hon'ble National Green Tribunal cases in the future.

Cltief

1.

2.

8.

9.

Jowai Mfficipal Bosrcl
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GOVERNMt.-N I ( )l- lvlt:Cl li\t-AYA'

.-Atrr-lt)lLDlNG,SECttEIAl"{lA.Il{lLt-SHlLLoNG.7930c1
..- l'r t.) D \

e:

Dated Shillong, the 29th November ' 2021

T

Snrr G KharmawPhlang' lAS,

Drrector, Uroan Affairs,

Megnalaya. Shillong

,-fhe Chref Executtve Officer,

Jowai MuniciPal Board, Jowai

MatterrelatingtoHon,bleNGTorder(EasternZoneBench'Kolkata)inoA
No 172120211E2

:
ln rnvrting a reference to the subject cited above, I am to inform you that as per

.r= orrecrions df rhe Hon',ble NGT (Eastern Zone Benph, Kolkata) in its sitting on 24th

\cver-n.er 2021 andthe follow up meettng reviewed by the chief secretary' Government Of

l',4eghalaya tne followrng directtons are to be taken up on top most priority-

iitwasobservedbytheHon,bleNGTthatnoaffidavrtwasfiledbytheJowaiMunicipal

Board rnspite of being respondents on the matter' lt was directed that the Municipal

Board shoL:ld comply without fail on such matter and within appropriate time

2 tt was submrtted to the Hon',ble NGT that Faecal sludge septage Management (FSSM)

has been adopted iis an alternate technology in lieu of STPs for Jowai Town' ln this

regard, the Jowai Municipal Board rs directed to complete the DPR within 2 months

ltme

lt tr was submrtted to the Hon',ble NGT that Bio-remediation is yet to be complied' ln this

regard, Jowai Municipal Bcrard is directed to examine and complete the DPR for Bio-

remediatton measures in one month

4 As regard to dumptng of garbage within town, Jowai Municipal Board was directed to

submit weekly report on the matter with the support of photographs'

Thrs rs for your kind information and necessary action.

J clrya r t*.rfrr(1fr.rt trrrt E
lo'N"+l

Yours faithfullY,

MeghalaYa, Shillong
D irector, U i-ban Kffairs

rt
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o l,'1,'l ( ' l,l ( ) lt 'l'l.l E
JO\\ AI i\l Ll NIC'll,AL IJOARD, JOWN

\\,EST JAINIIA HILLS DISTITICT, MEGHALAYA

No. .[I\,'[B,Genl -16,"?02 I -22165

'l'ti.

Sir',

Dated Jowai, the 1lth March2022

Shri. L"D Chowdhury,
Advocate,Shillong.

Matter relating to Hon'ble NGT order Dt. 07.03.2022 in
original Application No.172/2016/EZ (with M.A 0t/2017/EZ
M.A 124/2017/EZ I.A No.59/2021/EZ I.A No. 60/2021/EZ)

with reference to the subject cited above, I am to enclosed

Itt:rriitlt copy of Hon'ble NGT Order Dt.07.03.2022 which is self explanatory, and

to :Ltbmit atr explanation on the matter so as to reach the office of the undersigned

or.r ()r lrcibrc 16.03.2022 for fuither necessary action from this end.

linclosed :- As above

Yours faithfully,

Chief Exe lficer
Jolvai Board,

Jowai.

S u bj ect:
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Arfl\€4 t4/L,Tt

Subject: Matter relati'g to Hon'ble NGT order dated 07.o3. 2022inoriginal appi-ication No. tzu zoi;)Ez (with M. A.
l-7 1$i' l87n# ri.;?i'iio rz r Ez,r i No iri io2 t / Ez,

firyJ:i iy:r'Genr-4 
6/?o2t-22/6s dated Jowai, the

Ref:

Madam,

With reference to ,n" 
"lbj^""_, 

c^ited above, I hereby submitmy explanation on tfr" m.tt.i,;il rs as follows: _

?,:2,o, , roll"i#:imJ;S:jf;1..:' by N9r, Korkata to appear

lJ:ffi:ix'#:*:yF';;..iD:Afi ,tiiil.:,X',3:XT,1::,'lile';
rl:1,*: [h r ::ifff rJ $::H,ffi?*,xf 3ffi trririi :;

That Madam, on tg.Ot.2}22-an AFFIDAVIT dated l3.Ot.2022 (on t3'o1.2022;;;;;ir,".'al"r,**t il;tilil not appearpersonaily and intendea.. 
"pp".i iL svanjo ilrb;;:: my net wasil1}:iffilxi*;"il-,1""r, I iJr"iio.,i,,,ly ai,.oJa-fti. Junior Ms.appear p.."o'atry'aryee 

to ear for 
ij]:, ;".+tllr,"#. 

"t 
" 

courd not
[.gi; ;r"";l'il":: ;H;",'.,Xffi ,"i 

ik and uia -.i J]i" " as such she

fl:l?XI,J*:"!:t"'nr,J,""rt;i;#:!,",l""iiffi "#tlltr;i
rn the ";;.;;",;1X Si:;;;ay 

be passea,._r,i"r,i."i1,* 
mentioned

That Madam, on 03,03.2022 (I submitted details e.g.,

:S,ilit ^"*ff :t'l',,*;:','-.,:t ge J,"- 1,",' il l,L,e d to 6e

Ult$,x"mrt***.::*fiit4*il',m*lffi
y:^.1:l ,.f,H:#"i?trffi:, 

1l;?f 3*rr appeared assisted by

*":.X:"beenpostpo".a-o.,-oi;i.I615r.Tl.'hi"lol,#l jli**|;

Contd....,2
)/

/

35 



,{*

-2-

That Madam, I appeared on 07.O3.2O22 via HyBRID Mode
assisted by Mr. Paul Kharpran, before the Special Bench, NGT,
Kolkata but after a few moments I was logged out. I overheard the
Honourable members discussing that I used to appear in past, but in
the Cause List of 07.O3.2O22 instead of my name, my Junior,s name
was appearing etc.

Later, I found out that in the order passed by NGT,
Kolkata on 07,03.2022 neither mine nor my Junior,s name was
mentioned representing or not representing the JMB.

However, I take the responsibility of the mishap and may
be pardoned and assure you that I will be more careful in future in
attending NGT, Kolkata.

Thanking You,

Yours Faithfully,
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OFFICE OF THE
JOWAI MUNICPAL BOARD, JOWAI

WEST JAINTIA HILLS DISTruCT, MEGHALAYA

\o .t\ IB, Genl-36120 16- 17 145

f0.

S u [r,iect: -

The Director
Urban Affairs
Megh alaya Shillong.

Matter relating to the engagement of lawyer for the Various

Court Cases in Jorvai Municipat Board.
Sir,

With reference to the subject cited above, I have the honour to report that the

office of the undersign is engaged in a number of Court Cases which are ongoing. At

present the Advocate who has been engaged for appering and advising the Jowai

Muriicipal Board since 2016., Shri. L.D Chowdhury is advance in age and therefore

unable to carry out the work in a satisfactory manner.

Further in particular to the Case before the National Creen Tribunal

Special Bench: Original Application No.172120l6EZ( with M.A 0ll2017lEZ MA.A

l24l20ll IEZ I.A No 59/202 llEZ lA. No.60/2021 IEZ)in tts Order Dated 71312022,

thc rnatter is recorded that the lawyer engaged did not appear on behalf of the Jowai

Municipal Board for the heiring on the24llllz}zl, l9l1l2\22 afi 71312022 without

any explanation. This matter has been noted by the Hon'ble Tribunal.

ln this regard request your kind advice/guidance in this matter and to appoint

a competent lawyer for this mafier in particular and all the Court Cases engaged in

general in relation to the Jowai Municipal Board.

This is for yoLrr kind information and advice on the matter.

Yours faithfully,

Jowai.

Dated Jowai, the 11th March 2022,

\,

f,

A.

Oflicer,Chief Ex

Jorvai Mryrf.]ip al B oird,
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Scrial \o.04
Supplementary Lisl

WP(C) No .39 of 2022

Smti Baiantimon Blah Vs. State of MeghalaYa & Aff.

Cot'am:

Hon'lrle Mr. Justice H. S- Thangkhiew, Judge

Appearance:

For the Petitioner(s)

For the Respondent(s)

Dr. N. Mozka, Sr. Adv. with
Mr. M.L. Nongpiur, Adv.

Kumar, AG with
g, GA

,GA

that the promotion

on the basis of

MpSC selection, ip order e orders of a Coordinate

Bench operating with regard to the gradation list, he prays that he may be

given 10(ten) days' time to file an affidavit to bring on record the

instructions that he has received.

The prayer is allowed, the learned Advocate General to file the

affidavit within 1O(ten) days.

It is understood that this matter has some urgency as the

petitioner's promotion has been kept in abeyance vide Notification dated "

Z1.OI.ZOZZ. Be that as it ffi&y, without prejudicing the rights of the

petitioner, her joining to the post indicated in the Notification dated

ZB.OI .ZO2Z will be subject to the outcome of the writ petition-

List this matter on 07.03.2022.

HrGIr COURT OF MEGHALAYA
AT SHILLONG

Date of Order: 23 -02-2022

JTJDGtr

Mf,
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I -- oFFICE oF THE
JOWAI MUNICPAL BOARD, JOWAI

\A/EST JAINTIA HILLS DISTRICT, MEGHALAYA

\ r. .i\ IB,'GenI-36120 1 6- 17 145
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u.

Subject:-

The Director
Urban Affairs
Megh alaya Shillong.

Matter relating to the engagement of lawyer for the Various

Court Cases in Jowai Municipal Board.

Sir,
With reference to the subject cited above, I have the honour to report that the

olAce of the undersign is engaged in a number of Court Cases which are ongoing. At

present the Advocate who has been engaged for appering and advising the Jowai

Mulicipal Board since 20i6., Shi. L.D Chowdhury is advance in age and therefore

unable to carry out the work in a satisfactory manner.

Further in particular to the Case before the National Green Tribunal

Special Ber.rch: Original Application No.l72l2Ol6Ez(with M.A 0ll20l7lEz MA'A

121t2}t7 tEZ I.A No 59/2C2 UEZ lA. No.60/202 llEZ)in its order Dated 71312022,

thc nlatter is recorded that the lawyer engaged did not appear on behalf of the Jowai

Municipal Board for the heirring onthe24llllz}zl, l9lll2022 and71312022 without

any explanation. This matter has been noted by the Hon'ble Tribunal.

ln this regard request your kind advice/guidance in this matter and to appoint

a comperent lawyer for this matter in particular and all the Court Cases engaged in

general in relation to the Jowai Municipal Board'

This is for your kind information and advice on the matter.

Yours faithfully,

Chief Exe

Jowai Mgnfchpal Board,

Dated Jowai, the 11th March 2022,

Jorvai.
f

I
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0I:^I ICE OF THE
GOVI'ITNMENT OF J\IEG

D E I' LI 
-['\' (IOMIVIISSIONER \\'

JOWAI

\ r,, tiE\ rLA-7312022198, Dated Jowai the 22"d FebruslT, 2022,

PUBLIC NOTICE

It is brought to the notice of all concerned that the Govemrnent in the Urban Affairs

.-)c1:;rrtntcnt is cleveloping a long term Sanitary Landfill Site for Waste Management covering

.l(r\\:ri 'l'oun and its sr.rnounding areas, under the Jowai Municipal Board.

The State Government has clecided that the l00(Hundred)acres of land situated at

,\"kroshr,rl Sclai Mookabeng, which is proposed to be purchased from the lawful owner Smt'

llliaprollang Sirylla, will be used for scientific disposal of Solid Waste generated from Jowai

'[.orvp and its surrounding areas. This land was chosen on recommendation of the Task Force

Clourmittee. based on the legal nonns set up by the Solid Waste Management Rules,2016'

11 this uegards, the Government of Meghalaya in the Urban Affairs Department

iptcncls to takc a final decision based upon larger public interest, as such, the State Govemrnent

5as .lcciclcd to hold a public hearing to record the views, suggestions, objections, etc put forward

b.r, an) solcerned local affected person(s) and those person(s) in support of the project

at fhc proposed site at Mooshut Stlai on the 4tr'March, 2022 at 12 Noon'

F-or. further clarification in the matter the Chief Executive Officer/Executive Officer/

Assistant Engineer, Jowai Muniripal Board may be contacted.

\'l errro N0. REV I LA-7 312022/98-4,
( op1 to: -

/
/

(Shri. Garod L.S.N DYkes, IAS)
Deputy Commissioner,

West Jaintia Hills District
Jowai

Dated Jowai the 23'd FebruslT, 2022.

1. The Secretary to the Govt. of Meghalaya, Urban Affairs Department for kind
inlbrmation.

: M Director, Urban Aft'airs Shillong

iA'lre Chief Executive Offlce rl1xecrrtive Officer,

Jorvai lvlunicipal Board, Jowai .

-t l'he District Urban Planner, Jowai.

for kind information and to make

ne ce s s ory arr qngeme nt for
the Public Hearing.

5

6

The Assistant Directoi Information & Public Relation, Jowai for information with a

request to get the Public Notice published in 2(Two) Daily Newspapers (Print)

immediately
The Headman, Mookabeng, Larnai, Sohphoh, Thadmusem and Nongktuoh village

tbr information.
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Minutes of the meeting chaired by the Chief Secretary to the Government of Meghalaya on
22d March, 2022 in compliance of order of Hon'ble National Green Tribunal dated 07.03.2022
in the matter ofSajayLaloo relating to pollution of river Myntdu.

Members present: as per Annexure

1. The meeting was chaired by Smti. R.V. Suchiang lAS, the Chief Secretary to the Government
of Meghalaya who welcomed all the members present and requested the Secretary, Forest and
Environment Department to initiate discussion.

2. Dr Manjunatha C IFS, Secretary, Forest and Environment Department briefly stated the
directions/observations made by the Hon'ble NGT vide order dated 07.03.2022 in the in the
matter of Sajay laloo relating to pollution of river Myntdu, which are given below:-

a) Pollution of river Myntdu is still taking place by dumping of waste and muck during road
construction.

b) llegal mining and encroachment are also continuing.
c) Waste has to be properly remediated, mining being hazardous has to be with due

safeguards and due permissions and encroachments are to be removed.
d) Accountability for failure has to be fixed particularly when the proceedings have been

pending before the Tribunal for more than five years and several directions have been
issued by Tribunal in the last five years.

e) Merely acquiring more land for dumping of solid waste is no solution and emphasis has
to be on processing the same, rejects being managed with zero or minimal land filling.

f) Nomention about legacy waste and its remediation.
g) No clear gap analysis on sewage and solid waste management nor a clear road map to

control discharge of effluents including acidic effluents, regulation of mining activities
and removal of encroachment in the catchment area and flood plain zone of the river.

h) The Chief Secretary will hold a meeting with all concerned departments, including Urban
affairs, Environment department, mining department District magistrate, Jowai
municipal Board, State PCB and SEIAA and Regional Officer of CPCB to take stock of
situation and to prepare remedial action plan.
Compensation to be credited to a separate account and utilized as per action plan.i)

i) Coercive action be taken against erring officers in terms of judgment of the Honble

k) The CEO, Jowai Municipal Board to furnish his explanation through Chief Secretary for

)

Supreme Court and order of Tribunal.

his absence during the hearing held on 07.03.2022.
Tangible action on the ground within next three months including budgetary support
and process may be monitored at the level of the Chief Secretary and a report of
compliance to be filed by 15.07.2022.

m) The Chief Secretary along with other concerned officers including CEO Jowai Municipal,
Board to be present before the Tribunal by Video conferencing on 18.07.2022.

1
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3. After deliberation on the directions of the Honble National Green Tribunal, the Chief

Secretary has passed the following directions to concerned Departments/Boards:-

a) The Urban Affairs Department shall issue work orders to selected vendors of two

projects viz. Bioremediation works andFSSMfor the river Myntdu within two weeks.
b) The Urban Affairs Department shall prepare estimate for establishing composting plant

and waste recovery centre within one week. Funds for which may be provide from

compensation amount to be paid to the Forest Department.
c) The Urban Affairs Department shall prepare remedial action plan addressing all the

issues raised in the matter as pointed out at para 2 above within 15 days and submit to

the Chief Secretary.
d) The Compensation amount paid shall be utilised for implementation of action plan.
n) The Deputy Commissioner West Jaintia hills District shall personally conduct inspection

of sites to check dumping of solid waste, waste and muck during road construction and

submit report before next meeting.
e) The Deputy Commissioner West Jaintia hills shall conduct survey and identify

encroachments in the catchment and flood plain zone of the river and take necessary

steps to remove encroachments.
f) The Deputy Commissioner West Jaintia hills shall impose prohibitory order under

section 144 Cr.P.C to prohibit dumping of solid waste, waste/muck from road

g) The PWD Department shall ensure that no waste/muck from road construction is being

h) An inspection shall be conducted by the Senior level officer of State Government on

construction into Myntdu river.

dumped into Myntdu river and submit report along with photos.

dumping of solid waste, waste/muck during road construction, llegal mining and

i) MSPCB shall test water quality parameter of both main river and tributary and submit

j) MSPCB shall also provide bench mark/permissible range for each of the parameter

k) The DFO Territorial division Jowai shall ensure that no illegal mining of minor minerals

encroachment.

report before next meeting.

tested.

take place along banks and the catchment area of river Myntdu. An action taken report
shall be submitted within 15 days.

I) Director, Urban Affairs and CE0, Jowai Municipal Board shall furnish reasons for delay in
compliance of various directions passed by Hon'ble Tribunal in the instant matter.
The next meeting will be held after two weeks.
The meeting ended with vote of thanks from the chair.

(R.V. Suchiang, IAS)
Chief Secretary

Government of Meghalaya

2
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MEMBERS PRESENT IN THE MEETING TO DISCUSS ORDER DATED 7.03.2022 IN
0.A. NO.172/2016/EZ OF HON'BLE NGT HELD ON 221D MARCH, 2022, AT 11:30
A.M. IN MAIN CONFERENCE ROOM, MEGHÂLAYA SECRETARIAT, MAIN BUILDING.

Name&Designation Signature

Smti R. V. Suchiang, IAS,
Chief Secretary to Govt. of Meghalaya

1.

Shri M. R. Synrem, IAS,
Commissioner & Secretary to the Govt. of
Meghalaya, Power Department

2

Shri Pravin Bakshi, IAS,
Commissioner & Secretary to the Govt. of
Meghalaya,Power Department

3

Shri Syed Md. A. Razi, IRTS,
Commissioner & Secretary to the Govt. of
Meghalaya, Forests & Environment

4

|Department

eny5

6 )S-Mauney C.cs (SF)

7.

2
8

B.RapAang n-Secy
peos (e46)

9

10.

|CeShn M.Khe.kongr,PU,U.C. NH
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Name&& Designation Signature

M.k. duyRD-Shao, fc&
11.

M-TA.Baspu
Menlses Senta, MSRCA

12.

qv69 9?6
R.. GILL,(cA13.

Cn a4e5to4g04
14.

Levrete.fost Eav Opt

15.

16.

17.

18.

19.

20.
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F reld insDection report plr illegal{lining along Slvrttdu River and

l, I

Jort'ai 'fo\v n:

l'he undersigned along with the field staffs of Jowai Territorial Range, Jorvai undertook a

field inspection on the 14ft and 28th March 2022 to verify the existence of illegal sand/stonelboulder

quarries or mines in Jowai Town and its vicinity and along Myntdu river.in a radius of 5 kms and

found no illegal sand/stone/boulder quarries in operation. Inspection was carried out to check on

those illegal quarries where closure noticed was served earlier and no fresh illegal mining was

detected by the inspection team. The GPS location and other details of the site inspected are glven

below for ready reference:

Intensive pafiolling is been carried out to detect any illegal mining along the Myntdu river

and vicinity of Jowai town. Awareness on Meghalaya Minor Mineral Concession Rules 2016, its

provision and penalties were conducted. Flexes and signboard were also erected containing

information pertaining to imposition of fines to those offenders.

It may be stated here that there is no legal mining lease or quarry permits that have been

issued in Jowai town and its vicinity and along Myntdu River in a radius of 5kms under this Division.

Divi n
Jaint

Sl. No Name of the land ow'ner Location GPS co-ordinates Remarks

I Shri Iehnoh Ryttgkhlem Treiongriang N 25"25',29.81"
E 92" 10',50.02"

Field verification has

been carried out. No
fresh illegal mining
were detected.

2 Shri Ham Suting Treiongriang N 25 "25',47 .31"
E 9210',52.31"

J Smt B. Pal$mtein Chahtngit N 25"27 ',00.50"

E 92"11',20.44"

4 Shri B. Passah Jowai Shillong road N 25"26',59.69"
E y2"LL',28.10"

5 Shri Arboroi Kma Ltar Kam Kam N 25"27 ',l I .34"
E.9211',04.73"
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Reference:- No.FOR/CCt2l2O17tg15, qKL

Sir,

ln inviting a reference to the subject and the letter No. cited above, ! have the

honour to furnish herewith - (1) the Remedial Action Plan addressing all the issues raised in

the matter, and (2) Report on Reasons for delay in compliance of various directions passed

by the Hon'ble Tribunal in pursuance to minutes of the meeting Chaired by the Chief

Secretary to the Govt. of Meghalaya on 22nd March,2022 in Compliance of Order of Hon'ble

NGT dated 07.03.2022 in the Matter of Sanjay Laloo Versus State of Meghalaya & Ors.

This is for favour of your kind information and necessary action.

Enclosed: As stated above

Director,
Meghalaya, Shillong

qL$'

GOVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS: MEGHALAYA, SHILLONG
RAITONGBUILDING, SECRETARIAT HILL:: SHILLONG-793 001

N o. D UA/P I 47 12019/Pt. |,1239

Subject :-

*******Dated 

Shillong, the l gthApril , 2022

Shri G. Kharmawphlang, IAS,

rector, Urban Affairs,
Meghalaya, Shillong.

e Secretary to the Govt. of Meghalaya,
Forests & Environment Department, Shillong

Minutes of the Meeting Chaired by the Chief Secretary to the Govt. of
Meghalaya on 22nd March, 2022 in Compliance of Order of Hon'ble NGT dated

07.03.2022 in the Matter of Sanjay Laloo Versus State of Meghalaya & Ors.

Yours faithfully,

-y] 412-'?
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REMEDIAL ACTION PIAN -URBAN AFFAIRS DEPARTMENT

ir ursuance to Minutes of Meeting chaired by Chief Secretary, Govt. of Meghalaya, held on22.O3.2O22

in NGT matter O.A. No. l72l2O2LlEZ Sanjay Laloovrs State of Meghalaya

sl.
No.

Component Project Description Status Timeline for
Completion

1. Sewage Management
Nallah Waste
Water
Treatment of 11

nos. of drains of
Myntdu River

The scope of the project is to

im p Iem ent a suitable

intervention for in-situ cleaning

of the drains with the help of

Bio-rem ediation (th rough in-

situ Nallah treatm e nt

tech nology-Restoration of
Nallahs with Ecological Units)

for the identified LL nos. of
nallahs flowing into the Myntdu

River.The total project cost for

the Bio-remediation of LL nos.

of nallahs of Myntdu River is

Rs.1,9 .42 crores. Approval and

sa nction h as been received

from the Govt. DPR has also

been has been completed.

Negotiation for the rate is

under process with the

vendor approved by the

Govern ment for

allotment of Bio-

remediation work.

8-12 months

il Construction of
50 KLD Septage
Pla nt

This is part of proposal of

Faceal Sludge & Septage

Management (FSSM) Facility for

Jowai Town. The Septage Plant

will serve the households &

people in the town and can

handle 50 Kilo liters per Day

(KLD) of faecal sludge emptied

from septic tan ks. The plant

proposes to convert sludge

generated from onsite

sanitation systems into safe and

reusable products.The total
project cost for the

construction of 50 KLD Septage

Plant is Rs .2.66 crores. Approval

and sanction has been received

from the Govt.

Bidding process is being

in itiated for th e

construction of the same.

6 months

iii. Cesspool

Veh icle

This is part of proposal of

Faceal Sludge & Septage

Management (FSSM) Facility for

Jowai Town. Cesspool Vehicle

will be req u ired for the

transportation of facial sludge

from the septic tanks to the

Septage Plant. The proposal is

mooted for funding from the

National River Conservation

Directorate, Ministry of Jal

Proposal has been sent to

the NRCD for the same.

DPR under preparation.

4-6 months.
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L

1q0

Sh a kti.

2. Solid Waste Management
Construction of
10 TPD

Compost Plant

A proposal has been finalized
for the construction of Solid

Waste Processing and Disposal

Plant of 10 TPD at Khliehriat for
a n estim ated cost of Rs, l,3.37
crores. Jowai and Khliehriat
towns being the headquarters
of West Jaintia Hills and East

Jaintia Hills do not have any

Solid Waste Processing and

Disposal Facility and has been

suffering due to the refusal of
the landowners to dispose

waste at the existing landfill
site. The PIant at Khliehriat will
help cater to both Jowai and

Kh lieh riat.

Proposal has

th e Forest

funding

been sent to
Deptt for

'Com pensation

Restoration
Environment'
funds.Approval
sanction is awaited.

u nder
for
of

and

8 -I2 months

ii. ldentification of
land for
permanent
scientific waste
processing

facility.

Task Force Committee has been

constituted for the process and

has also recommended a site
recently but due to public

objections matter could not be

taken up further. Committee is
now in the process for looking
new sites.

Matter under process.

iii. Waste
collection
outlets at
outfalls of
Myntdu river.

Proposal is under consideration
by the Urban affairs
Department on the advise of
the National River Conservation
Directorate, M in istry of J a I

Shakti. The objective is ensure
th at solid waste a re being
collected , removed and
prevented from flowing directly
into the Myntdu river.

DPR is being prepared. 6-8 months.

3. River Front
Development

Proposal is under consideration
by the Urban affairs
Department on the advise of
the National River Conservation
Directorate, Ministry of Jal

Sha kti. The objective is to
beautify stretches of Myntdu
River where land is available
with provision of embankments

, landscap€, street furniture and

lighting etc.

DPR is being prepared. 8-12 months

4 rEc IEC Activities will be conducted
under SBM 2.0. Action Plan is
currently being formulated and

will be su bm itted to the
M inistry for approval and

sa nction.

Proposa ls is being
prepared

6 months
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GOVERNM EN'T OF' M T]G HA [,AYA
I.'O R I.] S'f S A N D T] NV I RO N M E NI' D Ii PA RI' M ]: N T

N()I'rrran'r'ru*

No. ENV .412021 ll7 Dated Shillong the 25,h May. 2022

Guidelines for utilisation of Compensation amount for restoration of environment in the
State

Whereas Hon'ble National Green Tribunal vide order dated 24thSeptember,202l in OA No.
l72l20l6lEZ (Sunicry Laloo l/.s Stata $'Meghalaltct and other.r) has directed State Covernment
to pay contpensation (tD lts. I 0 lakhs pcr nronth lbr delay in setting up ol'S'l'p and lts. 5 laklrs
per month lilr dclay in providing intcrinr rcrncdiation mcasures w.e.f. 01.04.20201

Whereas Hon'ble National Green Tribunal vide order dated 24rh November 2021 in OA No.
l72l2016lEZ directed that compensation to be payable by State Government shall be credited
to a separate account with the Environment Department of the State and shall be used for
rcstoration of cnvironrncnt in the State ol'Mcghalaya:

Whereas Flon'ble National' Green fribunal vide order dated 7rt' March, 2022 in OA No.
l72l20l6lEZ directed that oompensation amount to be paid shall be utilised for implementation
of remedial action plan prepared for preventing pollution of Myntdu river;

Now thcrelbre- the lbllowing guidclines lrave been notificd lbr utilisation ol'Conrpensatiorr
amount deposited by the Urban Dcpartnrent in an ell'icient. ell'cctive and transparcnt manncr
for the purpose of restoration of environment and lbr necessary remedial and preventive
measures with rcgard to environment and matters related thercin in West Jaintia Hills District.
Meghalaya:-

l. Steering Commitace.- (l)'l'hc Stcerirrg Comnrittce at State lcvel shail comprise of
fbllowing members :-

SI -,.

No

Name and designation

Chief Engincer. PFIE

Chairnran M.glraiaya Siui. p;i iutiorr

Designation in the
(Jovcrning body

Principal chief conservator of Forcsts &lloFIr C'hairntan
Di*.ioi,- UiU., eiAi,= o.p.rtme;t 

-
,l
J. Members

Mcnr her secretarv
!

Non-oflicial
member

4.

5.

6.

Control Iloard
Chiel' (. onscrvatol' ol' l-'orcsts ( S l;&l i )

Onc norl-o tllcial nrcmbers/non-governnrental
organization having expcrtise in the field ol'
Environment
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(2) Powers and functions ol'the Steering Comnrittee:-'l'he Steering Committee shall have the

following powers and functions:

a) Assessment ol'administrative f'easibility and prioritization of various activities to be

undertaken from the compensation amount;

b) Determine project area for undertaking various activities under the compensation

amount;

c) To examine and process the received proposals for restoration of environment

damaged;
'[o approve the received proposals for restoration of environmcnt;

Ensuring Inter-departmental Coordination; and
'[b exanrinc thc Annual Action Plans submittcd by the District Level Executing

Committee and to monitor the progrcss of thc utilization of the compensation anrount

and review the progress of the proiects.

2. District Level llxecuting Committee.- (!) District [.evel Executing Committee shall

be constituted in West .laintia tlills District for restoration of environment damagcd

with following members: -

SL.

No

l.
2.

3.

4.

5.

(2) Powers and functions of the District l,evel Executing Committee:

a) Take all steps for implementation of various activities for the restoration of
environment in project areas;

d)

e)

D

ry

b)

c)

d)

e)

Preparation of Annual Action Plans as per the projects approved by the Steering

Comrnittee fbr various activities:

Submission of Annual Actiorr Plans to the Stecring Conrmittee:

Exccute. coordinate and supervise the Annual Action I'lans and the approved

projects with the assistance ltom line Departments; and

Maintain the books ol'accounts and place before the Steering Committee for
approval.
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3. Operation of Account.-

I ) F'unds accrued under the compensation amount shall be kept under Savings Bank

Account in a Nationalised Bank.

2) 'l'he account shall be operated under joint signature of the Principal Chief

Conservator of Forests & IIOFF. F'orest and Secretary. Forcst and Flnvironment

Deparlment

3) 'l'he Member Secretary of the Steering committee shall maintain the books of
accounts for this Fun .

4. Activities.- (l ) the compensation amount shall be utilised for following activities:-

a) Implementation of remedialaction plan prepared for preventing and rcmedying

pollution of Myntdu river;

b) Setting up solid waste processing facility and waste recovery centres;

c) Capital expenditure required for door to door collection of iegregated waste and

its transportation in vchiclcs to thc processing lacility and sanitary landfill;
d) Capital expenditure required lbr prcvention ol'durrrping ol'garbage into the

River.

e) Implernentation of action plan for restoration of Myntdu river; and

f) Any other activity felt necessary for restoration of environment on account of
damage causcd to it in West.lairrtia tlills District

5. Accounts and Audit.-

( I ) The Member Secretary of District Level Executive Committee shall maintain books
' of accounts, documents and records in respect of compensation amount:

(2) 'l'he accounts shall be audited by the Comptroller and Auditor-Gcneral or any other

person appointed by him in this connection:

(3) The District Level Executive Committce shall submit Annual Repoft and Audited

Report to Steering Committee.

sd/-
( Syed Md Arrdaleeb llaz.i. lR'l'S)

Commission er &. Secretary to the Govt. of Meghalaya

Forests and Environment Department

Memo No. ENV.412021 Il7-A

Copy to :-

Dated Shillong the ?5tn May "2022

l. P.S to the Minister i/c Forests and Environment Department for kind information of the

Ilon'ble Minister.

2. P.S to the Chiel'sccrctary to thc Govcrnnrcnt ol'Mcghalaya lbr kind inlirrnration of thc

Chicl'Sccretary
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3. 'Ihe Commissioner and Secretary to thc Government of Meghalaya. Urban AfTairs
Department.

4. '[he Commissioner and Secretary to the Government of Meghalaya, PHE Departn'lent.

5. The Principal Chief Conservator of Forests & I{oFF Meghalaya Shillong for
information and necessary action.

6. The Chairnran. Meghalaya State Pollution Control Board for irrformation.
7. 'l'he Deputy Comnrissioncr West.laintia llills l)istrict..lowai lilr irrfbrnration and

necessary actiotl.

8. '['hc Director Urban Affairs Meghalaya. Shillong.
9. 'I'he Chief Iinginecr Pl-lti Department

10.'t'he Chief F.xecutive Olficer. Jowai Municipal Board.
I l. The Director of Printing and Stationary. Meghalaya. Shillong with a request to publish

tlre Notification in Meghalaya Gazettc.

12. State Informatics Oflicer" NIC Shillong Megh alaya with
Governnlent website.

'st to uploadin

Secretary to tlre Govt. ol'Meghalaya
I;orests and lirrvironnrent [)cpartnrent

4
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N o. U..t^ U .l 5 12022 lP tl 122

From:

To,

Smti. D. Kharbuli,
Under Secretary to the Govt. of Meghalaya,

/

-zfne 
Director, Urban Affairs,

Meghal zya, Shillong.

b'6tS]

NT OF MEGHALAYA
I.JRBAN AFFAIRS DEPARTMENT

++++t 
Dated Shillong, the 14th April, 2022.

Yours faithfully,

Under Secretary to the Govt. of Meghalaya,
Urban Affairs Department.

Subj ect' 
il",ffi;l"ffi Tii,Tn',"ijff ;.:,T;;ri,ixl"?Xrl,ill'T;l',J"uTli:'Jl
Myntdu River within West Jaintia Hills District, Jowai.

Reference: No.DUA(U)TechlT 12022113 Dated 30.03 .2022.

Sir,
In inviting a reference to the letter quoted on the above subject. I am

directe d to say that the rates quoted by the vendor/contractor amounting to Rs

19,42,00,000/- (Rupees Nineteen Croresrforty two lakhs) only which is inclusive CAPHX

and one year OPEX for implementation of in-situ Nallah Treatment Technology,

Restoration of Nallahs with Ecology Units (REIN'L) for the drains of Myntdu River

within West Jaintia Hills District, Jowai is approved.

This has the approval of the 'Competent Authority'.

61 



To,

ENT OF MEGHALAYA

AFFAIRS :: MEGHALAYA :: SHILLONG.

D UA( U )re ch / 7 I 2022/ L8, Dated Shillong, the 25th April 2022

Subject:-

Shri. G. Ktrarmawphlang, I.A.S.
Director, Urban Affairs
Meghalaya, Shillong.

M/s O.Syiemsad & Technology (OST) Consortium
Langkyrding Minggi, Block-3

East Khasi Hills, Shillong, Meghalaya- 793012.

Letter of Acceptance (LOA) for the work of the lmplementation of in-situ Nallah

Treatment Technology, Restoration of Nallahs with Ecology Uriit (RENU) for the drains
of Myntdu River West Jaintia Hills Dist, Jowai.

No. OSGT/UADl2O27-22, Dt. 29th March 2022lmplementation of in-situ Nallah

Treatment Technology, Restoration of Nallahs with Ecology Unit (RENU) for the drains
of Myntdu River West Jaintia Hills Dist, Jowal.

Reference:-

Sir,

ln inviting a reference to the subject cited above, I am to inform you that the

Government vide letter No.UAU.15l2O22lPtlL22 Dated the 14th April 2022 (copy enclosed) has

conveyed the approval for awarding the works for the "lmplementation of in-situ Nallah Treatment

Technology, Restoration of Nallahs with Ecology Unlt (RENU) for the drains of Myntdu River West

Jaintia Hills Dist, Jowai." Eor a contract price of { 19,41,38,963.00 ( Rupees Nineteen crores forty one

lakhs thirty eight thousand nine hundred and sixty three) only inclusive of GST. The distribution/

division of this accepted Contract Price between CAPEX and OPEX is as given here under.

No Description Amount (lNR)

1 CAPEX Amount (Construction Price) <14,21,38,963.00

2 OPEX Amount (Operation and maintenance Price) {5,20,00,000.00
Total <19,41,38,963.00

Say {19,41,38,953.00

Rupees (Nineteen crores forty one lakhs thirty eight thousand nine hundred and sixty three) only.

Further, you will not claim nor will be eligible for any escalation during the O&M

period of one year. You are hereby directed to sign the tripartite contract agreements with the

Director, Urban affairs, Meghalaya, Shillong Chief Executive Officer, Jowai Municipal Board and to

furnish performance guarantee/ security through bank guarantee in favour of chief executive officer

Jowai Municipal Board within 15 (Fiftten) days"and the time of completion is 18 months from the

date of issuing this letter and also may be treated this LOA as the final notice to proceed with the

works as detailed below:-

R. ..' .^*J tEsuod

D;r.t;+A +y'"I^
4

,'
ztf"n/er

From:
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/

GOVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFATRS: MEGHAT-AYA:SHtLLONG

Two numbers of performance Security, in the form of unconditiona! bank Guarantee
from a nationalized Bank or a Scheduled Commercial Bank as per details given
below:

First performance guarantee/ security equal to 3.0 % of the construction price of the
total contract price i.e 3.0 % of 1L4,21,38,963.00 = <42,il,L69.g9 say < 4z,64,L7o.oo
( Rupees Forty Two Lakhs Sixty Four Thousand one Hundred Seventy) only. Which
shall be valid upto 26th April 2024 ( 6 months from the date of expiry of Defect
Liability Period).

Second performance guarantee/ security equal to 3.0% of the operation and
Maintenance Price of Total contract price i.€, 3.o% of t 5,2o,oo,ooo.oo = t
15,50,000.00 (Rupees Fifteen Lakhs Sixty Thousand) only. Which shall be valid upto
october 2025- (6 months from the date of completion of o&M period).

c.5% will be deducted from the bill and the total of Bo/o which will be inclusive of the
Performance Guarantee/Securlty of 3% of the construction price will be retained tor a
period of six months from the date of completion as defect liabilities period.

Meghalaya,Shillong
Dated Shillong, the 25th April 2022

1. Under Secretary to the Government of Meghalaya Urban Affairs Department,
Shillong for information.
2. Chief Executive Officer, Jowai Municipal Board for information and you are
requested to sign the contract agreement with the firm (copy of the contract
agreement and the Government approval

Meghalaya, Shillong.

'Dlrcctorate of Urban Aflalrq Raltong Bullding Sccrcurlat Hi
Fax Number'221 0037[elcphonc Number - oso+-zztoozz lEmail:duashillong

1.

a

b.

Memo No: DUA(U)Tech/7 /2o224*A
Copy to:
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1. Implementation of In-situ Nallah Treatment Technology, Restoration of Nallahswith ecological unit (RENEU) for the drains of Myntdu River, west Jaintia HillsJowai. (PHOTOS)
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GOVERNMENT OF MEGHALAYA
URBAN AFFAIRS DEPARTMENT

*rk:k***********

No.

To,

uAU.5si20t9/235 Dated Shillong, the l'r July, 2022
/

,---{riAnand Mohan, IFS
Joint Secretary,
Government of India, Ministry of Jal Shakti
Department of Water Resources, River Development & Ganga Rejuvenation
I't Floor, PT Deendayal Antyodaya Bhawan, c.G.o. complex, Lodhi Road
NewDelhi-f10003

Subject: - Financial and Technical Assistance under National
NRCP) for Addressing the Challenges of pullution
Submission of Proposals.

River Conservation Programme
of Identified River Stretches -

Reference: - D.o No. J-27oryll2oz2-NRCD-lI, dt. 0l-06-2022

Sir/Madam,

In inviting reference to the subject and your letter under reference, I have the honour to
inform that as part of the Action Plan for the polluted river stretch of the Myntdu River, Jowai, West Jaintia
Hills District has finalized a DPR on Myntdu River Cleaning for an estimated cost of < 1g.42 crores.(

CAPEX & OPEX).

The basic objective of the project is to improve the quality of the Myntdu river through

suitable interventions for in-situ cleaning of the drains (with outfall into the Myntdu River). The project

covers a total of I I nos. of drains with RENEU Technology ( Restoration of Nallahs through Ecological

Units) which is a hybrid technology combining all major natural processes. The technology fits in it with

its modularity, ruggedness, suitable treatment approach, lower capital and operation cost. The State

Government has already started implementation of the project and works on 3 nos. of drains is currently

underway.

It may be mentioned that the so far, the State Government currently has mobilized funds

from its own state resources for implementation of the project. Due to limited resources, the State has been

able to sanction only T 1.00 crores with another t 1.08 crores in the pipeline during the current financial

year. Funding for the remaining amount of the project totaling to t I 7.33 crores is still being explored.

Ministry of Jal Shakti, Department of Water Resources, River Developm ent & Ganga

Rejuvenation Vide letter under reference has indicated that State Government can approach the Ministry

for funding the projects under the National River Conservation Plan (NRCP). During the recent visit of the

Advisor, NRCD to the State of Meghalaya on 4'r'April, 2022 he has instructed to the State Govt. to prepare

proposals and submit the same to the Ministry of Jal Shakti Department of Water Resources, River

Development & Ganga Rejuvenation for funding projects under the National River Conservation Plan

(NRCP).

With the above background, the Urban Affairs Department therefore now makes a sincere

request to your Ministry to kindly consider funding an amount of { 17.33 crores for implementation of the

above mentioned project. Enclosing herewith soft copy of the Detailed Project Report of the said project,

State Government will be waiting for your positive response in its effort to rejuvenate the polluted river

stretch.

This is for favour of your information and necessary action.

Enclosed: As stated above.

Yours Faithfully,

Commissioner &
Urban Affairs

Govt. of Meghalaya,
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Memo.No. UAU.5 5/2019/235 - A Dated Shillong, the 1., July, 2OZ2

Copy forwarded to:

1' The Director, Urban Affairs with reference to your letter No. DUA lpll2/zo2llptt3 dated 30rh
June, 2022.

2' The Secretary to the Government of Meghalaya, Forest & Environment Department forinformation with reference to letter No. ENV .ttgircOg, Dated 10.06.2022.

By Order etc.,

\
Deputy Secretary to the G.>rent of Meghalaya

Urban Affairs Department
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Page I

Invitation for Bid (NCB)

No. DUA(U) Tech/1 120221 | t, Dated Shillong the 30'h March 2O2Z

contract Title: Septage waste treatment plant of capacity 55 KLD

Septage Management in Jowai covering Jowai Municipal area. The work includes (i) design and build 55
m3/day and all appuftenant structures and allied works complete including testing, Trial run for 3 Morrths
and commissioning of the plant to the satisfaction of the Engineer (period of completion - l2 months );
(ii) operation & maintenance of the complete works of septage waste treatment ptant and allied works for
a period of 3 (three) years at Sabah Moswang, Jowai, West Jaintia Hills, State of Meghalaya,lndia.

Dead line for the Bid- 25-02-2022 at l4.00hrs

1. The Invitation for Bid follows the General Procurement Notice for this project that appeared in
State Government website http://meghalaya.nic.in.

The Govemment of Meghalaya, under Grant-in-Aid (Creation of Capital Assets) is proposed to
have a Septage waste Management system in Sabah Moswang, Jowai for the works detailed
below. Bidders are advised to note the minimum qualification criteria specified in Appendix
to the ITB (Instructions to Bidders) in the bidding documents, to qualify for the award of
contract.

rcq

2.

3. The Director, Urban Affairs Department in the State of Meghalaya India
eligible bidders for the works detailed in the table below. The bidders
following work as per Instructions to Bidders and the Appendix thereto

invites sealed bids from

may submit bids for the

Name of the Work

Estimated

cost put to

bid

Bid

Security

Cost of
Bidding

Document

Period

Design, Construction,

Operation, Testing and

Commissioning of 55m3/day

capacity Septage/sewage

treatment plant (STP) at

Jowai with appropriate

technology on DBOT Basis,

including 3 years of post-

commissioning operation

and maintenance

Rs 2.50

Crores

Rs

5,00,000/-

Rs.3000 Part A:

Design, Construction,

Commissioning of
55m3lday capacity STp

with I year Defect

Liability Period

Part B.

Post Commissioning
O& M of STP for a
period of 3 Years
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4.

5.

page2

Interested eligible bidders may obtain further information from and inspect the biddingdocuments at the office of the Directorate of Urban Affairs, shillong- 7g30ol, at the address givenbelow during office hours i'e' I 1.00 to 1600 hours on alr working day from l,tAprir 2022.

A complete set of Bidding documents will be available on the State Government websitehttp://meehalava'nic'in' from l1'h April 2022.The bidders who are interested to participate in thebidding process can download the bid documents from the website for their use. The bidders whodownload the documents shall have to pay along with their bid submission, the non refundablecost of Rs' 3'000/- (Rupees Three Thousand only) in the form of a Demand Draft issued by anationalized bank / foreign bank listed with the Reserve Bank of India having its branches inShillong' India' payable to the Director Urban Affairs Shillong payable at Shilong. In this case

ff T:,t*T::fitJ*itted 
along with required non refundabre fees. rn absence orthis fee, bid

Bidders can also purchase the bid documents commencing from llth April 2o22on payment ofRs' 3'000/- (Rupees Three thousand only) in the form of a Demand Draft issued by a nationalizedbank / foreign bank listed with the Reserve Bank of India having its branches in India, payabre tothe Director Urban Affairs Shillong payable at shillong. Bid documents requested by shall besent through speed post / registered post on payment of an extra amount of Rs. soo/-(RupeesFive hundred only)' The Director Urban Affairs Shiilong wiil not be herd responsibre for thepostal delay if any, in the delivery of the documents or non-receipt of the same.

l.:i,:-:J:,ffi'j';rr,#,*. 
organized ror the interested bidders on the dates and timinss as

Date and time of pre-bid meetin g- rgr}4r2o2zat 14.00 hrs
The Pre-bid meeting will be held in the office of the Director, Urban Affairs Raitong Buirding,

;::Hf:#:::hillong-7e3001' 
Interested bidders mav choose to attend the pre-bid meeting at

Sealed bids must be delivered to the address mentioned above under para 6before r 4.00 hours onor before the dates as mentioned in the tabre berow.
Last date for Bid submissi on- 2s/04t2022at 14.00 hrs
All bids must be accompanied by the specified bid security as part of the bid. The amount &curency of the bid security shall be as specified in table of para4.The bid security sha, be in theform of a Bank Guarantee or a Demand Draft in favour or pir*t;;';;']i*,.r, 

Shirongpayable at Shillong issued by a nationalizedor scheduled bank in India and valid for the period ofbid validity and an additional period of 28 days. Late bids shail be rejected. Technicar Bids wirtbe opened immediately thereafter at 14:30 hours on the same day and at the same prace in thepresence of the bidders or bidders' representatives who choose to attend. tn the event of the

6.

7.

8.

9.

10.

11.

12.
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13.

14.

page 3

specified date of bidding/opening being declared a holiday for the Employer/purchaser, the bids
shall be received and opened at the same time and place on the next working day.
Urban Affairs Department, Govt of Meghalaya will not be responsible for any costs or expenses
incurred by the bidders in connection with the preparation or delivery of the bids.
Director, Urban Affairs, Shillong reserves the right to accept any bid or reject any and all bids
without assigning any reason thereof,

Director, Urban Affairs,

Directorate of Urban Affairs

Raitong Building, Secretariat Hills

Shillong, India- 793001

Emai I : duashi I I o ng@y ahoo. co. i n

No. DUA(U) Tech/7 120221 I t-A,

Shillong, Meghalaya

Dated Shillong the 30th March 2022

Copy to :-

l ' The P.S. to the Commissioner & Secretary to the Government of Megh alaya, Urban Affairs
Department for information of the Additional Chief Secretary.

2' The Director, Directorate of Information & Public Relations, Government of Meghalaya, Shillong
with a request to kindly published in at least 1 (one) English and local vernacular daily news
paper.

3' The Under Secretary to the Government of Meghalaya, Urban Affairs Department for
information.

The State Informatics Officer, Meghalaya, Shillong with a request to upload the adveftisement in
the State Government website, A soft copy of the advertiser.nt is enclosed.

Chief Executive Offrcer, Jowai Municipal Board

4.

5

tgs:'r 
S

G'.rf"

Director,
Shillong, Meghalayd

75 



l'1t"

GOVERNM ENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS:: MEGHALAYA:: SHILLONG.

*******
No.DUA(U) Tech/1 12022/ t 6 Dated: Shillong The l4'h April ZO22

Invitation of Bid (Corrieendum)

For septage waste Treatment plant of capacity 55 KLD,
In continuation to this office Invtation of Bid issued earlier vide sl No.DUA(u)
Tech/7/2022/ll Dated: 30.03.2022,P\ease read in Clause 3 as follows:

D irecto r, Urban'A ffairs

Memo No.DUA(U) Tech/1 /2022t t 6-,{

Meghalaya, Shillong

Dated: Shillong The l4th April 2022

Copy to:

1) The P'S to the Commissioner & Secretary to the Government of Meghalaya, Urban AffairsDepartment for information of the Additionai chief Secretary.

The Director, Directorate of information & Public Relations, Government of Megh alaya, Shillongwith a request to kindly published in at least I (one) English and local vernacular daily newspaper.

The Under Secretary the Government of Meghalaya, Urban Aftairs Department for information.

The State Information Officer, NIC Meghalaya, Shillong with a request to upload in the StateGovernment website.

5) Chief Executive Officer, Jowai Municipal Board for information.

2)

3)

4)

,\a

Name of the work Estimated cost
put to bid

Bid
Security

Cost of
Bidding

Document

Period

Part A:
Design, Construction,
Operation, Testing and
Commissioning of 55 m'lday
capacity Septage/sewage
treatment plant (STP) at Jowai
with appropriate technology
on DBOT Basis

Rs 2.50 Crores

Rs
5,00,000/- Rs.3000/-

Design, Construction,
Com-missioning of
55mr/day capacity
STP with I year
Defect Liability
Period

Part B:
3 years of post-commissioning
operation and maintenance

Post Commissioning
O&M of STP for a
period of 3 years

Director, Urban (ffairs
Meghalaya, Shillong
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GOVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS :: MEGHALAYA :: SHILLONG.

Hl'
l

&-*
No. DUA(U) Tech/1 120221 14 Dated: Shillong The 07'h April 2O2L

Invitation of Bid (Corrieendum)

For Septage waste Treatment Plant of capacity 55 KLD,

In continuation to this office Invitation of Bid issued earlier vide Sl No.DUA(U)

TecW7l2022ll1 Dated: 30.03.2022, Please read that the Dead line for the Bid as 25th April
2022 instead of 25th February 2022.

Memo No. DUA(U) Tech/712022114-A
202r,t
Copy to:

Meghalaya, Shillong

Dated: Shillong The 07th April

1. The P.S to the Commissioner & Secretary to the Government of Meghalaya, Urban Affairs
Department for information of the Additional Chief Secretary.

2. The Director, Directorate of information & Public Relations, Government of Meghalaya,
Shillong with a request to kindly published in at least 1 (one) English and local vernacular
daily news paper.

3. The Under Secretary the Government of Meghalaya, Urban Affairs Department for
information.

4. The State Information Officer, NIC Meghalaya, Shillong with a request to upload in the State
Government website.

5. Chief Executive Officer, Jowai municipal Board.

Meghalaya, Shillong

*l *'ro -

*Directorate of Urban Affairs, Raitong Building Secretariat Hills, Meghalaya, Shillong*
Fax Number -227003UTelephone Num.per - 0354-2270037 /Email:duashillong@yahoo.co,in/website:urbanmegh@gov.in

[6tr..,* ,r6*rAffairs

Tq,l-*i
.. - r'' "*.lrlril$d

irector, Urban Affairs
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From:

To,

OVERNMENT OF MEGHALAYA
DIRECTORATE OF URBAN AFFAIRS :: MEGHALAYA :: SHILLONG.

No. DUA(U)Te chlT l2022lPt.l12 Dated: Shillong, the 14th June 2022

Shri. G. Kharmawphlang. 1A.S.
Director, Urban Affairs
Meghalzyz, Shillong,

IlOs O.Syiemsad & G. Technologies (OSGT) Consorrium
Langkyrding Mihngi, Block-3
East Khasi Hills, Shillong, Meghalaya-793012.

Design, Construction , Operation, Testing and Commissioning of 55KLD
capacity Septage/sewage treatment plant (STP) at Jowai with appropriate
Technology on DBOT Basis.

Subject:

Sir,
In inviting a reference to the subject cited above, I am to inform you that the

Govemment vide letter No.UAU.157/20021367-A, Dated the 2nd June 2022has conveyed the

approval for awarding the works for the " Design, construction, operation, Testing and

commissioning of 55m3/daycapacity septage/sewageTreatment plant (srp) at Jowai with

appropriate technologr on DBor Basis" for a total contact price of <2,50,00,000.00 (

Rupees Two Crores Fifty Lakhs) only inclusive of GST.

You are hereby directed to sign the tripartite contract agreements with the

Director, Urban Affairs, Meghalaya, Shillong and chief Executive offrcer, Jowai Municipal

Board and to fumish performance Guarantee/Security through bank guarantee in favour of
chief Executive officer Jowai Municipal Board within 15 (Fifteen) days from the date of
issuing this Letter of Allotment (LOA).

The time of completion is twelve months from the date of issuing this letter and

also may be treated this LOA as the final notice to proceed with the works as detailed below:-

a) Performance Security, in the form of unconditional Bank Guarantee from a Nationalized

Bank or a Scheduled commercial Bank equal ro 3.0%o of the contract i.e 3.0% of
t2,50,00,000.00 : t 7,50,000.00 (Rupees Seven Lakhs Fifty Thousand) onty which sha[

be valid upto 14th June2024 (l year from the date ofexpiry ofDefect Liability period).

*Directorate of Urban Affairs, Raitong Building Secretariat Hills, Meghalaya, Shillong*
Fax Number -227003UTelephone Number - 0364-2270037 /Email:duashillong@yahoo.co.in/website:urbanmegh@gov.in

@
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b) 5% will be deducted from the bill and total of 8% which will be inclusive of the

Performance Guarantee/ Security of 3oh of the contract price will be retained for a

period of six months from the date of completion as defect liabilities.

Yours faithfully,

Memo No. DUA(U)Techl7l2022lPt.ll2-A Dated: Shillong, the 14th June Z0Zz

Copy to:

l. Under Secretary to the Government of Meghalaya Urban Affairs Department,
Shillong forinformation.

2.The Chief Executive Officer, Jowai Municipal Board for information and you are
requested to sign the contract agreement with the firm (copy of the contract
agreement and the Government approval of the rate quoted by the firm is enclosed).

Meghaldyz, Shillong

t
f

)
,&

D i re cto r,-Urb an'A ffa irs
Meghalsyz, Shillong
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2. Construction and Installation of the
Sabah Muswang Jowai (pHOTOS)

50KLD Septage Treatment plant (STp) at

[7 s'
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in Conference [{a

members. The meeting was convened to discuss the order Dated 13-05 '2022 of the Hon'ble

High Court in pl1- No.6/2022withMC(PIL) No. 212022 on matters relating to the Garbage

lssue of Jowai town-

Following detaited discussions, the fotlowing decisions were taken:

9A .//

l. On the matter relating to meeting between the concerned headman of the

villages and the State Government & Municipal Board, it was informed that by the

Deputy Commissioner, West Jaintia Hills that same was held today wherein the

headman,s agreed to convey their decision by 19.05 .zoz2before 12 p-m- Chief Secretary

directed that report of the meeting along with the decision of the headmen of the villages

be submitted to the Government'

Z. On the matter relating to the temporary dumping on the tand belonging to the

Urban Affairs Department at Khliehriat, it was informed by the Deputy Commissioner

that the process has already been initiated and is ongoing'

3. During the deliberations, Chief Secretary directed the Urban Affairs

Department to work together with the Meghalaya State Poltution Control Board and the

Forest & Environment Department to source the required funds and take immediate steps

to set up a compost plant of sufficient processing capacity in the land of the Urban

Affairs Department at Khliehriat to cater to the needs of both Jowai and Khliehriat'

4. On other intermediate solutions, a proposal for setting up of Waste Recovery

Centre as a pilot project and serving as model for the different locatities of Jowai town

was considered. Due to land issues, it was decided to take up the project on Kiang

. Nongbah cottege which is a Govt. owned institution to take care of waste generated from

the College. Deputy Commissioner along with the Jowai Municipal Board was directed

to initiate action accordinglY'

There being no other matter, the meeting ended with a vote of thanks to and from the Chair'

-sd-
(R.V. Suchiang, tAS)

Chief Secretary, Govt- of Meghalaya'

uF\*'

07
Mernbers Present: As Annexed'

The meeting was chaired by Chief secretary, Govt. of Meghalaya'fho welEomed aI[ the
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Members present in the Meeting to discuss

17.115.2022 at 4230 P.M in the Main Conference Hall

lluilding via Videtl Conference.

/l{rr,- t1 !.rt,*F U.!- f[^*.,

the garbage issue

(Kyllang) of the

of Jowai held on

Main Secretariat

Name & Designation
Smti. R.V. Suchiang, IAS,
Chief Secretarl', Govt. of Megh4!44a.

Shri S. U. A. Razi,
Commissloner & Secret^ry,
F-orest & Environment DeP4ltment

Shri M.R. Synrem, IAS,
Commissioner & Secretary, U.ban Aff"i.s D"ptt

Shri E. Karmalki, IAS'
Secretary, Mining @Ptt.
Shri Garod L.SN. DYkes, tAS
Deputy commissioner, west Jaintia Hills District,
Jow'a i.

Shri G. KharmawPhlstrg, [AS,
Director, Urban Affairs, MeghalayqrlltU

Member Secretr (Y, \'--.
Meehalaya State Pollution Control Board

h*-l^-l vr 6' y' c-

Chief Executivc Officer,
Jorvai Municipal Board

State Informatics Officer,
National [nformatics Centre-

I

Sl. No. Signature

1.

2.

\r,,

3.

4.

5. fi^ta-U '^ o{n

6.

7.

8.

9.

10.

rT. --
12.

r3.

14.

15.
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GOVERN M ENT OF MEGHALAYA

OF URBAN AFFAIRS :: MEGHALAYA :: SHILLONG.

No. D U A( U )Tech/l Sth FCI 27 / 2022-23 I s,

From:
Shri. G. KharmawPhlang, IAS
Director, Urban Affairs,
MeghalaY4 Shillong -

To,

Sub:-

Ref:-

Sir,

Dated Shillong, the 07th June, 2022.

The Under Secretary to the Government of Meghalay4
Urban Affairs Department.

Approval for proposal of scheme for Tied Grant (1* lnstalment ) under 15th Finance
Commission Award during the year 2O2O-21.

No. UAU .8/201.8/6, Dated,28 ILO/2OZL.

ln inviting a reference to the subject cited above and in continuation to the

Government Sanction conveyed vide letter No.UAU .81207816, Dated,28lLOlzO2Z,l arn submitting

herwith the scheme /Estimate received from Chief Executive Officer ,Jowai Municipal Board

amounting to t.14,52,67,L02-001- (Fourteen Crores Fifty Two t"akhs Sixty Seven Thousand One

Hundred Two ) only against allocation amounting to <.2,05,92,000.00 /- (Two Crores Five Lakhs

Ninety Two Thousand) only under 150' Finance Commission Gied Grant) 2OZ0-21(l't

lnstallation)-ln this connection,Government is requested to kindly convey approval for the scheme

submitted by the concern ULB.II may be informed that the fund is already realeased to the Chief

Executive Officer,Jowai Municipal Board.

This is for your information and necessary action.

Enclosed: As stated above.

Meghalaya, Shillong.

Yours faithfully,

*Directorate of Urban Affairs, Raitong Building Secretariat Hills, Meghalaya, Shillong+
Fax Number -2210037 fTelephone Number - 0364-2210037/Emai!:duashillong@yahoo.co.in/website:urbanmegh@gov.in
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$g'
,.Posafo Schemes Under 15th Finance Commission Award (Tied Grant)During2}2}-2l

for Jowai Municipal Board.

jl.no Name of Scherncs Estimated Amounl
(tn Rs.)

Amount Proposed

(In Rs.)
Remarks

Unde. Tied Grarrt 2020-2I (Allocation Rs.2,05,92,000/-) lst lnstallment

SOLTD WASTE MANAGEMENT

I Rs. 13,36,90,,[40.00 Rs. 90,15,338.00

Balance amount of
<.12,46,75,1021- to be proposed
under future instalment under
15 th FC and other sources

TOrAL (A) Rs. 13,36,90,440.00 Rs.90,I5,338.00

, Compactor 5 cum with fully
Hydraulic control

Rs.32,40,500.00 Rs.32,40,500.00

3

Procureruent of Bull HD 76

BACKHOE LOADER,4WD,
NON AC full cabin

Rs.38,66,500.00 Rs. 38,66,500.00

4

Drawing of LT line and

Transformer at Jowai Municipal
Board land at sabah Muswang

Rs. 37,00,000.00 Rs. 37,00,000.00

5
Waste recovery centre at sabah
muswang Jowai Municipal Board

Rs. 7,69,662.00 Rs. ?,69,662.00

Total (B) Rs. I,15,76,662.00 Rs. I,15,76,662.00
TOTAL (A+B) Rs. 14,,52,67,102.00 Rs. 2,05,92,000.00

Directc
lJrban Affairs,

l{teghalaYa, Shillong

Page 5
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OF MEGHALAYA

URBAN AFFAIRS DEPARTMENT
:t,1.**(***.

No. UAU .7 9 12003 /PI.IU 3 | 5 Dated Shiltong , the 2nd Muy,2022.

Smti. D. Kharbuli,
Under Secretary to the Govt. of Megh alaya

The Member Secretary,
State Environment Impact Assessment Authority,
Silviculture Building adjacent to Sylvan House,
Lower Lachumiere, Meghalaya, Shillong.

Environmental Clearance Certificate for Landfill site at Jowai. irnWrft 
*>

From:

\ro

Subject:

Sir,
with reference to the subject cited above, I am directed to enclose her@dJ--

following report of the Task Force Committee recommended for proposed scientific landfill site
for Jowai Town:- f,\6 \ro 

r *

t. Plot at Mookabeng near sohphoh village - Annexure_I.

2. Plot at umtangtiang Rakabah village- Annexure-Il.

In regard you are requested to kindly issue Environmental Clearance Certificate
for the above landfill sites.

This has the order of the "competent Authority,,.
(Enclosed: As stated above)

Yours faithfully,

/
Under Secretary to lr"Govt. of Megh alaya,

Urban 
* 
Affairs Department.

Memo No.UAU .79 12003 /pt.Ilt3l 5-A Dated Shillong , the 2nd Muy, 2022

Shillong with reference to letter

Copy to:- ,/"

Under Secretary to the Govt. of Megh alaya,
Urban Affairs Department.

*:frr**

_ _ A" Director, Urban Affairs, Meghalaya
No. Pt/,'vrech/S y/ 9 I 20 r 6 lp t-t/ 39 3 dated 2g .04 .2022.

Gll?ler+ Gf :'',.'.

Ur':1.'i; .' ,',

Rl'-' ut;"t , -., .

[aurito

97 



/ERNMENT OF MEGHALAYA
IAN AFFAIRS DEPARTMENT

t:k*****

From:

To

No. UAU .7 9 /2003 /PI.IU329

Smti. D. Ktrarbuli,
Under Secretary to the Govt. of Megh aldya

The Dirbctor, Urban Affairs

L -Shillong Meghalaya.

Dated Shillong, the 27'hMay,2022.

Subject:

Ref:

Environmental clearance certificate for Landfill site at Jowai.

No. DUA/Tech/S Y/ 9 120 1 6 /P t-It 403 dated 23.05.2022 7- '

lt--r.-'d----'
Sir,

With reference to the to the letter on t

engaging an empanelled consultant for preparation

applying online through Parivesh Portal as part of the process of obtaining Environment Clearance
Cenificate for landfill at Jowai is approved.

This has the approval of the Competent Authority.

Yours faithftlly,

Under Secretary to the Govt. of Megh alaya,
Urban Affairs Department.

* * +*:F

fi
JJ,

rJii'
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DIRECTORATE OF URBAN AFF'AIRS,
Raitong Building, Secretariat Hills, Shillong - 793001

No. DUA/Tech/S Y I 9 120 I 6 IPT -I/ 45 4

From,
Shri. G. Kharmawphlang (tAS)
Director, Urban Affairs,
Meghalzys, Shillong

To,

Dated: Shillong the 30th June, ZO22

Shri. Jaipal Singh,

Upper Lachumiere,

Shillong,Meghalaya

Mobile: 9485 ll230l & 80 1400495t
Jaipal l965@gmail.com

Shri.Ashok Kumar Sarkar
Block-B-12 Flat No.304 Accshl.338
Jessore Road,Kolkata-700O5 I

BSG Consultants & Advisors
,A.2 I 0,Satya Shanti,PlotNo.23,Sector- I 3
Rohini,New Delhi- I 10085

Globally Managed Services
India Private Limited
4tr Floor Building opposite to the children Hospital
Pohkseh Central Shillong 79006, Meghalaya.
novom inecea@ gmail.com

Shri: C.F.Lyngdoh,
Mission Compound,
Shillongj .'. MobileNo.9436103599
iflyngdoh@gmail.com

Shri. Lohit Chandra Bezbarua

House No. 149, Koinadh 
^ra) 

Khanapara
G uwa ha ti-22,(O) 9435 I 12832.
loh itbezbarua@omail.co m

Shri. Champak Nath
C/O Harakanta Nath Village Durgapally
P.O.SMCH Dist Cachar,Assam- 788 1 04
Email/tD champaknath I 37@ gmail.com
Phone No.940 143 183 1 /7085000268.

Subjcct: - Letter of [nvitation

The DEPARTMENT OF URBAN
(hereinafter called "Employer") intends

AFFAIRS, GOVERNMENT OF MEGHALAYA
to develop of an integrated solid waste management

t.

2.

3.

4.

5

6.

7.

l.
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6e'

facilities (including a new sanitary landfill site) for Jowai, Meghalaya. Hence preparation of
EIA & EMP for obtaining environmental clearance is required.
The employer therefore invites proposal to provide the following consulting services:
preparation of EIA &EMP and obtaining environmental clearance for development of an
integrated solid waste management facilities including a new sanitary landfill site for Jowai,
Meghalaya. More details on the services are provided in the Terms of Reference in this RFP
document and qualification requirement is at lnstructions to Consultants.
A firm will be selected under "Least Cost Based System (LCBS)" and procedures described
in this RFP.

The RFP includes the following documents:

Section I - Letter of lnvitation
Section 2 - Information to consultants (including Data Sheet)
Section 3 - Technical Proposal - Standard Forms
Section 4 - Financial Proposal - Standard Forms
Section 5 - Terms of Reference
Section 6 - Standard Forms of Contract

Yours faithfully

Enclosed: RFP Documents (in Soft Copy)

Meghalaya, Shillong.

2.

3.

4.

100 
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RE O III
a- Report on

rmpliance of various directions passed by Hon'ble NGT in the matter of
o'A' No. r72l212l/ez Saniay Laloo vrs State of Meghataya and in pursuance to Minutes of
Meeting chaired by chief secretary, Govt. of Meghalaya, hetd on 22.03.zozz

1' lt may be submitted that the Urban Affairs has given its utmost efforts to ensure
compliance to the directions of the Hon'ble NGT. However due tovarious technical
issues and the ground situation,the office has beenunable to take up works on time and
this has led to delay in the works. The office is however taking steps to take corrective
measures and ensure compliance to the directions of the Hon'ble High Court.

Hon'ble NGT in its directions has asked to take measures on bio-remediation of the
drains of Myntdu river, septage management, solid waste managementas far as Urban
Affairs is concerned. Highlights of the initiatives made by the office on each of the
component is detail below:
Bio-remediation of Drains: lnitially, proposal was prepared by the Meghalaya State
Pollution Control Board to take up Bio Remediation of the Myntdu River. However due
to huge involvement of operating and management costing, the Urban Affairs had
torework analternate approach In lieu of the above and in the process decided to
undertake nallah waste treatment for 11 nos. of drains of Myntu River. DpR for the
same has been finalised now and works are to be taken up shortly.

septage management:lnitially, proposal for construction of Effluent Treatment plans at
10 (ten) outfalls to Myntdu River was prepared. However in view of difficulties in getting
land the proposal was dropped. Thereafter on the advise of the Centrat Monitoring
Committee, Department of Water Resources, Ministry of Jal Shakti, the office hadtaken
up with Govt. of Odisha to handhold preparation of Faecalsludge and Septage
Management (FssM) however same also did not materialise.Finally, the office
undertook preparation of DPR of 50 KLD Septage Ptant and now approval and sanction
of the Project has also been received. Works are likely to start shortly.

Solid waste Management: collection and transportation of waste is in place but
absence of permanent landfill and waste processing facility has been the main issue. The
situation has further been aggravated after villages opposed thedumping at the dlsposal
site. Although, the Urban Affairs vlde the Task Force Committee has made alt efforts to
identify a new land for scientific waste processing facility however due to public
objections matter has been delayed targely. Alternatively, the Urban Affairs has prepare
a proposal for 10 TPD Composting unit at Khiehriat to cater to the waste of both Jowai
and Khliehriat. The proposal has been sent to the Forest Deptt for funding under
'Compensation for Restoration of Environment, funds and sanction is awaited.

To conclude, it is hereby assured that the Urban Affairs is fully committed to improve
the enviromental degradation of the Myntdu River through the above meaures and in
the process ensure compliance to the directions of the Hon,ble NGT.

2

3

SdJ -
(Shri. G. Kharhawphlang, IAS

Director, Urban Affairs)

I hn

103 



Minutes of Meeting regarding status of compliance of orders in OA No 172/2016/EZ
before the Hon'ble NGT, Eastern Zone Bench, Kolkata held on26.05.2022 at 04.00 pm in
Conference Hall, Main Secretariat

Meeting was chaired by Smti R.V. Suchiang, I.A.S, Chief Secretary

Officials Present: at Annexure 1

Steps taken by variousdepartments in compliance of orders of Honble NGT, Eastern Zone

Bench was reviewed. After detailed deliberations it was decided that following further actions

are to be taken by the concerned departments:

As regardingwastetreatment of 1l drainsUrban Affais deptt informed that work order

for in-situ bio-remediation work for all 11 drains has been issued and work has already

started on 3 drains. It was informed that the work is targeted for completion in 8-12

months. The department was directed to closely monitor the timelines and ensure

completion within the prescribed time.

It was informed that work order for seting up of 50 KLD Septage plant has been issued

and is targeted for completion in 6 months. The same may be ensured.

It was also informed that a Jowai town Cesspool Vehicle is proposed to be funded under

the national River Conservation Dte, Ministry of Jal Shakti and the DPR is under

preparation. This may be expedited.

A proposal for construction of Solid WasteProcessingand Disposal Plant of TPD Plant

at the estimated cost of 13.37 crore at Khliehriat which will serve both Jowai and

Khliehriat towns has been prepared and the Urban department is exploring the source of

funds. It was directed that feasibility of financing of the project from multiple

departments may be examined.

It was informed that theprocess of identification of land for permanent scientific waste

processing facility is still ongoing as the earlier identified plots of land could not be taken

up due to public objections.

The DPR for waste collection outlets at outfalls of Myntdu river is under preparation.

This process needs to be expedited and completed within next 2-3 months.

Aproposal for river frontdevelopment for Myntdu river with provision ofembankments,

landscaping, street furniture and lighting etc is under consideration with Urban Deptt.

This proposal needs to be expedited and finalized within 6 months.

Urban Deptt informed that IEC activities towards riverfront development will be

undertaken under SBM 2.0

1.

2.

3.

4.

5.

6.

7.

8.
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9. PWD shall ensure that no construction waste/debris are being dumped in Myntdu river.

This has to be ensured on regular intervals. The Deptt should submit regular reports along

with photos on this aspect.

It was informed that during the last check conducted by MSPCB the water quality

parameters for Myntdu conforned to the criteria for bathing for all monitored locations

however the testing locations for the tributaries did not conforn to the bathing criteria.

MSPCB shall conduct regular checks on water quality parameters of Myntdu and its

tributaries. MSPCB shall also conduct a survey to identify the source of

pollution/contamination of the tributaries and initiate immediate corrective action in this

regard.

10.

(Smti R.V. Šuchiang, LAS)

ChiefSecretary
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MEMBERS PRESENT IN THE MEETING TO DISCUSS STATUS OF COMPLIANCE TO HON'BLE NGT
ORDER IN O.A. NO.172/2016/EZ IN THE MATTER OF SAJAY LALOO VRS STATE OF MEGHALAYA
HELD ON 26"# MAY, 2022, AT 4:00 P.M. IN MAIN CONFERENCE ROOM, MEGHALAYA SECRETARIAT,
MAIN BUILDING, SHILLONG

Name & Designation Signature

1. Smti. R. V. Suchiang, IAS.,
Chief Secretary, Govt. of Meghalaya

Shri. M. R. Synrem, IAS.,
Commissioner & Secretary to the Govt. of
Meghalaya,Urban Affairs Department

2

3 Shri. Syed Md. A. Razi, IRTS,
Commissioner & Secretary to the Govt. of
Meghalaya, Forests & Environment Department

leddy
Arde pcefć PDAL)

4.

5 .Nennong kusA. chief Engnc PuDt
shitlarg

R ainamli, JA6

Nety fere .Mspc&
Shi Lato; oblelo7. urloanes
Shm M. Khakong,8

Dstict U.GanPlanae, U.ban A

9

10.

106 



./'
GOVERNMENT OF MEGHALAYA

OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HIttS DISTRICT
:::::JOWAI:::::

, . .r. Gen .l79lPt-llIlCAlMU/NGT 120211407 , Dated Jowai the 31't Muy, 2022,

ACTION TAKBN REPORT OF SHRI. GAROD L.S.N DYKES, IAS IN COMPLIANCE TO
MINUTES OF THE MEETING CHAIRED I}Y CHIITF' SECRtrTARY TIIROT]GH V.C
HELD ON 2210312022 IN COMPLIANCE TO ORDEII OF HON'BLE NGT DATED
07.03.2022 IN THE MATTER OI'SAJAY LALOO

S STATE OF MEGHALAYA & ORS .

7, The D-eputy Commissioner, West Jaintia Hills Dist.rict, Jowai shall personally conduct
of sites to check dumping of solid waste, waste and muck during road
n and submit report before nert meeting:-

The Deputy Commissioner has personally conduct inspection on 26/5/2022 and
30 / 5 /2022. (Attendance Sheet at Annexure 1 and 2).

A. Dumping of Solid waste, waste and muck during road construction on the stretch of
DAJ(Dawki -Amlarem- lowai) road i.e, from 208.000 to 214.000 Km:

i. In compliance to Order of Hon'ble NGT dated 24.LL.2021, the District Magistrate has
conducted inspection on L3/L2/2021. The Executive Engineer PWD (Roads) Central
Division, fowai has been directed to iSsue instruction to the M/S Dhar Construction to
stop dumping of soil, earth or debris into the catchment area. The order was complied
and dumping of soil has been stopped. The Deputy Commissioner has also filed
personal affidavit to Hon'ble NGT onZl03l2022.

ii. Weekly inspection of Additional Deputy Commissioner fRevenue) and Extra Assistant
Commissioner fRevenue) w.e.f 6tr fanuary,20'21 to 4th March,2022 are enclosed at
(Annexure-3to8). . ,

Heavy Landslides due to incessant rainfall:
i. Due to heavy rainfall from 23/3/2022 to

severe Iandslides on certain sections of
Amalrem - fowai road).

ii. The matter was reported by Extra Assistant Commissioner (Revenue) in weekly report
w.e.f 1't April ,2022 to 20th May, 2022 (Annexure 9 to 16 ).

iii. The Undersigned also received complaint from the President, Khooid Ya Ka Wah
Myntdu No. KYM /2022-23lchithi-64 Dt. \7 /4 /2022 (Annexure -!7).

iv. The Executive Engineer (Roads) Central Division fowai has been directed to issue
instruction to the M/s Dhar Construction vide letter No. Gen. L79 /Pt-
lll / CA I MUIN GTl 202L / LBL, Dt. 6 I LZ / 2022 (Annexure 1 B).

6r

B.

26/03/ 2022 and till L2/5120?2 led to
the roads on NH-40E/NH-206 (Dawki

v. The Executive Engineer
taken report vide letter
(Annexure 19).

PWD(Roads) Central Division |owai has submitted action
No. EE(c)/TBIEST /NH-40E /30 120L9 1L037, Dt. L2/s /2022.

i

vi. The District Magistrate has conducted inspection on26/5/2022.It was observed that
there are traces of loose soil and mud in certain section of the bank of the River
Myntdu. There are no more excavation activities in this ongoing project, and the
project is almost completed, where the balance items of works are provision of
signage, delineators, centre lines, edge lines etc. Ilowever, the spoils remaining on the

F?s-Hu-
gl Llzu

,V
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road side that are caused due to landslides, are also being removed by dumper trucks
into the dumping site. But due to continuous rainfall, landslides keep on falling and as a
result, clearing of the same is also being done from time to time.
(Photos Annexure Z0 to 23),

2, The Deputy commissioner shall conduct surttey and identify encroachments in the
catchment and frood prain zone of the river and take necessary steps to remove
encroachmentsr

i. During inspection on 26/s/2022 it was found that one house which is under
construction appears to be within 50 metres from the river. Accordingly, it was
decided to conduct survey along with the E.A.c (Revenue) and Enforcement staff for
taking detailed measurement on 30/0s/2022 at 9:00 A.M. The District urban planner
was instructed to furnish detailed of inventory of existing structures within S0 metres
before the date of inspection.

Inspection and measurement of the house under construction was conducted on
30/5/2022 at9:00 A.M

The detailed of the house which is considered as encroachment is as follows:-
Name of the House Owner:- Smt. Syrpai Sutnga (As per information collected on the field

and to be verified).

(*c

u

Iu

Type of Building :-

Coordinates :-

Status

Semi RRC

25o 26'sl "N,g2o lL'22,,E

Under contrustion.

3' The Deputy Commissioner West Jaintia Hills shall impose prohibitory order under
section 744 CrP.C to prohibit dumping of Solid waste, waste and muck from
Myntdu River:

i. Prohibitory Order under sectio n L44 CrP.C to prohibit dumping of solid
and muck from Myntdu River has been issued vide Order No.
lll/cA/MUlNGT/z0zL/3zs,Dt. 4/4/zozz .(Annexurez4).,

ii. Photos of the Sign Board installed on fowai-Amlarem Road (Annexure- 25)

waste, waste
Gen. I79 /Pt-

Enclo: As stated above.

Memo-No. Gen.l7I /pt-fiU0A/MU/NGT/ zozL/ 407 -A,
Copy to:-

(Shri. Garod ykes, IAS)
Deputy Commissioner,

West faintia Hills Districr,
Iowai

Dated fowai the 30th Mry, ZOZZ.

1. The P.S to the Chief Secretary to the Government of Meghalaya for kind information of the
Chief Secretary.

2' The commissioner & secretary to the Govt. of Meghalaya urban Affairs Department,
our of kind information.
to the Govt. of Meghalaya Forests & Environment Department for kind

4. The Director, Urban Affairs Department for information.
5. The Divisional Forest officer (T) west faintia Hills District, for information .
6. The Secretary Executive Committee, faintia Hills Autonomous District Council, for

information.
7. The District Urban Planner, towai for information.

De issioner,
ills District,

ai

W
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1, (Shri. Garod L.S.N Dykes, IAS)
Deputy Commissioner

West faintia Hills District, fowai.
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connection with
Honble NGf in

61.
ATTIJNDANCE S}{EET

,Joint Spot Inspection or: 3Ol5 /2022 at 09:00
encroachment of Myntdu river ,in compliance to the
matter Sajay Laloo Versus State of Meghalava &. Ors

A.:M
Order

the
the

jLr}

of

Name and Designation

(Shri. Garod L.S.N Dykes, IASJ
Deputy Commissioner

West |aintia Hills District, fowai.

jh',i V-A. C*^1t ^4c (t.,")
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INSPECI'ION REPORT TO CHECK ON THE DUMPING OF
CUTTING ALONG THE BANKS OF MYNTDU RIV

In pursuance of Order No.Gen. L791PI-IIIICA/MIJAIGT/20211202 dated
13ll2l21 issued by the Deputy Commissioner West Jaintia Hills, Jowai, the undersigned
conducted an inspection to the ongoing project "Widening to two lane on NH-40E" to ensure
tliat there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the 4th

March 2022 and would like to report that there is no funher dumping of soil, earth or debris
Il'om the project site along the banks of the Myntdu river. The excavation work adjacent to
the banks of the Myntdu River is completed and construction of retaining walls and side
drains are in progress.

,4
,l
Ye S Mukhim, MCd) '

Additional Deputy Commissioner,

West Jaintia Hills District
Jowai.

)eputy Cornrnrbsto{Er

r/ ,

Citii;..,JoWai
ror iio de.6 g

, r i-.i ,:) l. l-::. l;*.)
\ r. .r,.. \ 

NLolrr6,[g,
' :r ..rr ;l,.ji t,

,!ij "jo 
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I

/,, t\
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a
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T INSI,ECTION REPORT TO CHECK ON THE DUMPING oFRUBBLE/EARTH
CLITTING ALONG THE BANKS OF MYNTDU RIVER.

Iri pursuance of Order No.Gen. l79lPt-lll/CA/MU/t{GTi2021l2O2 dated
I l1l2/21 .issucd b), the Deputy Commissioner West Jaintia Hills, Jowai, the undersigned
rrt)rltlutctccl an inspection to the ongoing project "Widening to two lane on NH-40E" to ensure
tliat there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the
2-5'r'February 2022 and would like to repoft that there is no further dumping of soil, earth or
tlebris front the project site along the banks of the Myntdu river. The excavation work
udiacent to the banks of the Myntdu River is completed and the process of constructing the
rctlrining r.valls and side drains are in progress.

'1 ta v
(A S Mukhim, MCS) t

Additional Deputy Commissioner,

West Jaintia Hills District,
Jowai.

r/ ,

)aPutY Comrnr
Oifico Jewal

RoceroiI{'"l3*5"^[ii,'[s:q=ry.

N[or'.r"c(or >- -| 'r y'\'"/'' lt;.,,.. i ,:__

Jo r, Ii t

F,. \'. rr\
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CUTTING ALONG THE BANKS OF MYNTDU RI R

ffi
ARTH

0 4 ttl,"ilwrt

In pursuance of order 'No.Gen .r79lpt-rII/cA/MUNGT/20211202 dated

r3lr2l2r issued by the Deputy commissioner west Jaintia Hills, Jowai' the undersigned

conducted an inspection to the trrgoing project "widening to two lane on NH-40E" to ensure

that there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the 3'd

February zo2zand would like to report that there is no further dumping of soil' earth or

debris from the project site arong the banks of the rvrvllau n".:: 
.1n" 

soil and debris

excavated from the project site is taken tb a dumping site of the contractor at Lad Demthring'

Moreover, the excavation work on the project rit" i, almost completed and the process of

constructing the retaining walls is in progress'

anS Mukhim, MCsl

Additional DePutY Commissioner'

West Jaintia Hills District,

Jowai.

lr.

)eputy Commr$orr
Officr Jqwai

Recaror No ll3 o
Dar-s'7-*, -f'- e-q:Ej-_

i.ds5&rt6use!&.^#.*lffi SrErtD'!crirEl'l-EErrDiiilt

r/
-, ,

r'
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\.)i\Irr pursuance of order No.Gen. lTgrptJIIrcArN.,tJ IG..;;ii::"J;:i :cotlducted an inspection to the ongoing project "widening to two rane on Nthat there is no dumnino nf par*L ^-^:r^ r r . 'tr twu tane on N ethat t'ere is no dumping of earlh, spo,s, i.;, il;: il -: :?T: il,ntdu river on th:28'h January 2022 and would Iike to report that there is no further dumping of soil, earth ordebris from the project site along the banks of the Myntdu river. The soil and debriscrcavated fiom the project site is taken to a durnpirg-ri,. orrn. contractor at Lad Demthring.Moreover' the excavation work on the project site is about go%completed 
and the process ofconstructing the retaining walls is in p.ogr..r.

'/
a-

: 
^,i,.1if.i#ffil?#i?1,,o,.,West Jaintia Hills District,

Jowai.

r/

I

I

tJ

{

To oversee the implementation of the Action Plan for Nongbah River under priority IV.

)eputy comrnlrer

('t ll-'fIN(; .,\l-ON(; T.ll E i..r ir.i r I

.t

I
I

1
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:'::::,:,:r*ld*l}ff d'."";f t,,T.l.#iJ,lH':i,*
that ther. i. no dumping 

", ll,lil,t;:t l':,..r1;I:i?il: t"#:l4'h January 2022;;"dd liketo r.ro,ithat ther;r; *g.1 dumping of so,, earth orli.T:,ffil"*:r: j":' 'ii' along tr,. banks or the-Myntdu river. ir," soir and debrisMoreover, the excav dumping site of the contractor at Lad Demthring.constructing the retaini ect site is almost completed and the process of

:IyrrJ.*f oF RuB BLE^ARTHCUTTING ALONC rHB Ni*XS O.,U'V,NTDU RIVER.

-(AS Mukhim, MCS)
Od1,_rj*al Deputy Commissioner,

--^rrNT oFME!I},:;f,*

West Jaintia Hills Oirt.i.i,
Jowai.

/
t.,

Jepug Commr.ttrrr
Cfficn Jowai

Recerp:.;.r; q 3 L
oat. l1-@

I

o To oversee the implementation of the Action Plan for Nofigor.r.'-,rcr.vtr wz=__

\?

1
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L
t
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\.SPE,CTION REPORT TO CHECK ON THE DUMPING OF RUB-BLE/EARTH

CUTTINGAloi"i*,,,oi*'oFMYNTDURIVER.

In Pursuance 
of

$tl2l21 issued bY the DePutY

.ondu.,td an inspection toJhe ongol

that there is no io.ping ol earth, spo 
urther dumping of s

JanuarY 2[22and would like to rePo

rronr the proje.i ,i," along il;.u.;., of theNlyntdu river' il" ;;ii*a glutis excavated from

the proje., rn. r, 
^.0..,". ar*r"L rrr" of ttre contractor atLadDemthring'

-^/

(AS Mukhim' MCS)

Additional DePutY Commis.tt:ttt'
' ^*-il"'t 

Jaintia Hills District'

Jowai'

d

/
I

t ,

Dale

,,il
It
t

/\

i
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IITSPTCTION REPiORT TO CHICIT ON THT DTIMPING OT'RT'BBLE.I
EARTH/SPOILS/ DEBRIS ALONG TIII BANKS Or. MTN'TDU RTUER.

In pursuance of Order No. Gen. L79 /P"-II[ /CA/NtlJ INGT /2C21 / 3L9, dated
29n Marc}a 2022, issued by the Deputy Co'nrnissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project '"[Videning to two lane on NH-4OE"
to ensure that there is no durnping of earth, s1>oils, debris along the banks of the
Myntdu river on the l.t April 2(Jf22 and hereby report that ttrere is no further
dumping of earth, spoils or debris from. tlr.e project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring-

West Jaintia Hills District,
Jowai.

rut
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INSPTCTION REPORT TO CHBCK ON THE DUMPUIG Or. RI'BBLE/
EARTH/SFOTLS/ DTBRIS ALONG THt BANr(S OF MTNTDU RMR.

In pursuar.ce of Order No.Gen. L79 /m-m/CA/MU INGT l2O2l / 3t9, dated
29ft March 2022, issued by the Deput5r Co'nrnissioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project 'Videning to two lane on NH-4OE"
to ensrrre that there is no dum.ping of earth, spoils, debris along the banks of ttre
Myntdu river on the 8tr April 2CY22 and hereby relrort that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

(Mark.

West Jaintia Hills District,
Jowai.
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?{'
INSPTCTION RTPIORT TO CHICK ON THE DTTMPIITG OF RI'BBLEI
EARTH/SPOILS/ DEBRTS ALONG Trrt BANKS Or MYNTDU RTVER.

In pursuance of Order No.Gen. 179 /FI-[/CA/MU INGT /2C21 /3L9, dated
29th March 202\ issued by the Deputy Co'nrnissioner West Jaintia Hills, Jowai, an
inspection was conducted on the onSoing project "Widening to two lane on NH-4OE"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 14t! April 2o22 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the Myntdu
river since all excavation and eartJr cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of tl:e contractor at Lad DemtJering.

West Jaintia Hills District,
Jowai.
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rnspEcTroN REFoRT TO CHTCI( ON THE DUMPTNG OF RTIBBLEI
EARTHISPOILS/ DEBRTS ALONG THE BANr(S Ox. MIT{TDU RTVER.

In pursuance of Order No.Gen. 179/F1"-ilI/CAIIMU/NGT/2O2L/319, dated
29th Marcl,l^ 2022, issued by the Deputy Cornrnlssioner West Jaintia Hills, Jowai, an
inspection was conducted on the ongoing project 'Widening to two lane on NH-4OE"
to ensrrre that there is no drrmping of earth, spoils, debris along the banks of the
Myntdu river on the 22oa April 2(c/22 and hereby report that there is no further
dumping of earth, spoils or debris from th" ptoject site along the banks of ttre Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of tl:e contractor at Lad Demthring.

West Jaintia Hills District,
Jowai.

ru
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rr[spEcrrolrl ng*nr ro cHEcK oN THE DUMpTNG or. RTTBrILDI
T.ARTH/SPOILS/ DEBRIS ALONG THE BANI(S OF MYI{TDU RTVER.

In pursuance of Order No.Gen. L79/P'-ILI/CA/NI|J/NGT/2021/3t9, dated
29t' March 2022, issued by the Deputy Commissioner West Jaintia Hills, Jowai, an
inspection w€ls conducted on the ongoing project ''Widening to two lane on NH-4OE"
to ensrrre that there is no durnping of earth, s1>oils, debris along the banks of the
Myntdu river on the 29tl Aprit 2or22 and heneby report that there is no further
dumping of earth, spoils or debris from. the project site along the banks of the Myntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demthring.

,l/
-/
hallam)

Cornrnissioner,
West Jaintia Hills District

Jowai.
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:I$SPECTIOT{ R,EFCIRT TO CHECK ON T.}TE DUIVIPIN(i OF RUBBLE/
EARTH/SPO}.LS/ DEBRIS ALONG THE BANKS OF MYNTDU RTVER.

In pursuall('e of Order No.Gen. 179/Pt-ili ICA/}.irTJ/ NG'f /2021 /3L9. datecl
29rr, March 2022, issued b_y the Deputv Commissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project ''Widening to two lane on NH-4OE"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
MSmtdu river on the 6tr May 2ol22 and hereby report that there is no further
dumping of earth, spoils or debris from the project site along the banks of the M5rntdu
river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previousl5l have been taken to a dumping
site of the contractor at Lad Demthring.

West Jaintia Hills District,
Jowai.

qL
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INSPTCTION REPORT TO CHECK OIS' THE DUMPING (}F RUBBTE-/
EARTHISPCIILS,.' DEBRTS AI,$NG THE EANKS OF MYNTDU RIVER.

In pursuance of Order No.(,ien. i79 lft-fll/CA/MU /NGll/2O21 /319. ciated
29n, Marc}a 202\ issued by the Deputv Commissioner West Jaintia Hills, Jowai. an
inspectiorr was conducted on the ongoing project 'Widening to two lane on NH-4OE"
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Myntdu river on the 13th May 2022. Due to very heav-v and continuous rain over the
course of the week and especially the night before, many stretches of the road
witnessed landslides. The landslides occurred in places where earth cutting had
taken place and many Erreas of the road have been pa:lially blocked. However, the
PV/D through the construction comparay is taking steps to clear the debris which is
being dum.ped at the idenffied site at Lad Demthring.

West Jaintia Hills District,
Jowai.

(Mark.
Extra

Challam)
Cornrnissioner,
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--TSFECTIOIS ITEFORT TI} CHELTK OIg TI{T E}LIMPING CIF RUBBLTi
1*ARTH.'1SPOItr,S/ DEBRIS AI.ONG THE BAIT'KS OF IWT-NTDU RTVER.

In pursuarl(:e of orcier No.Lien. i7g/Pt-lLIlc/-ilvltui'NGT i2021 i 31g. dateti
29rt March 2022. issued b_1, the Deputy Corn:rrissioner West Jaintia Hills, Jowai. an
inspection was conducted on the ongoing project 'TV'idening to two lane on NH-4oi.
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Mlrntdu river on the z0th May 2022. The continuous rain is still causing landslides
though not as severe as the ones which occurred. previously. The landslides are
occurring in places where earth cutting had taken place. However, the pWD through
t-lee construction company is continuing to take steps to clear the debris which is
being dumped at the identified site at Lad Demthring.

(Mark

'19'

Extra
West J

. Challrrn)
t Cornrnissioner,

Jowai.
ih Hills District.
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The Deputy Commissioner
West Jaifitia hills district,
Jowai.

Reminder to letter No. KYM /2022-23/chithi-59-60

Prayer for a joint site inspection with regard to the
bypass connecting NH - 44 at 58 KM to NH - 40
stretch of Myntdu river.

Contact Nos- 7638929G92 I 8794427609
Ema il : khooidyakawahmyntdu@gmail.com

Date: 17 /0512022

Date: 1810412022

ongoing construction of Jowai
(E) at 214.00 KM toward the

KHUtlrlI YA KA WAH MYNTDU
((.IIIRUP U YA I(III{EI I I.ANC i)

ESTD: 1910112021

4'4'

No. KYM 12022-23/ch ithi-64

To, t

/'
Ref: -

Su"bject :

Sir,

Myntdu, *"y,oIl[ 

":".fifffiJli;]',fir;:::":'""1J;1J,1 

,Till:i^i:'fi[:;x"1",1?,x1]
alrange the joint site inspection at the earliest before the rainfalls wash away the mud from the
ongoing earthworks through tributaries to the Myntdu River. As we had witnessed in the last few
days in the entire stretch of Myntdu river due to the heavy rainfalls and landslides.

Furthermore, we are strongly protest against the dumping of muds directly to the
Myntdu river by the IWs Dhar Construction company on the sunday morning of 15tr & i7:o'. May
2022 at the landslide site near the bridge of tre yong riang of widening of DAJ roads of NH 40 (E).
This act had directly destroyed the paddy, field and damaged the ecology of Myntdu River.
Moreover the reservoir dam for drinking water supply to the household of Jowai by the Executive
Engineer PHE (Electrical) Jowai Division, Jowai. 

1.

We are looking forward that you should take stern action at the earliest against the
office concern and the contractor who violates the NGT order as published by your office.

Thanking you

Yours sincerely

ffip"*
Smt H. Dkhar

{.ssistant General Secretary
KYM, Jowai.

Copy forward to:-
(l) The Hon'ble Chief Secretary to the Government of Meghalaya, for information and necessary
action.
(2) The Executive Engineer PWD (Rds) Jowai Central Division NH, Jowai. With a humble request
to arrange the Joint site inspection at the earliest.
(3) The Executive Engineer Water resources department, West Jaifitia hills district, for information
and necessary action.
(4) The District Forests officer (Territorial) West Jaifltia Hills District. For information and
necessary action.
(5) The Secretary JHADC, Jowai. For information and necessary action.

\
Assistant General Secretary

KYM
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GC)\' ETTN M IiN'I' OI.- M IiGI I A I -AYA
OFICE OF TTI E DEPUT}' COM M I SSION ER W ES'I"I A I N'[IA I I I [,LS D ISTRIC'I'

.rowAl.

ORDER
(Dt. 06 /L2 /2O2r)

No.Gen.lZglpt-q1/CA/MUINGT/2,021/181:- In pursuance to Minutes of the meeting held on 24.1,1.2021,

regarding action to be taken to address issues highlighted by the Hon'ble NGT Easter Zone Bench,

Kolkata in O.A No.172/2016 EZ received from the Chief Secretary, Govt. of Meghalaya, a joint inspection

with the Executive Engineer, PWD (Roads) fowai Central Division and the Contractor M/s Dhar

Construction Company will be held on L3/L2/2OZ[ at 1:00 P.M to ensure that dumping of

rubble/earth cutting along the banks of Myntdu Rivers has been stopped.

Kindly make it convenient to attend without fail.
D

es, IAS)
roner
istrict,

1. Shri. A. S. Mukhim, Addl. Deputy Commissiq.ner (Revenue), West faintia Hills District f owai for
information with a request to conduct weekly inspection and to ensure that dumping of
rubble/earth cutting does not start again and to submit a report to the undersigned. He is also

requested to inform the contractor to attend the joint inspection on 13/12/202L.

Z. The Executive Engineer PWD (Roads) fowai Central Division for information and to be present

during joint inspection.

3. M/s Dhar Construction Company , Maccabe Road, Demseiniong, Meghalaya Shillong for
information and to be present during joint inspection.

e$0

(5'

Memo N o. Gen. 1 7 9 / Pt-llu cAlMU/N GT / 2O2l / lBl- A'

Copy to:-

owai the 6th December,2O2l.

{r,.

ffii*ffid \v / ,!Fst tlfdee.
touolcotululoS

Dated

rod
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h*-r-f+J\l - 19 -s, s
GOVERNMENT OF MEG HALAYA

oFFtcE oF THE EXECUTTVE ENGtNEER, pWD (ROADS)

JOWAI CENTRAL D]VIS]ON JOWAI

No. EE(C\ ITB t EST/ NH-40E / 30 / 2019 / 1037 Dt. Jowai, the 12-05-'

20??

To

Sub: Minutes of the Meeting of the District Coordination Committee, in
connection with implementation of the Action Ptan for Myntdu River under
Priority V.

Your tetter No. Gen.179l Pt-ltt/CAIMU/NGT/2021t369; Dt. 2nd May 2022.Ref:

Sir,

honour to inr#l#li'"",T;"':"T:#t',".i*i ::ff:,i?;"il"ir1."1^"r1ll"Jr?r' .ffI: j:s
March 2022 and atso titt date, heavy tandstides have occurred on the NH-40E/NH-206
(DawkiAmlarem Jowai road), atso different types of damages have occurred to this road.
FIR in this regard has been submitted with a copy to you vide letter No.
EE(C)/TB/FDR/05 1701919015-A; Dt. 30-03-2022. This stretch of this DAJ road, i.e., from
Km 208.000 to 214.000 Km; has atso been affected with landstides.lt may be mentioned
here, that there are no more excavation activities in this ongoing project, and the project
is atmost compteted, where the batance items of works are provision of signages,
detineators, centre tines, edge [ines, etc. however, the spoits remaining on the road side
that are caused due to landstides, are atso being removed by dumper trucks into the
dumping site. But due to continuous rainfatt, landstides keep on fatting, and as a resutt,
ctearing of the same is atso being done from time to time.

Atso, staff from the office of the undersigned, are being deputed at site to
monitor atl activities, that no such dumping activities happen again.

Encto: Photographs.

Memo No. EE(C)/TB IEST /NH-408/30/7019 /1037-4
7077
Copy to: -

Executive Engineer, PWD (Roads)
Jowai CentraI Division Jowai

Dt. Jowai, the 12-05-

Shittong for

Jovrai, for
is no more
nVe r.

1,;,Ii.-ui', i t'l i-r 1i(ucit
l_l ll [)rrri'.iO,r _Jq'/rq-ti

-/'
;frfrrcommissioner,
West Jaintia Hitts, District,
Jowai.

PWD (Road Circte
cto. fetter f ,")I
neer, PWD visfon,
tion, he is tdere
s cif thc rc,r o/ tn"

I
t
I

1.

2.

Yours faithfu

,Q,

*
I<c;,-

.({1
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"Widening to two lane with geometric improvement from Km. 208.00 to Z14.OO Km withpaved shoutder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 161ilZ1lg-
20t Mcil53l

Latitude: 25.4?9889
Longrtude: 92.181351
Ehvat'ron: I 3'l 8.64r'l 4 m
Accuracy:13.2 m
Time:08-04-20?214.U

Titi,.iir,l!:g'.JrXl':tnrnstortwo 
lanewith seometnc-lmprqyemenltrom r; zoe 00 ro 214.00 Krn wnh p{yed Sioutaei onN+qoE in thE

.v-

Lditude:25.42t283
Longitude: 92.180609
Elevation: 1326.62!7 m
Accuracy: 5.5 m
Tinre;08-04212214:26._^ - i-. ' -""q;;".

fJ:#f:r"fr:3ti: 
widenlngtotwo lanewith geornetric improvern€nrfroin Km 208.0oto211.00 (m wfth pavedslrordderon xHcoe ;rtT
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"Widening to two lane with geometric improvement from Km. 208.00 to U4.AO Km with
paved shoutder on NH-40E in the state of Meghalaya on EPC mode". (Job No.- 4flEt11lg-
20lMG / t53 )

ffi

k
.4^
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"Widening to two [ane with geometric improvement
paved shoutder on NH-40E in the state of Meghataya
20t MG/rs3)

from Km. 208.00 to 214.00 Km with
on EPC mode". (Job No.- 40rEl201g-

rLahrde:25.(t*'9r
Langfrder92.182B8l
Ehvdbn:1232.19t]3 m
Accurac1r: 9.5 m
Tune 08-0+20221445
tlote: Nann of Work : Wid€ningto two
Chainage : 213,330,00 nr

F.,1
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'Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoutder on NH-40E in the state of Meghataya on EPC mode". (Job No.- /[lElZOlg-
20t MGil53)

LatRude: 25 425956
Longitude: 92.181585
Elevat'ron: 1351 .92!27 m
Aceuracy: 6.9 m
Time: 09-04-202210.48
Note: Name of Work - Widqning to two laae vvith geomelic imp.overneDt from Km 208.00 to 214.00 Krn
Chainage : 21 1,490.00 m
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'Widening to two [ane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoutder on NH-40E in the state of Meghataya on EPC mode". (Job No.- 4flEl2019-
20t Mcils3)

'I
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"Widening to two lane with geometric improvement from Km. 208.ffi to Z14.OO Km with
paved shoutder on NH-4OE in the state of Meghataya on EPC mode". (Job No.- 4OEtZOlg-
20/ MG/ r53)

+'
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-4OE in the state of Meghataya on EPC mode". (Job No.- 4OE/ZO11-
20tMcils3)

134 



"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoulder on NH-40E in the state of Meghataya on EPC mode". (Job No.- 4flEt?O1g-
20t MGils3)

Laf,ude:25.432309
Longitude; 92.182059
Elevat'ron: I 285.76i'l 3 m
Accuracy: 13-8 m
Time: 0$04-2022 1 1:05
Nole: Narne of Work: Widening to two lane iri,ith geometric improvernenl from Km 208.0Oto 214.00 Km with paved sioulder orrNll40E in lhe $;
Chainage:212,910 00 m f|rplagr.,*4 fr* t,bfif.,tih

?5_432354"
92.18?{'.6

:1270.58111 rn
20.7 R
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"Widening to two lane with geometric improvement from Km. 208.00 to Z14.oo Km with
paved shoutder on NH-4OE in the state of Meghataya on EPC mode". (Job No.- 161EtZOlg-
20t MG/ts3)

)
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"Widening to two [ane with geometric improvement from Km. 208.00 to 714.00 Km with
paved shoutder on NH-4OE in the state of Meghataya on EPC mode". (Job No.- 4flEtz}1g-
z0tMG/rs3)

1""-'-1+
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoutder on NH-4OE in the state of Meghataya on EPC mode". (Job No.- 40E12019-

20 t MG/ r53 )

t1:19

EI
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"Widening to two lane with geometric improvement from Km. 208.00 to 214.00 Km with
paved shoutder on NH-4OE in the state of Meghalaya on EPC mode". (Job No.- 40E12019-
z0tMG/r53)
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M-Ao-eg
Date 25-Mav-2022
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100
Date 26-Mav-2022
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lol'
Date 26-Mav-2022
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Date 26-Mav-2022 loac
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n,t qru/r-tt -Lq
GOVERNMENT OF MEGHALAYA

OFFICE OF THE DEPUTY COMMISSIONER WEST IAINTIA HILLS DISTRICT
:::::IOWAI:::::

ORDER UNDER SECTION L44 Cr.p.C.
(Dated f owai, the 4tr, April, 2022.)

Whereas, in accordance with the directives issued by the Chief Secretary, Government of
Meghalaya vide letter No. FOR/CC/z/2077 /915, Dt. 26/3i2022 and in compliance of the Order of the
Hon'ble NGT in O.A No. L72/20L6;

Whereas, it is necessary to ensure effective implementation of the Hon'ble National Green
Tribunal [NCT) Order against illegal felling of trees, sand mining and illegal collection of boulders from
the river bed of Myntdu and its vicinity;

' 
Whereas, the quality of water in the Myntdu river is severely affected day by day due to

washing of clothes and vehicles in the catchment areas, dumping of spoils and dirt, illegal collection of
sand/stone from the river bed of Myntdu river;

Now, therefore I, Shri. Garod L.S.N. Dykes, IAS, District Magistrate, West Jaintia Hills
District ,)owai in exercise of the powers conferred upon me U /S 744 Cr.pC, do hereby prohibit as
u nder:-

1. Felling of trees in the vicinity of river Myntdu.
2. Sand mining and stone quarries all along the river Myntdu and on the river bed.
3. Washing of clothes and vehicles, dumping of spoils and waste material fSolid/Liquid)

along the course of Myntdu river and waste/muck from road construction into

/'ffiGivenundermyhandandsealthisdaythe4tr,ApriI,2o22.,Gqi

Myntdu river.

In view of the urgency
renrain in force until further orders.

of the case, this order is hereby passed ex-parte and shall

IA,S)

rict Magistra
ict)

.A, t":#

t'

Copy forwarded to:-
ai the 4tn April, 2022.

1' I'he Private Secretary to the Chief Secretary Govt. of Meghalaya, Shillong for favour of kind
information of the Chief Secretary.

2' The Principal Secretary to the Govt. of Meghalaya Urban Affairs for favour of your kind
information.

3. 'fhe Commissioner of Division Khasi, Jaintia Hills & Ri Bhoi District for favour of your kind
information.

4' 'l'he Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
irrfornration with reference to your letter No. F0 R/CC/2/20LT /g1,5, Dt. 26/3/ZOZZ.5. The Superintendent of Police, West Jaintia Hills District fowai for kind information and
necessary action.

6. I'he Member Secretary, Meghalaya State Pollution Control Board, Shillong for information.7. 'f he Chief Executive Officer, f owai Municipal Board, for kind information ind necessary action.B' The Sub- Divisional Officer, Amlarem Sub Division for information and necessary action.9. The Divisional Forest Officer, Jaintia Hills Territorial Division, fowai, for information and
necessary action.

10. The Secretary Executive Committee, |aintia Hills Autonomous District Council, Jowai for
information.

11. The Executive Engineer, PHE Electrical Division, Jowai for information.
12. 'the Divisional Mining Officer, West Jaintia l{ills District Jowai for information.
13. The Assistant Director Infbrmation & Public Relations West faintia Hills District Jowai tor

information with a request for wide publicity of the above order.
14' I'he Members of the Vigilance Team Myntdu River, for information.

Jtil r ., '";:Itnlgslon€?
ii;,;,.' . ; i.l '/V 'X'

. f-.t .,'t-i

c,;.5pf2<-

U,,

District
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMI SSIONER WEST IAINTIA HILLS DISTRICT

IOWAI.

No. Gen .17 g/vt-ilVc NMUn{Gry2 021/ 602, Dated ]owai the 6th luly, 2A22"

Secretary to the Goverrunent of Meghalaya
orests & Environment Department, Shillong.

Subjecti Action Taken Report in Compliance to the Hon'ble NGT in O.A No.172/2076
in the Matter of Sajay Laloo Versus State Of Meghalaya & Ors .

Relerencei No. FOR/CCI 2/ 2077 / 970, Dt. 27 / 6 i 2022.

Sir,

With reference to the subject cited above, I am to forward herewith Action Taken

Report in Compliance to the Hon'ble NGT in O.A No. 772/2076 in the Matter of Sajay Laloo

Versus State Of Meghalaya & Ors for your kind information and necessary action.

Yours faithfully,

(Shri. Gar ,IAS)
Dep

West/Tai

Memo No. Gen .17 g/Pt-llVC ryUA{Gry2 024 602 - A,
Copy to :-

'ated 
low, the 6th [uly,2022.

1,. The Commissioner and Secretary to the Govt. of Meghalaya Urban Affairs
Department, Shillong for kind information.

2. The P.S to the Addl. Principal Chief Conservator of Forest (PCCF) & HOFF &
Chairman River Rejuvenation Committee, "Sylvan Flouse" Lower Lachumiere,

Shillong for information.
3. The Director, Urban Affairs Meghaldyd, Shillong for information.
4. The Chief Executive Officer, Iowai Municipal Board for your information.
5. The District Urban Planner, West Jaintia Hills District, ]owai for information.

Deputy sioner
West Jaintia Hills District,

Jowai.

Dy
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GOVERN ME,r- T OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT. 

:::::JOWAI:::::

No.Gen.179Pt-IIVCAI\4UAGT/2O21IA0L DatedJowaithe#hluly,2}22.

ACTION TAKEN REPORT IN COMPLIANCE TO THE HON'BLE NGT IN O.A
NO,7742016IN THE MATTER OF SAIAY LALOO VERSUS STATE OF MEGHALAYA
& oRs.

7. Dumping of Soli.d waste, uaste anil ffiuck iluriflg toail consttuction ot the sfuetch of
DAI(Dazoki -Amlarem- f owai) roail i.e , from 208.000 to 274.000 Km:

i. The Diskict Ma$strate has conducted inspection on L 3 / 72/ 2021 . (Annexure 1)

ii. Weekly inspection report of Additional Deputy Commissioner (Revenue) and
Extra Assistant Commissioner (Revenue) w.e.f 6m fanuary, 2021 to 46 MarctU 2022 are
enclosed at (Annexure 2 to 15).

iii. The District Magistrate has also conducted inspection on 26/5/2022. (Photos at
Annexure 15 to 20)

iv. The Executive Engineer PWD (Roads) Central Division ]owai has submitted action
taken report vide letter No. EE(c)/TBIE$I/NH40E /30/2079/787, Dt.72/5/2022
and No.EE(c)/TBIEST/NH40E/30/2079/2076, Dt.n/06/ 2022. (Annexure A to 24
&25to291

2. Enctoachments it the catchment anil flooil plain zofle of the rioer anil necessary
steps to ternooe enctoachments.

i. Action Taken Report of the Town Planning Officer, Meghalaya Urban Development
Authority, Jowai Unit Jowai has been received vide letter No. MUDA/|/R-
42/2U5/@,Dt.13/6/2022. (Annexure 30 to 3G)

ii. The District Magistrate along with Efuorcement Staff has conducted inspection on
30/5/2022at9:00 A.M (Photos enclosed at Annexure 37 to39l.

iii. The District Magiskate has served Show Cause Notices to 8(Eighq alleged
encroachers. (Annexure 40 to 47).

3, Ircpection on illegal Saill mining ete

Field Inspection on illegal mining along Myntdu River and |owai Town has been
conducted by the DFO(T) ]owai vide letter No. IH/OA-172/201,G17/Pt-ll/890/n,
Dt.6/4/2022. (Annexure rE to 49).
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The Chief Forest Officer, Jaintia Hills Autonomous District Council, Jowai has

submitted report of staff engaged for weekly patrolling duty along River Myntdu
Bridge vide letter No. IHADC /FOR/11,/2019/2297-98, Dt. 28/06/2022
(Annexure 50 to 57).

The Revenue Officer, ,Jaintia Hills Autonomous District Council, )owai has furnished

the detailed of Land Holding Certificates issued to persons along river Myntdu vide

lener No. JHADC/REV/NGT /7 /2021,-2022/04,Dt.28/06/2022 (Annexure 58 to 59).

6. Permatent lanilfilb

The Task Force Committee has found the following sites feasible for used as long term

. sanitary landfill-
aj private \nd belonging to Smt. Baiamonlang Shylla at Mooshutsdai. The land

' has been used as temporary dumping sites for 2(Iwo) months from
70.17.2027 to71.7.202before opposition by the people of the nearby villages.

During Public Hearing held on 4/B/2022, the people has opposed for land

use as dumping site. According to the inputs gathered in most recent time,

the residents of nearby villages may accepts for setting of sanitary landfill in
accordance with the Solid Waste Management Rules, 2016.

b) Community land in Rakabah:- As requested by the Headman of Rakabah an

awareness prograrnme was conducted on 31' / 05 / 2022. The Deputy
Commissioner, West ]aintia Hills District and Expert from Urban Affairs
Department and Meghalaya State Pollution Control Board, Shillong attended

the awareness programme. The programme was attended by at least one

member from each household of Rakabah village. The Headman has agreed

to submit the intent of the landowner to sell the land for the ProPosed project.

(Photo enclosed at Annexure 60 ).

c) Necessary proposal for obtaining Environment Clearance at Mooshutsdai has

been submitted to Government to obtain Environment Clearance as Per O.M

F No. 22-76/2014-IA-III Dt. 7/10/201,4by the Govt. of India, Ministry of

Environment, Forests and Climate Change Impact Assessment Division New

Dethi vide letter No.Gen.OimTSWfVf / yt-t / iWtvt / 2022 / 155, Dt. 23 / 6 / 2022

(Annexure 6lto74l.

Enclo: As stated above.

4.

(Shri. Gar{dL.S.N
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ro WIDENTNG 0F RoAD

No,Gen.179/Pt.rlI/cA/MU/NGT/z021/203:.tnpursuancetoMinutesoithemeetingheldon24.fl.zozTregarding

action to be taken to ,aa."r. i.ru", t ighlighted by the Hon'ble NGT Easter zone Bench' Kolkata in o'ANo' 1.72120L6

EZ received from the chier secretaryi Govt. of Meghalaya, a site inspection was cond'ucted on the 13h December'

202lbytheundersiSned"to"g*itntltedditionalDeputyCommissioner'WestlaintiaHillsDistrict'Execu$ve

Engineer, PWD (Roads) Iowai Central Division' Shri Ngaitlang Dhar M/S Dhar Construction and others

(AEendance Sheet enclosed at Annexure 1J'

tt is informed that the site was inspected by the Secretary' PWD (R&B)' Chief Engineer [NH)'

PWD(Roads), Meghalaya Shillong' Superintending Engineer PWD (Roads)' National Highway Circle' Shillong' etc

ontheTthDecember,202l.Duringtheinspection,theChiefEngineer,hadinstructedthatonlythespoilsthatfall

directly into the river, i e at Cn'ifg'g:0 000m of 214t1' Km of this NH-40E' only this locadon shall have to be

clearedcompletely;whereas,otherlocationswherethespoilsdonotfalldirectlyintotheriver,neednotbe

cleared,sincetheydonotfallintotheriverdirecgy.And,alsotheyhaveinstructedthatnomorespoilsshouldbe

dumped along the sides of the road' and the atready dumped materials shatl have to be taken into tle dumping

site, which the ofnce ofthe Executive Engineer, pwD (Rds) Jowai central Division has made an arrangementwith

thelandowner,andwhereth{andownerhaswillinglyallowerlthecontractortodumpintothatlocation.This

tandfallsatch.z10,860.000toz11,110.o00m6nJheright-handsideofthisNH40E(DAl)Road'(copyetrclosed

at Annexure 2 & 2(A) )
ItisinformedthattheExecutiveEngineer'PWD(Roads)towaiCentralDivisionhasdirectedthe

contractortoremovealltheexcavatedeafthontheroadsidetocompletewithinaperiodof2(Two)weeksas

per instruction vide letrer No. EE(q)/TB/EST/NH-4oE/30/20 L9/s9o6, DL }Sl1[lzozl (copy endosed at

Annexure 3 )' 
During the site inspection on B /rz/zozr it was found that the contractor has stopped

dumpingofallthespoilsontheroadsideandintotheslopesofthehill,Thespoilsthathasbeendumpedintothe

downhillsidealongtheslopesoftheriverMyntduandthespoilsthathasbeendumpedalongtheroadsis

cleared,exceptinlocationswhereconstructionofretainingwallsand'HumePipe.l".:,".isinprogress,

wheretheconstructionmaterialslikesand'stone""""'t"tk"dbntheroadsideforaperioduntilthe
constructionofthesgisover.oncompletion,theroadsidewillalsobeclearedcompletely.Thelocation

mentionedabovei.eatch:2l3,33o.00mof2l4thKmofthisNH,allthedumpedmaterialswhichdirecdyfallinto

river, has been cleared

Formal OrdeJ deputing Magistrate to conduct a weekly inspection and to ensure that dumping

'bfrubble/earthcuttingio",*.startagainhasbeenissuedvideoffice0rderNo.Gen.lT9/Pt-

lll/CA/MU/NGT/2 OZt/2Oz'D\' LgILZIIOZL (copy enclosed at Annexure 4)'

Memo No. Gen.1 7s lPt-rrrlcAlMU INGT l[oztffi-e"
Copy to:-tO:- 

- | 

-Lr--r--r^-,^ f^-fo.ra

1, The P.S to the Chief Secretary, GQvernmelJ of Meghalaya for favour of informati
rr^-.^l^-*onf I

rmation of the chief Secretary'

i, ;[ Hj,|,['"ff;,iliffi;[[ir;;;ff;;;"rests (pranning, Deveropment & Legar Matters) Megharava

1 a t A A/',nno/NGr/C.C/Vol.lVl 1709-l l7 I 5,

$i,|ff'HllfJ'ffi:ffi# ffii.r.;J"* ; ;., No. MFG t3 t44tzooeNcr/cc/vol.Ivr 1 70e-r I 7 I s,

, H.l'1131'J1-l.t-, Addl. Deputy commissioner (Rev) west Jaintia Hills District Jowai for in ation with
I/

a request to conduct weekty inspection and submit repon'

+ il:l[;"fi#H;:,:ff['ol::Hffi""i; inrormation and necessary acti n cop the Honbre NGr

order o.A No. 17212016 Dt. 24.ll.2021is enclosed for compliance'

J * p iity Grlitrol'tIsfi [€ne.f
De ff Com er

Oftji,+8, ;-pW
lau.uu
af,'k

-2o W ntia District

Dated lJwai the 13th Decembet'2021'
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ATTENDANCE SHEET

*rornt Spot Inspection on L3 ltzl,lo?:i: .l!***.'[I5i?ffi,r' J l;;:i iffi l' iU::;' ; * ;:,i; ; ;e 
-;: -,1':. 

n to a d d r:-':j'"'#"' 
: l,':il

'*li:ffi,i":-,X'; ^h;;))iiliiz 
received rrom the chier S

1 $No-1--@signation

!' J! Y' V g4tvlc\L- ---r-

of the meeting held on

n'ble NGT Easter Zone

f MeghalaYa

"L0207

-l--+-- Dykes, IAS)

] '' \ DePutY Commissioner
; I West Jaintia Hills District' lowai'

I

?t,i fll Er Pusfl *v1A

r

Mobile No'

qVbjs;6ot

?o.ft n 6yz

Yo8s" y8:f/AsSC''.n'€'a3to t{arn T'C Po b UPAg)

Ilcfuoa-f z=a*vlaa{ prc'er-e-io'" da"ro"

-l o oql bl1)9,t-.$ao(\r,[q",J WA9]-R. Knn{lAn

?B&o65ryh-i.H*q&b^ro
U

e .+- trY N-O0 'n i-

4+fr5a/n3s?

150 



4trru€xh <t - 2
T

GOVERNMENT OF MEGHALAYA

oFFtcE oF THE EXECUTIVE ENGINEER, PWD (RoADS)

JOWAI CENTRAL DIVISION JOWAI

No. EE(C) tTB I EST/ NH-40E/30 17019 t 6400

fo
The DePutY Commissioner
West Jaintia Hitts District, Jowai.

Dt. Jowai, the 13-12-2021

Sub: - Dumping of rubbte/ earth atong the banks of Myntdu River on Nationat

HighwaY NH-40E.

Ref: Your Order Memo No. Gen. 179lPt-ll]/CA/MU/NGT/2021 1181'A; Dated:

Jowai, the 6th December 2021; and the joint inspection carried out today, the
1 3th December 2021.

Sir,

With reference to the subject and letter under reference as mentioned above,

I have the honour to inform you that the contractor has stopped dumping of atl spoits on the
road side and into the stopes of the hitt, and att the spoits that has been dumped into the
downhitt side atong the stopes of the River Myntdu which directty fatts into the river has

been cteared. Moreover, the spoits that has been dumped atong the road sides has been

cteared, except in tocatjons where construction of Retaining Wat[s and Hume Pipe Culverts,
etc., is in progress; vrherF the construction materiats, tike sand, stone, etc., are stacked on

the road side for a ptiriod untit the consfructign of these is over. On comptetion the road
side wit[ be cteared comptetety.

Further, the undersigned woutd like to inform your good office that the site
was inspected by Secretary, PWD (RAB); Chief Engineer (NH), PWD (Roads), Meghataya,
Shittong; Superintending Engineer (PWD (Roads), National Highway Circte, Shittong, etc., on

the 7th December 2021. During the inspection, the Chief Engineer, had instructed that onty
the spoits that fatt directty into the river, i.e., at Ch:213,330.000m of ?14th Kmqf this NH-

40E, onty this tocation shatt have to be cteared comptetety; whereas, other locati-ons where
the spoits do not fatt directty into the river, need not be cteared, since they do not fatl into
the river directty. And atso, they have instructed that no more spoits shoutd be dumped
atong the sides of the road, and the atready dumped materiats shatt have to be taken into
the dumping site, which the office of the undersigned has made an arrangement with the
land owner, and where the tand owner has wittingty attoVred the contractor to dump into
that tocation. This is due to the fact that the tand owner wants'to devetop her tand which
is a vattey, where r*ectamation of the same coutd be possibte by fitting up of the vattey by
earth, etc. This tanil fatts at Ch.210,860.000 to 211,110.000m oh the right-hand side of this
NH'40E (DAJ Road). Consequentty, the contractor has stopped dumping of att the excavated
materiats on the road side or into the stopes of the hitt, and has removed atl debris from
aton{ the sides of the road,-except at locations where construction of R/Watts, HP Cutverts
is in progress, which shitt be done after their construction is compteted. The location

. mentioned a ve i.e., at$h: 213,330.000m of 214th Km of this NH, att the dumped materiats
which direct fatl into thf river, has been cteared comptetety. A tist of the tocations where
earth has been cteared is given in an Annexure. An NOC from the land owner is atso enctosed
atong with.

This is for favour of your kind information and necessary action.

l.
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Annexure-l & NOC.

'Vourc 
faithfuttY

Memo No. EE(C )ITBIEST/NH'40E/30/2019/6400'A 
Dt' Jowai', the 13-17'-2071

Copy to: '

1. The chief Engineer (NH), pwD (Roads), Meghataya shittong; for favour of kind

information, (Encto as above)'

z. The superintending engin""r, pwD (Roads), Nationat Highway circte shittong for

3. The Assistant Executive Lngineer, PwD (Roads1, NH sub'Division, Jowai; he is

directed to see that the contractor stops bumping of any type of spoits atong the

road side and into the tLp"r of tn. hitt atong the bank of the Myntdu River'

r/ , Executive Engineer, PWD (Roads)

Jowai Central Division Jowai

ExecutivegE-lnedr, PWD (Roads)

Jowai Central Division Jowai

r

!

-t

at
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Name of Work : Widening to two taRe wjth geometric improvement from Km 208.00 to 214.00

Km with paved shoutder on NH-40E in the State of Meghataya on EPC mode.
(Jcb No, -40E/7019-20|MG/ 153) 

..:i

Jowai Central Division, Jowai

L

St Chainage (m)
Distance from
Myntdu River

Action Taken Remarks

1

ch.210,860.000
711,110.000m

2,100 metres away Dumping Site

Dumping site where NOC has

been obtained ,from the land

owner

2 ch,712,780.000m 500 metres away
Spoits atready cteared

from the Road Side

3 ch. 212,830.000m 180 metres away
Spoits atready cteared

from the Road Side

4 ch. 213,090.000m 200 metres away
Spoits atready cteared
from the Road Side

5 ch. 213,200.000m 100 meitres away
Spoits atready cteared
from the Road Side

6 ch. 213,250.000m 50 metres away
Spoits atready cteared

from the Road Side

7 ch. 213,770.000m 30 metres away
Spoits atready cteared
from the Road Side

8 ch. 213,330.000m 40 petres away
I

Spoits atready cteared
from hitl stopes and

Mvntdu River

Location where spoits fatt
directly into the River

Mvntdu
t4

)

Executive
T
r, (Roads)

;i
tI

V,

,

T
t
1

t

u
I

I
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JOWAI CENTRAL DIVISION JOWAI

No EE(c)/TB/ESr/N H'40E1 30/20te lse06

To

M/S Dhar Construction ComPanY

Maccabe Road, Demseiniong

MeghalaYa, Shillong - 793011,

Dt. Jowai, the 25-tt-202l

Su b: Clearing of dumped debris at road side and along the slopes of the hill on

National Highway NH-40E, for the work: -

"Widening to two-lone with geometric improvement from Km. 208.00 to

214.00 Km with poved shoulder on NH-40E in the stote of Megholoya on EPC

m ode". (J ob No.- 40E/2019-20/MG453)

Sir, j /

With refeirJnce to the subjgct mentioned above, it is a great displeasure to

inform you that a hearing was held toArrf t6e 24th Novernber 2O2t by the Hon'ble NG.T, in

connection with dumping of soil, stones, etc., into the downhill side, along the slopes of the

hill'which gradually flows down into the River Myntdu. The case was viewed very seriously by

the Hon'ble NGT; and during the hearingit has directed that allthe debris and earth, etc., that
was excavated by you and being dumped on the road side and in the downhill side, alongthe
slopes of the hill, which gradually flows to the River Myntdu; must be removed thoroughly
and it must be completed within two weeks'time,

So, in connection with this, the office of the undersigned, has made an

arrangement for the dumping site, where all the excavated earth from how on must be taken

directly to that site; and also, all the earth, spoils, debris that has been dumped by your

,labourers on the road side and on the downhill side, along the glopes of the hill; shall be
removed immediately within a period of two weeks from the date of issue of this letter.

This has the order of the Competent Authority.
An NOC from the land owner is being enclosed along herewith , for your kind

information and necessary iction,
Enclo: NOC as aiQpve,

I

i
I You

(sh

Executive En (Roads)

Jowai Cen Jowai

,,ffi
i,,( sJ 0fC Un
t''

:-/ og ff{

' - ..-4'
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Dt. Jowai, the 25-t1-2021
,cmo No, EE(c)/TB/ ESr lN H-4oE/ 3ol2ot9l5906-A

4'LrV to: -

reputy commissioner, west Jaintia Hirs, Jowai; for favo'Lr of kind information'
*'

V ,A- l- ^n^l^carl \ - .l
(Copy of the NOC is enclosed)'

2 it'J[iJi?IffJ::1ffi:';, (Roads), Megharava shlrons; for favour of kind

rnformation, (-opy of the NOC is enclosed)'

3 iJ:'l'J:1I,t"t"TI;'Jl;,,1"".,, 
pwD (Roads), Nationar Highwav circre shillong ror

t\

;.;;::il,;;inro*ation' (copv or the Noc is enclosed)'
ran:rls\ NH Sub-Division, Jowai, for

The Assistant Executive Engineer, PWD (Roads), NH

@g

4

information and necessary action' (Copy of the NOC is e sed).

Jowai Central Division Jowai

/,'
I., .,4
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NO OBJECTION CERTIFICATF IOF.DUMPING Or EXCAV4TED MATERTALS

T[tis is to certify tlrat l, Snrt Nangsan Talang resident gf Demthring Village, West\"
Ja)r'tia Hilts District has no objection for dunrping of the excavated earth and stones in mfElot
cf land located at Lad Derntlrring on the right lrand side at 212th Km (Chainage 211030.00 m)
of Davrki - Amlarem - Jowai Road by the "Dhar Construction Company,' during constr,uction
of the project "Widening to two lane with geornetric improvement from Km 20g,00 to 214.00
Km tvith paved shoulder on NH-40E in the State of Meghalaya on EPC mode (Job No. -
4oE/201s-20/MG/1s3)"

Dated, Demthring

Ihe 25'h November 2021

N'aa-l"W
Smt. Nangsan #ta1S
, Demthring, Village

West Jaintia f-lills D,strict:

/
I I.', ,

\

Scanned with Camscarrner

4
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INSPI!.C.1.ION ITEPORT TO CHECK ON THE DUMPING OF

CUTTING ALONG THE BANKS OF MYNITDU RIV

In pursuance of Order No.Gen. |T}IPI-III/CAA4UAIGT/20211202 dated

l3ll2l2l issued by rhe Deputy Commissioner West Jaintia Hills, Jowai, the undersigned

conclucted an inspection to the ongoing project "Widening to two lane on NH-40E" to ensure

Lliat there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the 4th

Mar.ch 2O2Z and yould like to report that there is no further dumping of soil, earth or debris

fl.om the project site along the banks of the Myntdu river. The excavation work adjacent to

the banks of the Myntdu River is completed and construction of retaining walls and side

tlririns are in progress.

t/

,r4

)eputy ComrntBSloIEr

Additional Deputy Commissioner,

West Jaintia Hills District,
Jowai.

:-

(e s Mukhim, MCs)

7J ['tr ',

/
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A. I\5I'i:('TION REPORT TO CHECK

CUTTING ALONG THE

.'.

ON THE DUMPING OFRUBBLE/EARTH

BANKS OF MYNTDU RIVER.

'i 
pursuance of order No.Gen.l79lPt-lIl/cA/MU/NGT/20211202 dated

l\rlll2l.issued by the Deputy commissioner west Jaintia Hills, Jowai, the undersigned

trt)rtructccl au ir-rspection to the orrgoing project "widening to two lane on NH-40E" to ensure

triar ttrere is no dumping of*arth, spoils, debris along the banks of the Myntdu river on the

?-5,r, Feb^rary 2o22and would like to report that there is no further dumping of soil, earth or

rlebLis frorr the project site along the banks of the Myntdu river' The excavation work

ucliacent to the banks of the Myntdu River is completed and the process of constructing the

retzrirting rvalls and side drains are in progress'

t4' 
r 

-

VsMukhim,MCS) 
t '

Additional DePutY Commissioner,

West Jaintia Hills District,

Jowai.

r/ ,

I
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CUTTING ALONGTHE BANKS OF

!

In pursuance of order No.Gen.179/pt-Ill/cA/Mu/NGT/2021t202 
date

r3^zrzrr issued by the Deyuu commissi:;r; west Jainti Hills' Jowai' the undersigne

conducted an inspection to the ongoing pro]."t "widening to two lane on NH-408" to ensu:

that there is no dumping "f 4;,-rpoil, 
d.;r;; dongtt'e ualrcs of the)vlyntdulver o-nthe 3

February 2o22and wourd lik;;"^reporr that there is no r dumping of soil' earth

debris from the project site atong .t,. uJr., of the Mynldu river. 
,The 

soil and debr

excavqted from the project site is taken to u Jrrrping site or *'t totu:l1r at Lad Demthrir

Moreover, the excavation w rk on the proj-ect 'it"-i' 
almost completed and the process

constructing the retaining walls is in progress'

Jowai'

./ ,
4'

Jeputy Comrnrrrorr

,luln'rn{ a 4 rrr

{it
i

I

-a
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-

(A S Mukhim, MCS)
Additional Deputy Comrnissioner,

West Jaintia Hills District
Jowai.

,,' -'- ,,1 ,, )
t/

y!()\ titr.l)t
l] ,\ \ KS ()l:

i JAt ?nn

Iri pursuance of Order No.Gen .l19lPt-llI/CA/N,IUA.IGT,e ot order No.Gen.ll9lPt-lll/cA/N,luA.IGT/ ed

puty Comntissioner West Jaintia Hills, Jowai, edl3!l2l2l issued b,v the Deputy ed

eonducted an inspection to the ongoing project "Wideningto trvo lane.gnNH-40E': to ensure

that there is no dumping of earth, spoils, debris along the banks of the Myntdu river on the
l8'h Jattt:, ly 2022 and would like to report that there is no further dumping of soil, earth or
debris from the project site along the banks of the Myntdu river. The soil and debris
cxcavated fiom the project site is taken to a dumping site of the contractor at Lad Demthring.
Moreover, the ex8avation work on the project site is about g}%completed and the process of
constructing the retaining walls is in,progress.

/
3

,r,
J

)eputy Commtot{rmr

t
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INSPECTION REPORT TO CHECK ON THE DUMPING OF RUBBLEIEARTH. CUTTING AL,ONG THE BANKS OF MYNTDTi RIVER.

In pursuance of order No.Gen. 179/PI-LIL/]NMUAIGT/2021/202 dated
l3ll2l2l issued by the Deputy Commissioner West Jaintia Hills, Jowai, the undersigned
conducted ant inspection to the ongoing project "Widening to two lane on NH-40E,, to ensure
that there is no dumping of earth, spoils, debris along the banks of the Myntdu rivei on the
l4'h Janu ary 2022 and would like to report that there is no further dumping of soil, earth or
debris from the project site along the banks of the Myntdu river. The soil and debris
excavated from the project site is taken to a dumping site of the contractor at Lad Demthring.
Moreover, the excavation work on the project site is almost completed and the process of
constructing the retaining walls have started.

t ,

Additional Depuly Commissioner,
West Jaintia Hills District,

Jowai.

't,.'

'*'

)eputy comm|.tlrEf
Cftic" ..jowai

/:
t , J

6rk*rtm,MCS)
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l'3p[,CTIoNREPoRTTisEHs?I,T,lJ3J#i$"",sE/EARTH
CUTTING 

ALC

l2OZ dated

undersigned

1j/12/21 i

crlnclucted

rhat there

ionuu'Y z g'

lrom the

the Proiect 
site ts

)D,,, , ^J:fixst{iir**W est I uiniia Httb District'

Jowar'

. **o* tnxrt{l{mil!f,lBlFrr
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}iiSPECTIC}N REPORT TO CHECK ON THE DUMPING OF RUBBLEI
EARTH/SPOILS/ DEBRIS ALONG THE BANI(S OF ilI-lf{TDU Ril/ER-

In pursuance of order No.Gen. L79/Pt-III /cA/NItJ /NGT/2021 /319, dated

29s Ivlarch 2022, issued by the Deputy Co'nt,issioner West Jaintia Hills, Jowai, an

inspection was conducted on the ongoing project "Widening to two lane on NH-4OE"

to ensrrre that there is no drrm.ping of earth, s1>oils, debris along the banl<s of the
Myntdu river on the l't April 2of22 and hereby report that there is no fi.rrther

du-mping of earth, spoils or debris from the project site along the banl<s of the M5mtdu

river since all excavation and earth cutting works have been completed. The earth
and debris excavated from the project site previously have been taken to a dumping
site of the contractor at Lad Demtl:ring-

West Jaintia Hills District,
Jowai.
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INSPECI'ION REPORT 'rO CHECIT ON THE DUMPLNG OF RUBBLEi

EARTH/SPOILS/ DEBRIS ALONG TIIE, BANKS OF UI.I-I{TDU Rn/ER'

In p,rsLance of order No.Gen. L7g /Pt-trI/cA/Mu/NGT/ 2021 /319, dated

29b Ma,.dn 2022, issued by the Deputl Commissioner West Jajntia Hills, Jowai, an

inspection was conducted. on the ongoing project 'Videning to two lane on NH-4OE"

to ensure that there is no dumping of earth, spoils, d.ebris along the banl<s of t].e

Mrntdu river on the 8u April 20 .22 a.d hereby report that there is no further

dumping of earth, spoils or debris frorn the project site along the banks of the M5mtdu

river since all excavation and earth cutting works have been completed- The earth

and debris excavated from the project site previous\r have been taken to a dumping

site of the contractor at Lad Demthring'

West Jaintia Hills District,
Jowai.

(
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INSPECTION REPORT T,O CI{ECT( ON TIIE DUI{PING OF RUBBLE/

EARTH/SPOILS/ DEBRIS ALONG TIrE BANIIS OF II TNTDU R[\TER'

In pursuance of order No.Gen. 179 /Pt-m /CA/NIll /NGT /2021/319, dated

29u IVIar ch 202Z issued by the Deputy Commissioner West Jaintia Hills, Jowai, an

inspection. was cond.ucted on the ongoing project "Widening to two lane on NH-4OE"

to ensure t-hat there is no drrmping of earth., spoils, debris along the banl<s of the

Myntdu river on tire 14tn April 2ot22 and heneby report that tfeere is no further

dumping of earth, spoils or debris from the project site along the banl<s of the Myntdu

river since a1l excavation and earth cutting works have been completed- The earth

a,d debris excavated from the project site previousllr have been taken to a dumping

site of the contractor at Lad Dernthring'

West Jaintia Hills District,
Jowai.
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iTSP}'CTIC)N REPOIIT TO CIIECK ON THE D'UIIIPING OF RUBBLEi

EARTHI SPOILS/ DEBRIS AIONG TI{E BAIII<S OF MYNTDU RrVER'

In pursuance of order No.Gen. L79 /Pt-Lil /3A/MU/NGT/ 2o2l /319- dated

29s Marc;,-2q122, issued by the Depuf5l Qernrnissioner West Jaintia Hills, Jowai, an

inspection was cond.ucted. on the ongoing project "Widening to two lane on NH-4oE"

to ensure that there is no drunping of eanth, spoils, debris along the banks of the

Mlmtdu river on the 22oa April 2cy22 and hereby report that tfrere is no further

dumping of earth, spoils or debris from the project site along the ba.ks of tlee Myntdu

river since all excavation and earth cutting works have been completed- The earth

and debris excavated from the project site previously have been taken to a dumping

site of the contractor at Lad Demthring'

West Jaintia Hills District,
Jowai.
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INSPECT}ON R.EPORT TO

EARTH/SPOILS/ DEBRIS
C}IECtr{ ON THE DUJIIPING OF RUBBLE/

A.I-ONG TIIE BA}II{S OF NTTT\ITDU RNTER'

In pursuance of order No.Gen. t7g /Pl.-m/cA/Ivrti INGT l2o2t 1319, tlated

29s IVIar ch 2022, issu.ed by tJ:e Deputy gernrnissioner West Jajntia Hills' Jowai' an

inspection wa.s condrrcted on th" o,,going project "wid,ening to two lane on NH-4OE"

to ensrrre that there is no du:m,ping of earth, spoils, debris along the banks of the

Mlmtdu river on the z,.t,- epJ 2c,22 and hereby report that there is no further

drrmping of earth, spoils o, d."bris from the project site arong the banks of the ll{5mtdu

river since all excavation and earth cuttin^g works have been completed' The earth

a,d debris excavated from the project site pr"r.iors\r have been taken to a dumping

site of the contractor at Lad Demthring'

Extra Assis
West Jaintia Hills District,

Jowai-
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In pursuance of orcrer l.r-,-r- Gerr . i t g,. pt-iri r c,r I\^u i NGT i2o'2r r'3 l9 ' t-tat eti

29ir: ly{21 ch 2022, issued by the Deputv Commissioner West Jaintia Hills' .iorval' an

iospection was conclucted on the ongolng project'widenrng to two lane on NH-4oE'

to ensure that there is no ciumpins of " 
;,h; spoils, debris along the banks of the

Ivll,ntdu riyer on the 6tr May 2C,22 and hereby report that. there is no further

,dumping of earth, spoils o, d"b.is from the project site along the banks of the M5rntdu

river since all excavation and earth t'-tttirrg *tk" have betn completed' The earth

a,d debris excavated from the project site f,r""iorsly have been taken to a dumping

site of the contractor at Lad Demthring'

@ark\n- df'"U"m1 
.

Extra Assistalat Commrsslon'er'

West Jaintia Hills District,
Jowai'
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/t,'r , 1 ,j\.r. 'i ; . /.t-

..vl:.i.r;f.- .i li...:'i :t::'.li'.::!i--l '-:"'-i { -'r j::'t r

3..tiit'[ iT ' ]:'Fl--:i!..;i 1 ;ip,BIi'-jS 3: ( : i\i::
t.-)I.) I -l-tF -+i.iIrti.!-ri:1i(:i i .'i FiIiFlai.E i

,' :ii kl F; A;\l l{ S () ," ir! 1 ' :rj 'i'.# i ': f': I \I EFi '

In pursu.an(.e of orrler No.(ien. l'ig lPI-III ICAINIU/NC;'I 12(]21 /319- ciatr:"1

2grh Ivlar.ch 2022. issued by the Deputv coremissioner west Jaintia Hills, Jorva-r. arr

inspection \ ras conductecl on the ongoing project "widening to two lane on NH-4oll''

to ensure that there is no dumping of earth, spoils, debris "1grg 
the banks of the

Myntdu river on the 13tr May 2c,22. Due to very heaqy and continuous rain over the

course of the week and especially the night before, many stretches of the road

witnessed. la,dslides. The landslides occurred. in places where earth cutting had

taken place and many areas of the road have been partially blocked- However' tlte

pwD tlrough the construction company is taking steps to clear the debris which is

being dumped at the identified site at Lad Demfhring-

a

(\ Challam)
Extra A Comrnissioner,

West Jaintia Hills District,
Jowai.
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i ' 't-.r- E i, ,,-l i.rj -r- L iti t-, t -i I Fr. i.-; E. !-:: .]-. ]i. i

E Ai\1( S t-]F ilj'i'Fi-ir)u R Ir"rER

In pursuance of Orcier ltio.()en. 179/ft-Ill /CAiN'IU/NGT /2021 i 319. tiatt:ti
)prir \..f21ch 2022. i.ssued b-r,'the Deputv Commissionbr West Jaintia Hills, .iowai. ar-i

inspection was conducted on the ongoing project "Widening to two lane on NH-40i.
to ensure that there is no dumping of earth, spoils, debris along the banks of the
Mvntdu river on the zOL\ May 2022. The continuous rain is still causing landslides
though not as severe as the ones which occurred previously. The landslides ale
occu.rring in places where earth cutting had taken place. However, the PWD through
tfee construction company is continuing to take steps to clear the debris which is
being dumped at the identified site at Lad Demthring.

I / t.,

.. ' i " i'i t- 
'--, l -i ltl

i:.1 i':t{-i' iifih:

Extra
West J

Challrm)
, Cornrnissioner,
Hills District,

Jowai.

170 
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date 25-Mav-2022
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Jate 25-Mav-2022

_1_1
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IIIT'ENDANT:i, SHEEl'

louttSpot lnspectiott ot'r2615/2022at L1:00A:i\4 in cotnpliance in conrllliance o1 the Order ol
Hon'ble NGT in the matter of the matter of Sajay l.aloo Versus State of Meghalaya &. Ors.

Sl No. Name and Designation Signature Mobile No.

t. (Shri. Garod L.S.N Dykes, IAS)
Deputy Commissioner

West faintia Hills District |owai.

----+-4II

,- \\aF"* -f Lt.^.L.-- Plc* - - \ -\
b '{cr"--.. P t t^.-j f'\4n'(-L-:--
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- ^-'Fan- ,._r,

-. ; ii p g 11, C OErl r;t ltlgfenef
(Jr,,ice.,dur'ai

Nev,utR?- 2t -h 94

?>
oFF, cE o,. ll,t?J:llfff,l,_oi 

^4E 
G HALA yA

' :,j iii,?:: yjy+i:,: I, il'l Ifr ,-,owA, CENTR/'r 
urY\rtrvct'R' Pw,

.L DIVIS'ON JOWA'EErc) /TBlEsTlNH -4oE / 30 /.t01 g / 207 6

(R

To Dt. J

Ycgr"r fiitlfutiy

t:lrieI Engineer
u og nuio ;=j: :;;, iH; : 

r, (Roads 
)

-, .i bth^'^'
u"r.il,.,f,i,1.lilto the 6;4..,,.6, I I r,

i,"::Jl,'!,lJ:Tffi#[.;.,,;''},"T,::;6?ii;;;\;iiJl;#.i,1;]1,
Ref:

sir, 
)otrr letter No' I'tttt/CE/NH/ql;zaltt2s); : '; ' !

Dt. Sfiillong, the 2Z,h g;iy rgrr;; :r, , ,"' ,

r r;, Lfl€ fiV,et". .

R#rj,eri.i: itO
Date ' d"7= i;#;i:.k

4 <?,:,
\)t J 

-4

21-06.202t?

i

19ar{ 
,
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Ot-F itI CF' THE tXr C.l.l'f iVt

JCV/AI CEN-I-RAL

No.EE(C)/TB /EST I NH-40E t3012019 t 1037

To
., V{p uly C o m m i ssi o n e r,

[ijl,].,ntia 
Hi rrs, District,

Memo No. EE(C) lTB I EST/ NH-40E/ 30 / ZO19 / 1037-4
2072
Copy to: -

-ry^l^/ sxf"4€ 4s -/" a1 ,

E i.rar ir,t F rR PWt-) {Ra-rA[ls r

DIV]SION JOWAI

Dt. Jowai, the 12 05 70U
/

Sub: Minutes of the Meeting of the District Coordination Committee, in
connection with imptementation of the Action Ptan for Myntdu River under
Priority V.

Your letter No. Gen.179lPt-lll/CA/MU/NGT/2021 /369; Dt. Znd May 2022.Ref:

Sir,
t

With reference to the subject and [etter no. mentionedabove, I have the
honour to inform you that due to heavy incessant rainfatl from 23'd Mar ch ZOZ2 up to 26th
March 2022 and atso titt date, heavy tandstides have occurred on the NH-4OE/NH-206
(DawkiAmtarem Jowai road), atso different types of damages have occurred to this road.
FIR in this regard has been submitted with a copy to you vide tetter No.
EE(C)/TB/FDR/05/201919015'A; Dt. 30-03-2022. This stretch of this DAJ road, i.e., from
Km 208.000 to 214.000 Km; has also been affected with tandstides.lt may be mentioned
here, that there are no more excavation activities in this ongoing project, and the project
is atmost compteted, where the balance items of works ur" piovision of signages,
detineators, centre [ines, edge tines, etc. however, the spoits remaining on the road side
that are caused due to landstides, are atso being removed by dumper trucks into the
dumping site. But due to continuous rainfatt, tandstides keep on fatting, and as a result,
ctearing of the same is atso being done from time to time.

Atso, staff from the office.of the undersigned, are being deputed at site to
monitor atl activities, that no such dumping activities happen again.

Encto: Photographs.

1- The Superintending Engineer, PWD (Roads), NationaI Highway Circte Shittong for
tavour of kind information, (enclo. tetter from DC, Jowai; as above)

2. The Assistant Executive Engineer, pwD (Roads), NH sub-Divisi n, Jowai, for

Executive Engineer, PWD (Roads)
Jowai Central Division Jowai

Dt. Jowai, the 12-05-

ere rs no more
the river.

information and necessary action, he is directed to see that t
dumping of debris into the sides of the road and along the stopes o

Executive Engir
Jowai Centra

er, PWD (Roads)
Division Jowai

Jeputy CornrnrriCner
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'Widening to two lane with geometric improvement from Km. 208.fi) to 214.00 Km with
paved shoutder on NH-40E in the state of lrteghataya on EPC mode". (Job No.- 4olE12019'

20/MG/r53)

I

Lafude:24432309
.Lrrgtude:9L18?059
gevairn:1285.76113 m
Accunacy: l3-B m
Trme: 09-04-2022 11tr5
Nots Narne of wort : Wider*q to txo kre wfth gpdnet ic lrprwemcnl from Xm 20&fi) ro 2l4.0tl Km wilh paved SE
Chainage:21291Ofi) rn

Srf,l

lLatitude:25 432354
itongltude: 92.'l8246
:El^,,-ri^,r- 1r7n tror1 t h

ir Eleval't'cn: 1 270. 58t1'l m
iAccuracy:20.7 m
iTime: 39-04-2022 1 1:06

ll Kn: vriln pa,,,eC shouiderr:n NH-40E in the Stro
:=
B

fFI.jF

,G,
l'.
I
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V
U

"Widening to two lane with geometric improvement from Km. 2(ts.fi) to 214-W Km with

paved strqrtaer on NH-40E in the state of trteghataya on EPC modd. (Job No.- 4o/812019'

20/i^G/ls3)

Latrrude: 25 428215
, Longhude:92.130436
Elevatiui. 1 351.91 i3C m
Accuracy:15.8 m
Time:09-04-2c2? 10:53 

nt'fromKmz08.00ta"z!4t'tole: l.lam€ of work : \rjidening to tv{o lan€ with geometric irnproverne

"-t-*a

l8 Km with paved shoulder on.l.iH'4oE in the St'
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?

"Widening to two lane with geometric imprwement from Km. 208.fi) to 214.W Km with
paved shoutderon NH-40E in the state of lrteghataya on EPC mode". (Job No.- 4{0lEl2O19-

20/^rtc / 153)

Latitude: 25-433454
, Lorpitude:92-l828Ol
Ehvatix: I 25ll-24n'l 6 m

rkuncy:124 m
Tins08{G20221+{S
i{orsXanE d$lqt:ltll

\r

In paved shou der on NH-.irlE in
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e

"Widening to two tane with geometric improvernent frorn Km. 208.(X) to 214.00 Km with
paved shoulder on NH*40E in the state of lrteghataya on EPC mode'. (Job No.- fiEt11lg-
20/MG/t53)

Latitude: 25.429889
Longitude: 92.'181351
Elevati:n: l3'l 8-64: I 4 m
Accurary:13-2 m
Time:08{4-2AD.14:34
t'lote: |.lame of Work: W

.l atiludq2S-42m83
Lorpitude:92-186@
Elevation: 1326-62t7 m
Accuracyl 5.5 m
Tirne: S8{4-2022 1426
Hole: Narle of $Iork: Wit!
'Jhainage : 212,325.fi) rn

-t

m. 4.00 Kmwtrh p{vedd;diiaronHH-{tjE hrht Sr,

]F}40E in lhe St:
'- - r---'I

184 



h"r=!,t <e- 90 ,b 3b

MlrcIlAl-AYA

No. MUDA/.YR- 421201 5 t(21

To,

I)tr V I'r LOPMENT A t j'fFIOn 
I Iy

)he Deputy Commi ssioner,
West Jaintia Hills District, Jowai.

Subject: - compliance of the order Dated 07.03.2022 0f the Hon,ble NGT in o.A No.
17212016 in the matter of Sajay Laloo versus State of Megh alaya& ors.

Reference: - LetterJrlo. Gen. 179/Pt-rillcNMUAIGT/2o2ll4to dtd 06.0 6.2022. .

Sir,

- With reference to the subject stated above, I have the honour to submit herewith adetailed report on action taken to remove encroachments along the River Myntdu since the year2016/201 7 onwards by the office of the undersigned for your kind information.

Enciosed: - As stateci

Yours Faithfully,

t-rltUAN
jt-r Wnt

Memo No. MUDA/J/R- 42/2015/

Copy To: -

Meghalaya Devel opment Authority,
Jowai Unit, Jowai.

Dated Jowai the l3th June, 2022.

1' The Director, Urban Affairs, Meghalaya, Shillong for his kind information.

'' ,TI: 
secretary, Meghalaya Urbari Development Authority, shillong for his kindrntbrmation and necessary action.

Date I FI,: b,=
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,rrig'lApplicat.ic,nt\to.1.721276/EZbet\^/eensajayLaloo-Verses-Chie{leLIetaIy,Srateol l\4eghalaya and hline ctfrers,

ihe following are action the taken:

1. A survey was conducted on the households along the bank of River Myntdu on FebtuatY,zoLT.

2. A report on the survey conducted was sent to the Chief Executive officer, Jowai Municipal Board, .lowai vide

letter No. MUDN Y R-4212L5128, drd.28.2.2ot7.

3. First show cause notices were issued by the office of the Town Planning Officer, Meghalaya Urban

Development Authority, Jowai unit, Jowai vide letter No. MUDA'//R42|2OL5lLC4,'118, dtd.4l5l2ot7.

4. Notices issued to some of the houses/buildings against which 1't show cause notice had not been issued.

5. Responses/compliances received from various buildings/plot owners were scrutinized.

6. Survey was conducted on allthe existing buildings/houses nearthe bank ofthe river myntdu within the Jowai

Master Plan Area from !919l2ol7 to 28l9l2ot7 .

7. Report on the survey coqducted along the River Myntdu was sent to the Chief Executive Officer, Jowai

Municipal Board, Jowai vide letter No. MUOA|YR42|2OL5186' dtdL4lsllo1,B'

8. A letter was sent to, the District Administration West Jaintia Hills Distriet, Jowai vide letter No. MUDM/R-

42l2}L5lt4t , drdji4l'l2c,1;Sinforming that there are numbers of houses outside the Jowai Master Plan Area

which is beyond the jurisdiction of Meghalaya Urban Development Authority and requestinB to instruct the

concerned authoriw to take necessary action.

Second show cause notices were issued by the office of the Town Planning Officer, Meghalaya Urban

Devetopment Authority, Jowai unit, Jolvai vide letter No. MUDM/R42l2Ot5lL8-L38, dtd.Lusl2ol8.

Responses/Complianaes received from various buildings/plot owners were scrutinized.

survey conducted on any new building being constructed at chahtngit arca onlhezzlo],lzoLg.

A letter was sent to the Secretary Meghalaya Urban Development Authority, Shillong vide letter letter No.

MUDAhlRAzl2OLsn\ dtd.zSltlz:olg.requesting to seek clarification from the legal adviser with regard to

whether authorized new construction within 50Om from the River Myntdu is allowed or not and whether

status quo is to be maintained?

13. Lettersentto the Deputy commissioner, west Jaintia Hills, Jowai vide No. MUDA/J/R42lzOlslt6,

dtd.LT ltl2O2Oinforming that the office of the Town Planning fficer, Meghalaya Urban Development

Authority, Jowai Uni! Jowai is dealing with building permission and did not issue any new building permit

along the bank of river Myntdu.

14. A letter was sent to the Secretary Meghalaya Urban Development Authority, Shillong vide letter letter No.

MUON tlR-42l2OL5lL8,, dtd.t4lll2o2o infoming that there are numbers of applicants who seek building

permission along the bank of River Myntdu within 50Om aerial distance and that clarification from Jaintia Hills

Autonomous District Council is still awaited.

15. SuNey with regards to land use and other details including status updation of buildings in Chahtngit area was

conducted by the District Urban Planner, West Jaintia Hills, Jowai along with the staff of the Meghalaya

Urban Development Authority, Jowai on the 14'h -1lh March,2o22 and 1iolo6l2o22'

16. lssuance of demolition Notice is under process.

Meghalaya n Development AuthoritY,

Jowai Unit, Jowai.

9.

10.

tL.
L2.
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()l'l'lLll- ()l' lIll,IVilr(il lif l.,,\\',\
.IUWAI

No. MUDA/J/R- 421201s1 tg'-(- )

T'o,
'l'he Secretary,

Meghalay a Urban Development Authority,Shillong.

Subject:- Matter relating to the building construction along the river
Myntdu

Sir, l

there are a nunrber c''f'applicants who seek building pennission along the river
Myntdu within 500m aertal distance.

It may be mentioned that clarification on the above matter from
Jaintia I-Iills Autonornous District council is still awaited

ln order to ease the process of building perrnit and avoid hardship
faced by the applicants, I am to request you to kindly let this office of the
undersigned whether building Permission can be given if the owner/applicant is
willing to undertake lbr install Eflluent Treatment Plant (ETP) within their
permises.

This is

Town Planning Officer

I r, /
t' 

(- \("

i i ItLl,\N I)l :Vl il,( )l,N4l :N'l- AtlTllOR.ll'Y
LrNI'I"IOWAI.

Dated Jowai, thc l4'^ July, 2o2o

ibr your kind information

f

and necessary action.

Memo:- No MUDA lJlR-42120151 lgHtDated

Copy to :- 
)

Meghalay a Urban Development Authority,
Jowai ljnit, Jowai.

Jowai, the t !Y{July, 2ozo.

Yours Elinn

(Shri.B.Lato)

['own Plarrning Officer
I\1r'rrh nlrtvn I Irhitn f');-'.zF,lr..t^,r-e-,.+ A ,,+1-.--ir'. '
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No MUD^/r/R-42/2ors/ / (r,

I tr.

i

lvlEG l-tALl\Yr-\ rJliBl\l\l r )t.\/E i-o?tvt E t\T Rut-HoRlry,
IOWAI IJI\IT, JOVVAI.

lt
Dated Jowai, the /7' lanua ry,2O2O.

Ilre l)eprrtr ( ontrtris:rorrcr..
Wcsr .lainria l-lills Di.:rr.ict. .luwai

P.otectio, rrnd 
'csto'ari, or' Nr.t,rlrrrr River. Strbrrissi,rr clr

Orclc Dtc1. 6,,I 2 /20 I 9.
I-lon'ble National Cireen'['ribirnal

Sub.ject:-

Ret'ercncc,:

Sir'. 
,

l.e ner No (icn. I 7r)'l)r-ll,(',\ Mt NCI 3015 i0l. I)r(1.9 () l l0l(,

.With 
l'et-erence ro the

Permis-siorr. this ol.ljce as pet. N.C..f
unautlrorisecl corrstrrrction ivithin ancl
Section l0-A arrd J0-[] ol'Me-uhalar a

sttb'iect cited above. tlre ofllce of'the uncle|signed is clealing rvith Builclingorder'. rrei(lre' issLrccr tr'csrr brrircrirr_u r)er-..rirri",r-r",. .*;.;;".;;;;;.,ion of.itt'tttttttl I(iver M_r,rrttJtr. lrr lvhich rroricc lras [reep isstrc,f ii,rr.: rr,f].*r,, rrnder-l'orvrr 
ard c'otrrrt.r' l)llrrning Act 2004 ard as ar,enclecl,

)

:lclw'ai I lrrit. .lorv,ai.

ol

'fown 
Plannin
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I

I ltt i'"' t i.. 1lt!l '

, \le ,rhrrlli\lt I lhilll l)L\\'l(rl)rrrelli 1111l1rrl lir "ltiilt'rru'

Srrbiect; - N(il otirrirtitl l)utrti()n lllctl trr \rlr' Sit]ilv l.rrl"o (( )ligillltl ApPIicirtiorr

No l'lf. Ilttlol:1 t

Sit 
\\'ith rclL'rcncc ttr tltc *t't''ittt cirt'tl .'tr.r e' I hrtvc tltc ltttttt:ttt'ltl l"rcLll'lrst v()\l t()

Lirtllr:ieeliclrrr,ili.,rtionrirri*rai,,i,,,,r,l 
tt,cN(il.rtlctstill tlatul''"'11 thcl'cgitl Atlris.r'

irilL,n. ttitlr rE!''i'r'tl' tt) [lr( li]ll()\\ ilru:

l,\\.lruLlrcriltllh()l-iSc(lI,\c\\c()llSIL.LlUt]rrtrislrllorr'etlrritIrirl5()()trrctrcsr,l.tlrdMrtltr.lttt.ir'ct
ro\\ilr(ls rhc lo*.r.r .'.,. ,,r;.;',i,;pr.l,,in ,g rtuiltli.g lJ*i l'ir*'s (leiri i,Su tlrt ttrarrclrtorr
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Memo No.MUD A/J/R-42/20Ist /ql - A 
t

. Copy to: - 
,

)1.'\ ii iiliri.ll

/(
\rl:,, f f) I t

Jowai Unit, Jowai.

Dated Jorvai .the ft**ur,2llg.

Jorvai Unit. Jorvai.

(

\l

i\1.\)'r (rl
i()''\ \ '

\\ t)i \
l' .i( )\\.

The Deputy Cor n rn iss ionc:r.,

West Jaintia I-lills District, Jowai.

Subject: - Issues concerning Myntdu River.

Reference: - NationalGreer.r Tribunal Or.der (Original Application No. 1.72/2016/EZl

Sir,

With referenoe to the above cited subject ancl tho National Green Tribunal Order (Origina
Application No, nznolanzl,l have the honour to inl"orrr yoLr that there are a number of houses atong the River

. 
Myntdu beyond the Jowai Master Plan Atea and hcnce bcyond the jLrrisdiction of this office,.and to request you tc'kindly instruct the conc€rned autho'ity to take action as pcr the pr.evairing acts/ lawshures.

'This 
iS for.your kind inforrration and necedsdry actions.

Yours laitlrfullly,

I

-l'owri
nning Officer,

Meghahya Urban Deve loplnent A uthority,

l. The Dircctor, Urban Affairs, Meghalaya, Shillong, fbr his l<ind infornratio,.

2; The Secretary' Meghalaya Urban Development Authority, Shillong, lbr. his I(ind infb.natron.

3 The chief Execrrtive officer', Jowai Mr'rrricipal Boarcl, Jowai. lbr lris lcincJ irr{br,ratiorr.

q-
ghalaya L iI [)eve loprnent A uthority,
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MeghalaYa rbai DoveloPment

Jowai Unit, Jowat'

\l

To,

Subject:

'I'he Chief E'xecrrtive Ot'liccr'

j"*, \4trrriciPal lloard' Jorvat'

Report on sLllvey condttctocl alottg thc lliver Myntcltr'

D

Sir,

wi,hrcrerenoc,i,:;il'l;iil;l;lffi 
:f {riJ;i;5Tt.$*i#Jfl 

jf.:',.]ffi

}"riffi :'"il:,,:,*$'=-itft |ffi *:J),x*[J,1fi ;:l;i:l*:t];1.;i"'ino.''"
the status of septic.lanks :::,"*#;;;re backdrop'

National Green Tribunal retaLt

Enclosed: - As stated'

)A/I/R-  2t2ot5t 86- A 
'Memo No'MUD

coPY

1 .'the DePr'rtY Cotntuissioner'

'&7 
tP'il' 2018'

Datecl Jowai, tht

Westluintiol{illsDistrict,Jowai,foryourkindintbrrnation.

Deverop*rent Auttrority, srriilong, for your kind information'

2. The SeoretarY' Meghalava Urban

'l'o

tr,'t e gt.r a\tar, U i"'t Dev-eloyr"-t:t Authc

Jowai Utiit, Jowat'

No.Nl U I)r\r'J i t{-'{li:l() | 1 i vil(' /
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

No. Gen .17 9 lP I-III/CA/MUAIGT/2021 I 600,

To,

Shri/Smt. Bibian Pakyntein.

(98s64s0078)

Dated Jowai the 5th July, 2022.

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT Vide Order dated 2710212017 and in O.A
No. I72l2016lEZ between Sajay Laloo -versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive

Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FONlll20l9l7/2938-50 Dt. 10/1112020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structues, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competefit Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)

West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30 /5 /2022.

WHEREAS, a Residential Building (RCC) with coordinates 25'27'06"N and
92'll'26"E owned by Smt. Bibian Pakyntein is found to be within 50 metres from Bank of the river
Myntdu and hence considered as illegal encroachment in violatiou of the Order of Hon'ble NGT and
the Notification issued by the Jaintia Hills Autonomous District Council, Jowai.

Now, therefore, Smt. Bibian Pakyntein is hereby directed to Show Cause as to why
appropriate action by way of dismantling of the illegal building constructed by you should not be
taken. Yoru reply should reach this office within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building
shall be dismantled. Take notice your name may be forwarded to the Hon'ble NGT to implead you as

co-respondent in the said case.

Mem o-N o. G en. 1 7 9 tP t-ll/CA/NIU/N GT/2 0 1 8/ 6 0 0-A,
Copy to:-

L. The P.S to the C.S to the Govemment of Meghalaya, Shillong for kind information of Chief
Secretary.
The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.
The Secretary to the Govt. of Meghalaya Forests &, Environment Department for kind
information.

4. The Superintendent of Police, West Jaintia Hills District Jowai for information .

5, The District Urban Planner, Jowai for information and nesessary action.
6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for

information and necessary action.

2.

3.

.l
i-l(

rAS)

Jowai the 5th July, 2022.
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

No. Gen .l7 9 IPI-III/CA/MUAIGT/2 LZt t Sgg,

To,

Shri/Smt. Lambok Rymbai.

Dated Jowai the Sth July, 2022.

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT vide order dated
No. 172l20l6lEz between Sajay Laloo -versus- State of Meghalaya and
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive
committee, Jaintia Hills Autonomous District council, Jowai vide Notification
No' JHADC/FON11/201917/2938-50 Dt. lollll2)2o has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

*HEREAS' consfuction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permissior/sanction from the Competent Authority is illegal.

WHEREAS, the District Magishate and Extra Assistant Commissioner (Revenue)
west Jaintia Hills District, Jowai with officialr from Jaintia Hills Autonomous District councilJowai' Divisional Forest officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures o"rJi"g a"rg the Bank
of River Myntdu on 30/S/2022.

WHEREAS, a Residential Building/store (Assam Type) with coordinates 25"27,06,,Nand 92"11'26"E owned by shri/Smt. Lambok Rymbai is found to be within 50 metres from Bankof the river Myntdu and hence considered as illegal encroachment in violation of the order ofHon'ble NGT and the Notification issued by the Jaintia Hills Autonomous District council, Jowai.
Now, therefore, shri/Smt. Lambok Rymbai is hereby directed to Show cause as towhy appropriate action by way of dismantling ofthe iilegal building constructed by you should not betaken' Your reply should reach this office within so Ghirtv) days from the date of issue of this Showcause Notice failing to reply or in the event that the replies found to be unsatisfactory your buildingshall be dismantled. Take notice your name may be forwarded to the Hon,bre NGT to implead you asco-respondent in the said case.

(shli. L.s.N-4, ,IAS)

Mem o-No. G en. I 7 9 lp t-tt/ c NM[J/NGT/2 0 I g/ 5 9 9-A,
Copy to:-

Dated ai the sth July, 2022.

1" The P'S to the c's to the Govemment of Megh alaya, Shillong for kind information of chiefSecretary.

2710212017 and in O.A
Nine Others was pleased to

Ct,

lo,

stri

2. The Commissioner & Secretary
Shillong for kind information.

3. The Secretary to the Govt. of
information.

to the Govt. of Meghalaya, Urban Affairs Department,

Meghalaya Forests & Environment Department for kind

4 The Superintendent of Police, West Jaintia Hills District Jowai for information .5' The District Urban Planner, Jowai for information and necessary action.6' The Secretary, Executive committee, Jaintia Hills Autonomous District council, Jowai forinformation and necessary action

,

[e,

strict
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

-,lo. Gen .17 9 lP I-I[/CA/MUAIGT/2021 I 598,

To,

Shri/Smt. Lambok Rymbai.

M e m o_N o. G e n. I 7 9 tP I-II/CA/MU/N GT/2 0 I 8/ 5 9 8 -A,
Copy to:-

Dated Jowai the 5th July, 2022.

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT Vide Order dated 27102/2017 and in O.A
No. 172/2016/EZ between Sajay Laloo -versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FON111201917/2938-50 Dt. l0lll/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permissior/sanction from the Competent Authority is illegal.

WHEREAS, the Disfrict Magistmte and Extra Assistant Commissioner (Revenue)

West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structues standing along the Bank
of River Myntdu on 30/5/2022.

WHEREAS, a Residential Building (Assam Type) with coordinates 25.27,06"N and
92'11'26"8 owned by Shri/Smt. Lambok Rymbai is found to be within 50 metres from Bank of the
river Myntdu and hence considered as illegal encroachment in violation of the Order of Hon'ble NGT
and the Notification issued by the Jaintia Hills Autonomous District Council,.Jowai.

Now, therefore, Shri/Smt. Lambok Rymbai is hereby directed to Show Cause as to
why appropriate action by way of dismaatling ofthe illegal building constructed by you should not be
taken. Your reply should reach this offrce within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building
shall be dismantled. Take notice your name may be forwarded to the Hon'ble NGT to implead you as
co-respondent in the said case.

(Shri. L.S.N D ,IAS)
Magi e,

a Hil istrict,

i the sth July, 2022.

2.

3.

1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.
The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.
The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information.

4. The Superintendent of Police, West Jaintia Hills District Jowai for information.
5. The District Urban Planner, Jowai for information and necessary action.
6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for

information and necessary action.

Dist
West
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT Vide Order dated 27/02/2017 and in O.A
No. 172l20l6lEZ between Sajay Laloo -versus- State of Meghalaya and Nine Others was pleased to
pass necessiuy order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous Dishict Council, Jowai vide Notification
No. JHADC/FONl1l20l9l7/2938-50 Dt. 1011112020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magishate and Exha Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, bistrict Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structwes standing along the Bank
of River Myntdu on30/5/2022.

WHEREAS, a Residential Building (RCC) with coordinates 25.27'06,'N and
92'11'26"8 owned by Smt. Baius Sakha Shullai is found to be within 50 metres from Bank of the
river Myntdu and hence considered as illegal encroachment in violation of the Order of Hon'ble NGT
and the Notification issued by the Jaintia Hills Autonomous District council, Jowai.

Now, therefore, Smt. Baius Sakha Shullai is hereby directed to Show Cause as to why
appropriate action by way of dismantling of the illegal building constructed by you should not be
taken. Your reply should reach this office within 30 (Thirty) days from the date of issue ofthis Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building
shall be dismantled. Take notice your name may be forwarded to the Hon'ble NGT to implead you as
co-respondent in the said case.

(Shri. Garod .S.N Dyk rAS)
Distri Magistra

West Jai Hills
Jo-yrai

No. Gen .17 9 lP I-III/CA/NIU/NGT/2 021 I 597,

To,

Smt. Baius Sakha Shullai.

Dated Jowai the 5th July, 2022.

Dated Jow ?he 5'n July, 2022.

Affairs Department,

Department for kind

Mem o-No. G en. I 7 9 tP t-lll C AIMUINGT/2 0 1 8/ Sg7 - A,
Copy to:-

7. The P.S to the C.S to the Govemment of Meghalaya, Shillong for kind information of Chief
Secretary.

2.

3.

The Commissioner &, Secretary to the Govt. of Meghalaya, Urban
Shillong for kind information.
The Secretary to the Govt. of Meghalaya Forests &, Environment
information.

4. The Superintendent of Police, West Jaintia Hills District Jowai for information.
5. The District Urban Planner, Jowai for information and necessary action.
6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for

information and necessary action.

Dis
West
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

.r{ o. G en .17 9 lP I-III/CA/NIUAI GT/2021 I 59 6,

To,

Shri/Smt. Lambok Rymbai

Dated Jowai the 5th July, 2022.

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT Vide Order dated 2710212017 and in O.A

No. l72l20l6lEZ between Sajay Laloo -versus- State of Meghalaya and Nine Others was pleased to

pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive

Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification

No. JHADC/FONlll20l9/712938-50 Dt. 10/1112020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or indushidl or any puposes along the bank of the River Myntdu without a

written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magistrate and Extra Assistant Commissioner (Revenue)

West Jaintia Hills District, Jowai with offrcials from Jaintia Hills Autonomous District Council

Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structues standing along the Bank

of River Myntdu on 30/5/2022.
WHEREAS, a Residential Building (Assam Type) with coordinates 25'27'05"N and

92"11'26"8 owned by Shri. Lambok Rymbai is found to be within 50 metres from Bank of the river
Myntdu and hence considered as illegal encroachment in violation of the Order of Hon'ble NGT and
the Notiflrcation issued by the Jaintia Hills Autonomous District Council, Jowai.

Now, therefore, Shri. Lambok Rymbai is hereby directed to Show Cause as to why
appropriate action by way of dismantling of the illegal building constructed by you should not be

taken. Your reply should reach this offrce within 30 (Thirty) days from the date of issue of this Show
Cause Notice failing to reply or in the event that the replies found to be unsatisfactory your building
shall be dismantled. Take notice your name may be forwarded to the Hon'ble NGT to implead you as

co-respondent in the said case.

M e m o_N o. G en. 1 7 9 tP I-LI/CA/MU/NGT/2 0 1 8/ 5 9 6 -A,
Copy to:-

1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.
The Commissioner &, Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.
The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information.
The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.
The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action.

Di ct Magis
intia Hills

2.

3.

4.

5.

6.

West

Js;,awa)

(Shri.

West

the 5th July, 2022,
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

.,lo. Gen .17 9 |PI-I[/CA/MUNGT/2021 I 595,

To,

Shri. Wonderful Chullai,

Salaroh Jowai.

Dated Jowai the 5th July, 2022.

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT Vide Order dated 2710212017 and in O.A
No.172/20161E2 between Sajay Laloo -versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive
Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FONlll20l9l7l2938-50 Dt. 10/1112020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the Dishict Magistrate and Exha Assistant Commissioner (Revenue)

West Jaintia Hills District, Jowai with officials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on30/S/2022.

WHEREAS, a Residential Building (Assam Type) with coordinates 25"26'59"N and
92"11'22"8 owned by Shri. Wonderful Chullai of Salaroh Jowai is found to be within
50 metres ftom Bank of the river Myntdu and hence considered as illegal encroachment in violation
of the Order of Hon ble NGT and the Notification issued by the Jaintia Hills Autonomous District
Courrcr\, Jowai.

Now, therefore, Shri. W
Cause

'1,.i
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

No. Gen .17 9 IP I-I[/CA/IUUAIGT/2 021 I 59 4,

To,

Shri. Wonderful Chullai,
Salaroh Jowai.

M e m o-N o. G en. 1 7 9 tP I-U/CA/NIU/N G T/2 0 1 8/ 5 94 -A,
Copy to:-

Dated Jowai the 5th July, 2022.

DatedJowai the 5th July, 2022.

Affairs Department,

Department for kind

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT Vide Order dated 27/0212017 and in O.A
No. 172/20l6lEZ between Sajay Laloo -versus- State of Meghalaya and Nine Others was pleased to
pass necessary order for protection of River Myntdu.

WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive
committee, Jaintia Hills Autonomous Dishict council, Jowai vide Notification
No. JHADC/FON11|20I9/7/2938-50 Dt. l0lll/2020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether pelmanent or temporary for
residential or commercial or industrial or any pulposes along the bank ofthe River Myntdu without a
written permission/sanction from the Competent Authority is illegal.

WHEREAS, the District Magishate and Extra Assistant Commissioner (Revenue)
West Jaintia Hills District, Jowai with offrclals from Jaintia Hills Autonomous District Council
Jowai. Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of stuctures standing along the Bank
of River Myntdu on30/5/2022.

WHEREAS, a Residential Building (Assam Type) with coordinates 25o26,5g,,N and
92'11'22"E owned by Shri. wonderfrrl chullai of Salaroh Jowai is found to be within
50 metres from Bank of the river Myntdu and hence considered as illegal encroachment in violation
of the Order of Hon'ble NGT and the Notification issued by the Jaintia Hills Autonomous District
Council, Jowai.

Now, therefore, Shri. Wonderful Chullai of Salaroh Jowai is hereby directed to Show
Cause as to why appropriate action by way of dismantling of the illegal building constructed by you
should not be taken. Your reply should reach this office within 30 (Thirty) days from the date ofissue
of this Show Cause Notice failing to reply or in the event that the replies found to be unsatisfactory
your building shall be dismantled. Take notice your name may be forwarded to the Hon'ble NGT to
implead you as co-respondent in the said case.

(Shri. G ,IAS)
Di ct Magi

West District,

1. The P.S to the C.S to the Goverrment of Meghalaya, Shillong for kind information of Chief
Secretary.

2.

3.

The commissioner & Secretary to the Govt. of Meghalaya, urban
Shillong for kind information.
The Secretary to the Govt. of Meghalaya Forests & Environment
information.

4. The Superintendent of Police, West Jaintia Hills District Jowai for information.
5. The District Urban Planner, Jowai for information and necessary action.
6. The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for

information and necessary action.

Di
West District,
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST JAINTIA HILLS DISTRICT

:::::JOWAI:::::

rr[o. Gen .17 9 lPt-llll C AIMUAIGT 12021 1593,

To,

Shri/Smt. Syrpai Sutnga,

Iawthymme Ladthadlaboh.

(700s6e242t).

Dated Jowai the 5th July, 2022.

Subject:- Show Cause Notice.

WHEREAS, the Hon'ble NGT Vide Order dated 27/0212017 and in O.A
No. l72l2016lEZ between Sajay Laloo -versus- State of Meghalaya and Nine Others was pleased to

pass necessary order for protection of River Myntdu.
WHEREAS, in compliance to the order of Hon'ble NGT, the Secretary Executive

Committee, Jaintia Hills Autonomous District Council, Jowai vide Notification
No. JHADC/FOWlll20l9/712938-50 Dt. 1011112020 has specified the minimum distance of
50 metres to be kept clear and free from any kind of construction or human activities.

WHEREAS, construction of any structures, whether permanent or temporary for
residential or commercial or industrial or any purposes along the bank of the River Myntdu without a
written permissior/sanction from the Competent Authority is illegal.

WHEREAS, the District Magishate and Extra Assistant Commissioner (Revenue)

West Jaintia Hills District, Jowai with o$cials from Jaintia Hills Autonomous District Council
Jowai, Divisional Forest Officer (T), Jowai, District Urban Planner, Jowai and Jowai Municipal
Board, Jowai has conducted spot inspection and measurement of structures standing along the Bank
of River Myntdu on 30/512022.

WHEREAS, a Residential Building (Semi RCC) with coordinates 25"26' 57"N and
92'11' 22"8 owned by Smt. Syrpai Sutnga of Iawthymme Ladthadlaboh is found to be within
50 metres from Bank of the river Myntdu and hence considered as illegal encroachment in violation
of the Order of Hon'ble NGT and the Notification issued by the Jaintia Hills Autonomous District
Council, Jowai.

Now, therefore, Smt. Syrpai Sutnga of Iawthymme Ladthadlaboh is hereby directed to
Show Cause as to why appropriate action by way of dismantling ofthe illegal building constructed by
you should not be taken. Your reply should reach this office within 30 (Thirty) days from the date of
issue of this Show Cause Notice failing to reply or in the event that the replies found to be
unsatisfactory your building shall be dismantled. Take notice your name may be forwarded to the
Hon'ble NGT to implead you as co-respondent in the said case.

M e m o-N o. G en. I 7 9 tP t-ll/CA/MUfNG T/2 0 I 8/ 5 93 -A,
Copy to:-

1. The P.S to the C.S to the Government of Meghalaya, Shillong for kind information of Chief
Secretary.
The Commissioner & Secretary to the Govt. of Meghalaya, Urban Affairs Department,
Shillong for kind information.
The Secretary to the Govt. of Meghalaya Forests & Environment Department for kind
information.
The Superintendent of Police, West Jaintia Hills District Jowai for information .

The District Urban Planner, Jowai for information and necessary action.
The Secretary, Executive Committee, Jaintia Hills Autonomous District Council, Jowai for
information and necessary action.

2.

3.

4.

5.

6.

Dated Jowai the 5th July, 2022.

(Shri. Garod S.N

West J
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Dated. Jowai, the

F rom: The Divisional Forest Officer,
Jaintia Hills Territorial Division,
Jorvai.

The Deputy Commissioner
West Jainti Hills District,
Jowai

Subject: Minutes 6f the meeting chaired by the Chief Secretary to the Govt. of Meghalaya on
22/312022 in compliance of the Order of Hon'ble NGT dated7.3.2022 in the matter of

Ret-.

Sir,

Sanjay Laloo Versus State of Meghalaya & Ors.

Letter No. Gen . 17 9 lPt-IIVCA/lvfUAr GT DOzl I 326, Dated Jowai, +ft April, 2022

With reference to the subject cited above, I have the honour to submit herewitl the

field inspection report on mining of minor minerals along Myntdu River and its catchment areas.

This is for favour of your kind information and necessary action.

Yours Faithfully,

Divisionk,
Jaintia Hills Territorial Division,

Jowai

Memo No. JFVO A-172 12016-l7iPt.IIV89 0 I N Dated: Jowai, the April, 2022

Copy to:
1). The Conservator of Forests (T), Meghalaya, Shillong for favour of his kind information.

./
Divisional Forest Offrcer,

Jaintia Hills Territorial Division,
Jowai

)eputy Commrtffif

Date

*,+llilti{#
,t [u,

6 April 2022

v
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Ivntdu River and Jowai 'forvn:

The undersigned along with the field staffs of Jowai Tenitorial Range, Jorvai undertook a

field inspection on the 14s and 286 March 2022 to verify the existence of illegal sand/stonerboulder

quarries or mines in Jowai Town and its vicinity and along Myntdu river,in a radius of 5 kms and

found no illegal sand/stone/boulder quarries in operation. Inspection was carried out to check on

those illegal quarries where closure noticed was served earlier and no fresh illegal mining was

detected by the inspection team. The GPS location and other details of the site inspected are given

below for ready referencer:

Intensive patolling is been carried out to detect any illegal mining along the Myntdu river

and vicinity of Jowai town. Awareness on Meghalaya Minor Mineral Concession Rules 2016, its

provision and penalties were conducted. Flexes and signboard were also erected containing

information pertaining to imposition of fines to those offenders.

It may be stated here that there is no legal mining lease or quarry permits that have been

issued in Jowai town and its vicinity and along Myntdu River in a radius of 5kms under this Division.

Ja,nt 
a UUivg$wat

Sl. No Name of the land owner Location GPS co-ordinates Remarks

I Shri Iehnoh Ryngkhlem Treiongriang N 25"25',29.91"
E 92"10', 50.02"

Field verification has

been carried out. No
fresh illegal mining
were detected.

2 Shri Ham Suting Treiongriang N 25"25',47.31"

E 9210',5231"
-)J Smt B. Pakyntein Chalrtngit N 25"27',00.50"

E 92"11',20.44"

4 Shd B. Passah Jowai Shillong road N 25"26',59.69"
E yl"ll'28. 10"

5 Shri Arboroi Kma Liar Kam Kam N 25"27',11.34"

E 92011'04.73"
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AUTONOMOUS DISTRICT COUNCIL: JOWAI

i.l<r..JI'IADC/lrolt/ tI l2orgl &)q+- 4
'l'<-r. 

/a
t-4y, DgRutv commissioner

West Jaintia Hills District.

Dated Jo

Subject:

Sir'.

Minute of the meeling r,vith Jaintia I{i1ls Atrtonomous District Council and
District Urban Planner held on 14e June 2022.

Reference to the subject cited above, I am to inform your honour in
conncction r,vith the minute of the meeting helcl on 14th June 2022 of Sl. 2 (ii), the Executive
Committce had notified the terms and condition for prevention ancl preservation of all rivers
in Jerintia l-Iills District. A copy of notification along with the corrigendum enclosed herewith
for your kind reference.

As per SI. 6 (ii) of the minute I would like to inform your honour that the Forest
I)cpartmcnt, JIIADC had engaged the staff for patrolling duty at Myntdu river, as per report
rcccivecl it was stated that no sancl and. stone, Mining and trees feeling within the distance
ol 50 mts frorn the bank of lRiver Myntdu (report enclosed herewith).

This is for rui, kind information.

Jaintia Flills Autonomous District Council
Jowai

Mcrrro.No.JI-IADC/ IIOR/ I L I 20t9 I
C<>p1, to:-

Dated Jowai the _ 2022

1' 'l'he S<:cretary, Ilxecutive Committee, JI{ADC, Jowai for information and this hasrcic.cnce with your ordc:r dated 2gd. Jun e 2022.

,.

Officer
Jaintia I{ill s District Council

Yours Faith

Chief lroi6st Officer

W

\
the
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OFIIICE OF THE

No..TFIADC/FOR/1 | t2oto n pl$ Dated Jowai, the lOthNovember, 2020.

NOTIFICATION

Whereas, the Hon'ble National Green Tribunal vide order dated 27.02.2017 in O,A No.l72l20l6lEZ was pleased to pass necessary order for protection of Myntdu River.

Arld whereas in the meetings held on 31.05 .2017 and 12.10,2017 convened by the
Depr"rty comrnissioner, west Jaintia Hills District, it was resolved amongst others that the Jaintia
I-{ills Autonomous District council which is the competent authority for the management ancloontrol of rivers in the Jaintia Hills Autonomous District and also the sole authority recognised
Ibr issuing of land documents such as Patta and Settlement certificatelLandHolding certificate
shall specify the minimum distance from the river required to be kept clear and free from arryliind of constr.uction or human activities.

Now, therefore, in compliance with the above mentioned order of the Ho.,ble National
Gt'een Tribr-rr-ral along with the aforesaid resolution, the Executive committee, Jaintia Hills
'r\tttonornotls District council, Jowai in pursuance of the decision passed in its meeting held orr
I 4.08 .2020 hereby notified as follows:-

l' No constrttction of any structure, whether permanent or temporary for resiclential or.corllrllercial or industrial or any other pLllposes shall be undertaken wi!]rin 50 (fiftv) rnetres of.
the bank of any river' Further, no agricultural land within the said distance shall be converted tonon-agricurtural lancl. '

2' No nrining or qLlarrying activities of any kirrd and no cutting of trees shall be carried out within
50 (tifty) metres of the bank of any river.
Itemoval of sand shall be permitted only from the riverbed and no sand removal operatiorr sSall
be doue within 50 metres of the river bank.
Irr critical catchment area, the activities mentioned above are prohibited within 100 (o,ehundrecl) metres of the river bank.
No sand removal operation shall be done within a distance of 100 metres, from any bridge.No disposal of all kinds of solid waste (including religious o rfering and idol imrnersion) intoany river.

This .otification shail take effect immediately.

J

4

Executive Committee
Jaintia Hilrs Autonomous District councir,

Jowai.

Merno No..IHADC/FOR/ lLl2ltsn-1,,/d738 -,9?6o Dated Jowai, the l0,h November, 2020.Copy fbrwarded for information to:- / 
vv vvsr' rrr\

1' to the Government of Meghalaya, District cor.rncil Affairsquest to have tr-re Notification pubrished i, the Gazzefie o f
2. 

h Z0 copies to this District Councii,
to the Government of Megrralaya, Forest and Environment

ntia Hills District, Jowai/Khliehriat.
Shillong.

t Authority, shillong.
Board, Jowai.

tlernent Officer, JHADC, Jowai.
rban Development Authority. .lowai.

^-RnDecretary
Executive Committee

Jaintia Hills Autonomous District councir,
Jowai.

c
t_ (_ 

-_ -_--
', ,-, .-50 -<-+,r 'r.:'_...-- -- 

y* N/l ?D{)
1'; 

ri r t,fl 0['t Lt
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i ()t.' I lil. ,J,\lN l'1..\

\ I)L'il ()it,1 t i 12011)t

I I I I,I-I

In the Notiflcation of rhe Executive
Cotrncil, Jou,ai No.JHADC/FOR/ I I l2olgll
3, for -

I{emoval of sand shall

shall be done within 50

read -

Removal of sand shall

shall be done within 50

lD Lf,'rL'

ated Jowai, the __ A pri|,2022.

COR.IiIGIiNDUN{

Committee, Jaintia Hills Autonomous District
dated 10'h November, 2020, against serial No.

,l

be permitted only from the riverbed and no sand remo.val operation
metres of the river bank.

not be permitted from the riverbed and no sand removal operation
metres of the river bank.

Jaintia
I v

Execu ittee
I{ills Aut istrict

Exe ift+
I{ills A istr}c

Council,

Memo No.JHADC/FOR/ | t t2}ts t fi|- 7 3 Dated Jowai, the _ April, 2022.

Copy fbrwarded for information to:-
1' The Deputy Secretary to the Government of Meghalaya, District Council Affairs

Department, with a request to have the Notification pluiirn.a i" ,rrl-c"ri.iil or
Meghalaya and to furnish2} copies to this District Council. 

r.,2' The Deputy Secretary to the Government of Meghalaya, Forest and Environment
Department, Shillong. ,,/ -" l-^ 

"^'^'

3' The Deputy Commissioner, Viest/East Jaintia Hills Disrrict, Jowai/Khliehriat.4- The Director, Urban Affairs, Meghalaya, Shillong.5' The Secretary, Meghalaya Urban Development Aluthority, Shillong.6. The chief Executive officer, Jowai Municipal Board, Jowai.
7 ' The Divisional Forest Officer, Jaintia Hills Territirial Division, Jowai.8' The Revenue Officer/ Land Record & Settlement Officer, JHADC, Jowai.9' The Town Planning Officer, MeghalayaUrban Development Authority, Jowai.

Jaintia t Council,

A s' Pfuq
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The Deputy Comrnissioner,
iVest Jaintia Hills District,
Jowai.

.(.

!4-
ti *

:it
l"r

Subject :- Compliance of the Order dated 710312022 of the Hon'ble
No.l7212016 in the matter of Shri.Sajay Laloo verses Sta{
others.

Ref

Sir.

Office Order Gen- |7I1PI-|77/CNMUAIGT l2}2ll4l0 dated Jowai the 6th June 2022.

With 
t 

"f"r"rce 
to the subject cited above, I am directed to inform you that after

thoroughly examined and verified from the records available in the Office, I would like to state the

facts in connection with the land documents issued to the name of persons/individuals as per list

enclosed along with the Office Order stated above. Further this is to state that the land/plot of the

following persons zIrE mentioned against each name as per Annexure-I.

Since the inception the District Council issued Land Holding Certificate to people

for ascertaining their ownership over the landed property. The measure taken by the District council

is that sirrce the notification No.JHADC/FOR/I lD0l9l7 datdJowai the I0/I lDO20 was publishe4

no land holding certificates wer€ issued within a distance of 50 metres from the river Myntdu.

File submitted for favour of your further necessary action.

Yours faithfully,

RbJenue Officer,
Jaintia Hills Autonomous District Council.

a{ Jowai.

To

)eputy comrnnrlcner
cffi: u tY1gl

S::;":Y#:
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i r..r_;itit ?lC i.,

i r. I Shri.Ram l,y,rbcx 4.t., lDTg-80-l ,'ililt.; pkits of land co,v'ered in tiir
i same I-HC.

Orieinal Pak f t978-80

Jaintia Hills District Autonomous District Council.
Jowai.

****

Smt.Ungrnal Pakyntern ! I t-i o

J Shri.Khroo Kyndiah 360 of 1992

4 Srnt.Chibor Pakyntein 133 of 1995 Th&LHC stand in her mother's name 
i

Smt.Liancy Pakyntein I

5 Smt. B iabiancy Pakyntein 392 of I 995

6 Smt.Yoowanka

Ryngkhlem

274 of 2002

7 Smt.Arki PEkyntein I 65 of 2007

8 Smt.Soodaka Challam 235 of 2009

9 Smt.Merinda Pakyntein 662 ofzDll

l0 Smt.Pearly Kyndait 82 of 2019 The LHC is still in her husband's
name Shri.Ardamanki Pakma

il Smt.Nomilinda Niang 640 of 2019

t2 Shri.G. S.Shullai X No LHC had been issued in his name.

l3 Smt.M.Dkhar As the records that are available in the
offrce are numerous and in bulk,could
not trace out whether the landed
property of Smt.M.Dkhar is registered
or not.

t4 Smt.Syrpai Sutnga 72 of2017

l5 Shri. Wonderful Shull ai x No LHC had been issued in his favour.

t6 Shri.Wallambok Rymbai 195 of20Oz

I
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4*r vru^R?- Lt .?t W. wGOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER WEST IAINTIA HITLS DISTRICT

IOWAI.

No.Gen. 242 IDPR/SWM lpt-U SWM / 2022 I L55,

To,

Dated fowai the 23.d fune ,ZOZZ.

Subject:

Sir,

The Director,
Urban Affairs Department,
Shillong.

Environmental Clearance Certificate for landfill site, fowai- regarding.

with reference to the subject cited above, I am to enclose herewith the
following document for perusal and further necessary action from your end:-

1. Letter dated 23/06/2022 received from smt. Baiamonlang shylla, D/o (L) Resia shylla,
R/o Wahiajer Village, West Jaintia Hills District along with enclosurs I

i. Land Holding certificate No, 1 of 2000 for land situated at ..Lum Moshut sdai,,
Elaka Nartiang.

ii. Land Holding certificate No, 3g of 200g for land situated at .,longkamynshi,,

Sohphoh Village, Elaka Nartiang.
2. Letter No. DUP/I/R-18 /2008-09 /L40, Dt. zg /Lt/zoz7 from the District urban ptanner

addressed to the Director, tlrban Affairs Department shillong along with enclosures:
i. Statement of the plot of land offered by Smt. Baiamonlang Shylla for landfill site

of Jowai, west faintia Hilrs District at Mookabeng near Sohphoh viilage.
ii. Minutes of a meeting held on 26 /ll/zoLL at LZ:00 Noon for recommendation of

landfill site for Jowai, west Iaintia Hills Distric! identified at Mookabeng near
Sohphoh village.

3' With regards to the land in Rakabah, it is submit that it will take time to obtain
relevant document since it's a Community Land and also that the Iand has not been
registered.

Yours faithfully,

L.S.N Dyke /ms1
Commissio r&

, Task Force. mmittee,
District,

Memo Gen.Z4ZIDPR/SWM /pt-t / ZOZZ / LSS -A,
Copy to:-

t. The commissioner & Secretary, urban Affairs
information,

i the 23rd fune, ZOZZ.

Govt. of Megh alaya, Shillong for kind

Z. The Chief Executive Officer, fowai Municipal Board, fowai for information and
necessary action.

3. The District Urban Planner & Member Secretary, District Task Force Committee for
information and necessary action.

Dated

{-
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To, Dated: Wahiaj er, 23 t6O t2022The Director Task Force,
West Jaintia Hills District, Meghalaya.

subject: Project Proposal for selling land for purpose of consideration
. Waste management for Jowai Town.

Ref: Public Notice- Dated Jowai, the 9tu Aug, st, 2Cl21, vide
No..IMB / Genl-l7 I 2O2t-22 I 2.

Respected Sir,
In connection to the subject cited above and with reference to thePublic Notice- Dated Jowai, the 9tr August,2021, vide No.JMB/Genl- L7 l2o2:-22/2, I, the undersigned herein approach your good office with a proposal tosell my land for the purpose to develop a long term sanitary landfill site for

waste management for Jowai Town.

ftre details of the said land proposed for sale are mentioned herein in theschedule belr>w which is covered by two Land Holding Certificates:

(i) Situated at olum rvro"fri,t Sdai", Elaka Nartiang, West Jaintia Hills
I)istrict, Meghalaya, which is covered under Land Holding No.1 of
2000.

North: Forest Land of smti. Tynshain shylla, wahiajer
East: Road to Sohphoh.
south: Paddy Fierd of pyrkhat Lhuid wahiajer, paddy Field

Bamsan Nartiang, paddy Fietd of shan Lhuid &
Forest Land of Smti.Tibon Lamare.

'!tr/est: Paddy Field of smti. Tyrshain shyfla, paddy Field of
Bamsan Nartiang and Wah-myngngi.

Area: 216218O0 sq. mtrs (Approx)

(Attested copg of the Land. Hotd.ing ceftiJicate and. Map is
enclosed herewith)

Situated at "Iongkamynshi", Sohphoh Village Elaka Nartiang, west
'Iaintia Hi1ls District, Meghalaya, which is covered under Land
I{olding No.39 of 2OO9.

North: Forest Land of smti. Disli Mulieh wahiajer, public
Road

Ilast: Forest Land of smti. Kretilda war wahiajer.
south: Paddy Field of shri. Khian Mulieh wahiajer, paddy

Field of smti. La Lamare, paddy Field of shri. phing
suting & Paddy Fierd of smti. Rina Shylla.

west: Forest land of smti. Kwe sutnga wahiajer, Forest
Land of smti. shit sutnga, Forest Land of smti. Bon
shylla, paddy Field of smti. Bopn shylla wahiajer.

Areq.: 2199,073.75 sq. mtrs. (Approx)
(Attested coPg of the' Land Holding Certificate and a Map fs
enclosed herewith)

w
}j)

r(

(ii)
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t.

That sir, the above mentioned two sets of land covered under

Land Holding No.1 of 2000 and Land Holding No. 39 of 2009 are

conjoined landed property together. However, I divided this same

land into two parts with two documents but the land is the one

€md the same respectivelY.

That sir, I am offering and proposing to seII the land of 100

acres carving out frorn the above mentioned land and to be

adjusted accordingly at a consideration of Rs. 5,65,000,00/-
(Rupees Five Crores Sixty Five Lac) only, subject to further

negotiations. I have also enclosed with a proposed legal land

clocuments with this letter detailing the draft terms and conditions

rvhich are still subject to further negotiations and modifications.

That sir, equally important it is also the fact that the landed

property which I am intending to propose for selling as per the

above notification is free from any encumbrances and the same

may be pleased to let me know if you assent to this proposal so

that I can make arranfements and meet you as soon as possible

and also to disctrss the detail of the sale.

Therefore sir, I am to conclude in this letter that cooperation

is the responsibility of not only each individual but also society as

^ 
whole if the above mentioned recommended are followed positive

changes will surelY follow.

your kind consideration in this regard shall be .highly

solicited.

For your kind information, thanking you'

Yours SincerelY

s mti . e aiamfitu;&- il{t",
D lo- (L) Resia ShYlla,
R/o- Wahiajer Village,
West Jaintia Hills District,
Phone No-
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{A {'

o
tr'orm No.6

lt,
OFFICE OF THE JAINTIA HILLS AUTONOMOUS DISTRICT COUNCIL JOWAI

Elaka ....:[fl

LAI\D HOLDING CERTIFICATE',

Certificate that according to customary right of tand holding and by virtue of custom, tradition and

heritable right over the land within Jaintia Hills District. The plot of land situated at

Village

scHEDaL: oF

r+^ M4l-4'

Elaka

c.,U/ilr2tt, .,//eA' /<< A

Signature of Issuing Authotiry Etg,,
&inth Auuaurytut

office seal and Designation - nifr buwil, Jowl 
:

MEM0 No. JHADC/REV/LHC/ fl ts/"Zn/ , DatedJowai, the..........8.= ..?.,:.... 20g,7.-.
Copyfcrworor(i1:,-rf 

6,Shri / Sit.

Jaintia Hills Autonomous District Council
Jowai.

Area &2* ?21.: Zt s r, *o @rt, y
N@

Eraka hUnf*.qr.;i;: 
^: 

,_ 
.:::,, ; 

*,j,*l%f*|i:rntheschedureberowberongsto
,,-^/

ShdSfit .....Yffi:*. presentlyresiding

........!.ffi1. District.

Boundaries

,ll4ur^ U lclrz;2^,,., fwqli/

West
,O,r-*/t -L/r- ru

The land is liable to r

Dimensiotrs

.Mtrs.

Hills Autonomous District,
may by law enact.

(
{
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\

4tt,,i '( tjtz-

I III,I,S I)IS I I(I(.I. I()\\;\I

er! ^

I)atcd Juu,ai. rhc Novunrhsr. J(tl

\rrhlt.e l

l(slL.rr:ncc:

Sir.

'lhc 
l)ircclor,

E 
-"han Affnirs, Shiilong.

l.lr,tllill situ frrr Jorr.ai: r.co^lnlsndation 
ttrcreoI

Our lerrcr 5'o'DUp/J/R- l gn00g-0g/ 
r l g, dated 26t r0n02r

Tsw*l nnrr^:_^,p 
B-o_n J

rcnce to the subject r
I a rnccting rvas held nuation to our lettcr un

wui on rtrc 26* r.ro*.,, 
:;,;:":rl1l.I::H_1

ruquirurncnr demus& , *,.11-l:1,ff};.\.1"":::
It i$ rc levant depanmenrs.

rrrc intcgraterl tqndti* r rG.ommendcd for acquisiti.unl addititrual requirer owai Municipur eollat;il.t^:t 
70 acres of tand tb

The 7t ? r 
-r-' svqrtr to rvrlte b thc (iovernrncnr 

l'or

i',flllt 1'urd' FSS 'l*lll,1':dlill sites' tot*.::ltanr, 
-scgrcsarion yard, vehicrc creaning

ng plant. Bu br zones, rondwa-ys, rvi

* 

,,aJS, rvaslc lo energ)Ac<vclin!

l$l:l)t: Dur'/r/R. r 8&oot.oe/uo u)

nhrntslion.

i for lris Iinrl itrlirr ntilli{rn.t$t.

, 
*cst Jritrtia llills llirrricl. Jorrrri.

U*^,-[ E rr"*]^"^. s-t4f.L /U,."r^r,,u g,t4i* 
,

Yours fairhfulll.

l

(i()\r l:i( \\ I IN.1. 0t:
I C'l' tjt( Itr\N I)t-ANi\T:t(.

I
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\l,ilrrtL. rrl llrr ll)t.rtiilll lrclrl rrrt tlrr l(rrr,J*0rc0rlltr.,:llZl ;tl l2:llt) gl.rrrr rrr'lll r'l'rrrrrt'r' \\ trl 't :riltrr;r lrirrr r)irt'irr. .t,rrlri ftrr !.r,(..llrrt.rrtr:rri'lr
l.,r:rlr.t llrll. l)r\trl(.1. rtlt^rrtil.itrl :rl llrrolrirlt.,rrg rrrur SrrlrPlr,,lr r ill.tlc.

', ., L'r i\:C.C'l: I,r'. llt:tCfCil

qal
ilr llrl t'lrlrrrrlrt.r rrl lhr l)rslrir.r
rrl' l,rrrrllill silt llrr .lontri. \\,rsr

** Qr"

'l't l lrt \tcctrrr6 rrns co.orrJinlrlsd [ry, tlrc l)istrict tJrbtrrr l,lurrrrcr & Nlr:rrrfrcr Sccrct;rr1. of lhe 
.l.ask 

l.orcr.('\,: ::...::tc, trr lril(ltlll ritc. \\,crl J;rrrrllir llilll l)irtrict. Jorrli rrlro rrclcornctl tlre ltrcurhcrs prcscnl irtrd Itrcrr hrrcfcd thc:"rJ "r1' ' rr( 'ltli'rll t'rl'crr lrll r!iltc irntJ tlre r'icrrr und cornrncrrrs srrbrnirrerr by tlrr. ot'fisur.i,Ircrevirnr (tsparlnr(rr\ xi'r. 1 1,.. 1r,11r! nl\l\ilrrrn cnrrrcd (rul (ll lltc l9,t. Octtrber.202 l.lr rrn nlro i[tbnncd by.thc Mcnrber Secrr:tury thar llrc Jou,ai Nlrrnicipal llo:rrd, virtc lcurr\.' 1\lll(rcrr!'l:il0:0'll/(rg' d'rtccl toltino:1, his rcquril ,; rcquire o trrrger rrca .I r00 Acrcr [t,r acr1r,irir,,,rrtt\irrr(lcrlrlg the larious scicnlitic nlclhods flor w'ste managenrenr to bc takcn in th" r,,tr,rc, nparr from srnit.11. rurrdtir.
::::,lli:l,,i:',:,1.il.:11 

Soptrgc Mnnagemenr, Rid'-ttledicnr wnsre rrranas,ncnr. ri.wasre Manasernsnr. lazrrctous
I'hs contmittcc lhcn dccided thlt thc rcquircmcrrr woulrl bc bascd on r holistic appro,ch for an

i^tcgrnted tandrilt sitc bsrcd on lhe tt,i;i.i anorysir. ,r.oriil'*orrs, fururc provisions. udoprion .f ncw rechnorogy::lril*i t;';::J,|11'fl'XlJ'ff, * , o. F€r rhc rrorrnrenrioncd pa^mcrers. rr,e requirsmsnr or rantr rvas
ss'hcrr ruqu$rcd ro rvrirc to rhc Govern;;T}"SrT.*:,"ii,#::,:#i:::"l,Il;;]_,*,I:1,:*;.r Ronrtr

thc D that ac pct the rcporr 3ubmlncd by rlrc Rrng'iuresr omsrr. Jowai Rangc (.r) ro

::u, 
rial)' wosl Jaintir Hills Qistricl, lowoi. rhc ploposeo sire for landfill nr Mookaberrg(Tcrr )tr' ArGt'. Ar lnformcd by thc Divisionrl Foresr olTicsr

thr rartrc would he pr.vided , I bi' rhe compelcnl nulhorily rnd isrurncc of ccrlilruare l'r
Ali., dissus, *oftilcdcprrrmcnt

recomrtrcttd ?0 asrcr of ths p nl of he plot, lll thc mcmben lhcn urranirnously agrcud toJo*ui ;.,wn urd trrc finrl rcp at lvlookabeoS ncrr sotphoh vilhgs as landlill ritc frn thcth* cJdiesl to thc Gowromi,. . 
ntr' dctail mrps. hnd arcr anrlysii Grc. ro bc ,uu,rrirr"a ur* 'fffiTli*f onooo with r votcorrhanhs by thc Membcr sccrarry.

,\.lsrno. \0. DUITTJTR- I t 20Og -Oglr.t I("up-r tu -

.1."* .tfr Comrnirrct Larrtilitr.
$r,sr Jaintir Hiltr Diuricr. Jorvni

Drrcd Jowai, rtrc Li?Jcfchh- l0l l.
I

t
nlormltion.
landflll frrr hir Iind infonrutron

rr$. Jowll.
,+.
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rrmrrn rrrrlcu in rh 
rr r I t'.)Dr\'\Ctl 

'$ll}:81' 
10?

t mccllng hrld oa lht !6L Nov.rrrnr. rorr lt 12:00 pm. rn chombcr of th! Dirrrrrr rirban
fhanrr' Jotrl lor recommtndrlbn 

of hndrill rrre for ,n*, ,.ir," Hirh Dhtrr*, Jorvui rdrnrifrar rr MoQknhengoc;rr \rlt;thoh rillrje.
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J.r.,. lonsr (trbdfill wtrt Jrtnth t],t[ Dhrrtct.
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